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LEGISLATIVE ASSEMBLY.
Monday, 24th September, 1928,

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.
A
ADHERENCE oF IND1A To THE KELLOGG Anti-WaR Pacr.

828. *Mr. O. 8. Ranga Iyer : 1. Will the Government be pleased to

state :
(@) If it is a fact that the United States Ambassador handed to the
Foreign Office of His Majesty's Government in London a
Note. dated 23rd May 1925, inviting amongst others the Gov-
ernment of India to beeome an original party and an original
signatory to the Treaty for the renunciation of War !
(b) If any correspondence has passed on the said subject 1 1; between
the Government of India and IHis Majesty 's Government,
2, between the Government of India and the Government of
the United States ?
{1 1f the Government will be pleased to lay on the table the entire
correxpondence on the subject 1 If not, why not !
92 (a) Will the Assembly be given an opportunity to discuss the
subject !
(bt If not, why not ¥
3. W a full official statement? be made on the matter ¢

The Honourable Mr. J Orerar : 1. ‘v Yes. Nir.

1. (b and (e, 2 and 3. Correspondence has passed between the Gov-
ernment of India and His Majesty s Government and the views of the Gov-
ernment of India were communicated to the United States Government
through His Majesty s Secrvtary of State for Foreign Affairs.

Government do not propose to 1able the correspondence or to make &
fresh official statement. since very full papers have already been pub-
hshed.

As repards discussion in the House, ne resolution, so far as I am
aware, has been tabled : if one were tabled, it wonld presumably be for
the Honourable the President to decide whether diseussion was not admis-
sible under the Rules.

YVicE-PRESIDENTS oF CANTONMENT BOARDS ACTING FUR PRESIDENTS, DURING
THE ABSENCE OF THE LATTER.

/829, *Pandit Thakur Das Bhargava : a: Isita fact that the avowed
object of the recent amendment to the (antonments Act made in 1927 was
to afford opportunities to the Vice-President to act as President when the
latter was absent from the station !

(1268 )
L152LA . A
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(b) Is it a fact that as a general rule Vice-Presidents are not afforded
the opportunities which the Government policy and Statute intend to secure
on account of Executive Officers sending papers to the President while he
is out of the station and the President making it a point to be present at
the meeting of the Board 1{

(¢) Will Government be pleased to state in which Cantonments, and
on how many occasions the Vice-President has acted in place of the
President under the combined effect of the provisions contained in section
20 (1) and section 23 (6) of the Cantonments Act ?

(d) Are Government prepared to issue instructions and insist that
in future the provisions of law and the policy of Government in respect
of affording opportunities to Vice-Presidents to act as Presidents are not
violated by resort to illegal practices such as sending the papers out to
Presidents while they are out of the station ?

Mr. G. M. Young : (a) No, Sir. The objects of the amendment, as
recorded in the Statement of Objects and Reasons, are to ensure continuity
of administration by the President, and at the same time to make it pos-
sible for the Vice-President to preside over meetings of the Board from
‘which the President is absent.

(b) and (d). The Honourable Member appears to be under a misappre-
hension. In Cantonment Boards, as in any municipal body, it is the duty
of the President to attend and preside at meetings, and to carry out his
other duties, to the maximum extent possible. The function of a Vice-
President is to preside, or act for the President, when the latter is un-
avoidably absent. Under the Cantonments Act, as it stood before amend-
ment, a Vice-President could never do this, because, in the absence of the
real President, for however short a period, another military officer became
technically the President.

(¢) In view of what I have just stated, Government do not think that
any object would be served by collecting the information asked for. No
interest or significance appears 1o them to attach to the number of occa-
sions on whlch the President of a Cantonment Board has been unavoidably
prevented from attending a meeting.

BecORDING OF MINUTES OF DI1ssENT BY MEMBERS OF CANTONMENT BoOARDS.

€30. *Pandit Thakur Das Bhargava : (1) Is it a fact that the Army
Department of the Government of India have issued a circular No. 36667-
A.D., dated 30th May, 1928, by virtue of which a dissenting member of the
Cantonmert Board is required simultaneously with his expression of dissent
verbally to make a short statement of his reasons for the same ?

(2) Are Government aware that while section 43 (3) of the Canton-
ments Act authorises a dissenting member to record his dissent with a
short statement of grounds it does not make it obligatory on the dissent-
ing member to \erball\ state his reasons of dissent on the spur of the
moment ?

(3) Are Government aware that in practice the requisition contained
in the circular referred to above constitutes a great hardship to the non-
official members of the Cantonment Board and as dissents may have refer-
ence to files and quotations from them, it is next to impossible that dissents
may be properly expressed on the spur of the moment ?
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(4) Was it the practice before the issue of the circular that dissent-
ing members used to send in the short statement of grounds of dissent
within a few days of the expression of such dissent and the same was in-
corporated in the proceedings of the Board ?

(5) Has the All-India Cantonment Association strongly protested
against the circular and characterized it as a move to undo the reform in the
Cantonment administration ?

(6) Do Government propose to recall the circular or amend the law
in this behalf so as to afford a genuine opportunity to a dissenting member
to record his minute of dissent ?

Mr. G. M. Young : (1) No, Sir. The circular stated that what the law
required to be entered in the minutes was not a minute of dissent, but the
fact of a member’s dissent, together with a short statement of the grounds
for such dissent. It went on to say that the proper way of complying
with this requirement was for the President, if 80 required by the dissent-
ing member, to enter on the'record at the meeting the fact that the mem-
ber dissented and a short statement of his reasons as verbally stated by
the member in opposing the majority decision.

(2) Yes, Sir. A member of a Cantonment Board has a right to have
his dissent recorded together with a short statement of the grounds for
such dissent, but under the existing procedure his views are voiced and
recorded in precisely the same way as the views of the majority.

(3) Government cannot agree that the position is as stated by the
Honourable Member. It may be necessary to read papers before a meet-
ing in order to oppose a motion at a meeting. The Honourable Member
appears to suggest that, after a resolution has been passed and entered
in the minutes of the meeting, and the proceedings are complete, a dis-
senting member should be given the opportunity to consult papers at h's
leisure and prepare a subsequent minute of dissent for insertion in the
gr?lceedings. I am not aware that this procedure obtains in any municipal

ody.

(4) Government understand that this was the practice in Ambala, but,
if so0, it was not strictly legal.

(6) Government have received a representation from the Association.

. (6) No, Sir. The existing procedure is the normal one, and in the
opinion of Government affords due facilities for recording dissent.

GRANT OF JoiNiNg TIME To MEMBERS oF THE TELEGRAPH OFFICE, SIMLA,
DURING THE MOVE BETWEEN StMLA AND DELHI.

831. *Mr. Batyendra Chandra Mitra : (¢) Is it fact that the officials
and clerks employed under the Government of India and moving between
Bimla and Delhi are given joining time under the Simla Allowance Code !
If not, under what code do they enjoy this privilege ?

(‘b) Is it a fact that the Ilonourable Member in charge of Industries
promised to amend the joining time rules applicable to the Government
Telegraph Office, Simla ! If so, what amendment has been made and
what was the joining time allowed during the move 1927-28 ¢

(¢) If Government have not amended the rule already when do they
propose to do so 1
L152LA B a2
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The Honourable Mr. A. 0. McWatters : (1) Yes, under the Simla Al-
lowances Code.

(4) No such promise can be traced. The Honourable Member’s atten-
tion is drawn to the reply given on the 13th September, 1927, to Mr. Joshi’s
unstarred question No. 113. Since that reply was given, the general rule
regarding joining time in the Supplementary Rules has been added to by
a provision allowing an authority ordering a transfer to reduce the period
of joining time admissible, in specia]l circumstances. In the exercise of
this power the joining time of the staff in question was limited to 5 days
for the move of 1927-28. This is the same as would be admissible if the
Simla Allowances Code were applied to their case.

(¢) Government do not propose to alter the rules further.

REPLACEMENT oF THE NALDI BraNCH Post OFFICE IN THE DI1STRICT OF JESSORE
BY A Sus-OrricE.

832. *Mr. Satyendra Chandra Mitra : (a) Is it a fact that the
inhabitants of some eight villages under the juriédiction of the Naldi Branch

Post Office in the Distriet of Jessore, Bengal, sent petitions to the 1’ost
Master General through the Divisional Superintendent praying for the re-
placement of the said Branch Office by a Sub-Office respectively on 14th
February 1927, 7th March 1927, 2nd April 1927, 25th June 1927, 29th
December 1927, 1st February 1928, 21st February 1928 Tth May 1928, 25th
June 1928, and 5th August 1928 !

() Is it a fact that no notice has been taken of nor any reply vouch-
safed to these repeated petiticns ¢

(¢) If the replies to (a) and (b) are in the affirmative will the Honour-
able Member kindly explain the reasons therefor !

(d) Will the Honourable Member be pleased to lay on the table copies
of the said petitions ?

(¢) Do Government intend taking any steps in the matter and
if so, when ?

The Honourable Mr A. C. McWatters : The Gevernment has ne in-
formation in the matter. An enquiry has now been made and the decision
arrived at will be communicated to the Honourable Member in due

-

eourse.

EArxinGgs op CodWosITORS OF THE GOVERNMENT oF INDIA PrEssEs.
833. *Mr. Batyendra Chandra Mitra: (a: Is it a fact that the
Government of India Resolntion No. A.-31, dated the 15th July 1920, stated
that the compositors of the Government of India Presses used to earn
from Rs. 35 to Rs. 90 aecording to old class rates !
(b) Is it a fact that by the said Resolution an increment of 40 per
cent. was given to all the workers in the Government of India Presses 1
(¢) Is it a fact that according to the rates of incrrinent given by
the Government, the earnings of the compositors work out at from Rs. 49

1o Rs. 126 1-
(d) Is it a fact that the clerks in the Government of India Presses

are getting regular and systematic increments while the earming of the
eompositors is diminishing day by day ?
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(¢) Will the Honourable Member in charge be pleased to lay on the
table a comparative statement on the point showing therein the earnings of

(1) Head Assistants (Calcutta, Aligarh, Dethi, Simla, respeetively),
(2) Pgrsr;n;l Assistants (Caleutta, Aligarh, Delhi, Simls, respeet-
ively),
(3) Head Clerks and any other five clerks (Calcutta, Aligarh,
Delhi. Simjl' mmlvely ), .
(4) Head Computor and any other five Computors (Calcutta,
Aligarh, Selhi, Simla, respectively),
(5) Any three Compositors of :
(1) Class 6 (Calcutta, Aligarh, Delhi, Simla, respectively),
(1i) Class 7 (Calcutta, Aligarh, Delhi, Simla, respeetively),
(#i1) Class 8 (Caleutta, Aligarh, Delhi, Simla, respectively),
(iv) Class 9 (Calcutta, Aligarh, Delhi, S8imla, respectively),
(v) Class 10 (Calcutta, Aligarh, Delhi, Simla, respectively),
(vi) Class 11 (Caleutta, Aligarh, Delhi, Simla, respectively),
(vii) Class 12 (Calecutta, Aligarh, Delhi, Simla, respectively),
(viti) Class 13 (Caleutta, Aligarh, Delhi, Simla, respectively),
(tz) Class 14 (Caleutta, Aligarh, Delhi, Simla, respectively),
(z) Class 15 (Caleutta, Aligarh, Delhi, Simla, respectively),
(23) Class 16 (Calcutta, Aligarh, Delhi, Simla, respectively),
(z¥) Class 17 (Calcutta, Aligarh, Delhi, Simla, respeetively).
(zivi) Class 18 (Caleutta, Aligarh, Delhi, Simla, respeetively),
(rir) Class 19 (Caleutta, Aligarh, Delhi, Simla, respectively),
(zv) Class 20 (Calcutta, Aligarh Delhi, Simla, respectively),
giving the name of each employee, before 15th July, 1920 and
from January to June, 1928 1

(f) Tf the reply to (d) is in the affirmative, do Government propose to
consider any scheme of revision for proper readjustment of the earnings of
the two kinds of employees, (1) clerks, and (2) compositors ?

The Honourable Mr. A. C. McWatters : (a), (b) and (¢). The atten-
tion of the Honourable Member is invited to the reply given on the 23rd
Avugust, 1926, to parts (a). (b) and (¢) of the Honourable Srijut Lokenath
Mukherjee's guestion No. 69 in the Council of State.

(d) The clerks in the Government of India Presses are on time scales
of pay. The compnsitors in the Government of India Preeses. Simla and
Aligarh, are on fixed monthly rates of pay, while the eompositors in the
Caleutta and Delhi Presses are paid on piece rates. So far as I am aware,
the earnings of the compositors in these presses are not diminishing.

(e) Government regret that they canmot undertake to colleet the infor-
mation asked for in so far ar it could be eollected as it would emtail an
amount of time and trouble out of proportion to its value. I would add
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that a number of the men for whom particulars are required are non-
existent. '

(f) Does not arise.

Memon1AL or THE Prmce-WoRKkERs or THE GOVERNMENT oF INDIA Pnrss,
TaLcurra. ‘ v

834. *Mr. Batyendra Obandra Mitra: (a¢) Is it a fact that all
the piece employees of the Government of India Press, Calcutta, sent a
memorial to the Honourable Member in charge on the 7th instant against
the orders passed on the 21st June, 1928

(b) Is it a fact that they have shown therein that the said orders have
nct benefited any of the workers concerned !

(¢) Will the Honourable Member be pleased to lay on the table a copy
of the said memorial ?

(d) If the reply to (b) is in the affirmative, will the Honourable
Member be pleased to state what the Government contemplate doing in this
Tuatter ?

(e) Is it a fact that Mr. C. T. Letton, late Manager of the Government
of India Press, Calcutta, strongly recommended the salient points raised in
the memorial submitted by the piece-workers of the Government of India
Press, Calcutta on the 18th December, 1926 to the Honourable Sir B. N.

Mitra, the then Member in charge of the Department of Industries and
Labour ?

(f) If the reply to (d) is in the affirmative, will the Honourable
Member lay on the table a statement of those recommendations showing
therein how far they have been acted upon, and if not, why not !

The Honourable Mr. A. . McWatters : (a) to (d). Government have
received a copy of the memorial direct from the piece employees of the
Government of India Press, Calcutta. The points raised therein will be
duly considered after the mmemorial js received through the Controller of
Printing and Stationery. Government do not propose to lay on the table
a copy of the memorial.

(e) and (f). The memorial presented by the piece-workers of the
Government of India Press, Calentta, in 1926, was considered in consults-
tion with the Controller of Printing and Stationery, but Government are
unahle to disclose the views expressed by the Controller on this memorial.

CLASSIFICATION O PrEcE-WORKERS I THE GOVERNMENT OF INDIA PrEssxzs.

835. *Mr. Satyendra Chandra Mitra : (a) Is it not a fact that in
hix speech in reply to the Honourable Mr. G. 8. Khaparde on the debate in
the Imperial Council on the 14th September, 1920, in conmection with the
latter’s Resolution for a committee to investigate and report on the causes
of the troubles in Government Presmes in Simla, Delhi, and Calcutta, the
Honourable Sir Thomas Holland said that in the piece-rate system ‘‘ an
annual elassification of workers is obtained sutomatically '’ ¢

(b) In.it not a fact that this ‘‘ automatic '’ clamification has remained
. postponed since 1922 1 ' ’
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(c) ls it not a fact that it is only in June last that the workers have
gut a two-class promotion when they should have got a six clas promo-
tion 1
(d) If the replies to (a), (b) and (c) are in the affirmative will the
Honourable Member be pleased to give the reasons therefor ?

The Honourable Mr. A. 0 McWatters : (a) Yes.

(b) The annual classification has been kept in abeyance since 1922, as
the time rates of piece-workers were inflated to an extravagamt extent
owing 10 the fact the picce-workers were able to do piece-work against
which no hours were ercdited.

(c) and (d). The object of the old classification was ta secure, as far
as possible, correspondence hetween a worker’s rate of earning on piece
work and his ratc of remuneration for time work. It did not necessarily
involve the promotion of each individual by one class every vear. The
postponement of the classification had not, therefore, the effect of depriv-
ing the piece-workers of six class promotions as assumed by the Honour-
nbfe Mcmber. The new scheme for clasfification whiech was introduced
with effect from the 1st July, 1928, is a system whereby most of the workers
should be able to secure a rise in their classification every seecond year ;
and piece-workers who were in employment on the date of the last classi-
fieation got an immediate promotion of two classes.

PAYMENT POR MEAL AND PRAYER INTERVALS TO THE P1ECE-WORKERS OF THE
GOVERNMENT OF INDIA PrEsses.

836. *Mr, Satyendras Chandrs Mitra : (g¢) Is it not a fact that the
piece-workers of the Government of India Presses were allowed meal, tiffin
and prayer hours which were counted and paid for at time-scale rates
previous to the orders. dated the 21st June, 1928 ¢

{0y Is it not a fact that Mr. F. R. R. Rudman in his notice to press
workers, dated Simla. the 30th July 1920, upheld the previous practice of
allowing meal, tiffin and prayer houms (not exceeding a total of one hour
per diem) to piece-workers. when employed on time work. and paying
therefor at elass rates ?

fey Is it not a fact that the Hoaucurable Sir Thomas Holland in bis
speech in the Imperial Council on 14th September 1920 said that the

. Government have allowed meal hours to be counted and 10 be paid for at
time-scale rates t

(d) If the reply to (b) and (¢) isin the afirmative will the Honourable
Member be pleased to lay on the table a copy each of the said orders and
the speech adding the reasons for the recent withdrawal of the concessions so
long enjoyed by the workers ?

{¢: Will the Ilonourable Member be pleased to give a comprehensive
statement of the loss to the workers of the Government of India Presses at

Calcutta. Delhi, Simla and Aligarh and the consequent gain to the Govern-
ment that the withdrawal of the aforesaid conecesxions would effect !

(f, Will the Honourable Member be pleased to state to whichk account
the sum thus obtained by the Government will be credited !
The Honourable Mr. A. 0. McWatters : (a) Prior to the issue of the

orders dated the 21st June, 1928, payment for meal intervals was made at
time rates only to piece-workers who were in employment before the gt
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November, 1922, when they happened to be working on time. Payment for
prayer intervals on Fridays was also allowed to Muhammadan piece-workers
at time rates.

(3) The notice of the 30th July, 1920, referred to payment for meal and
Test intervals and not to prayer intervals.

(¢) Yes.

(d), (e) and (f). A copy of the orders referred to will be forwarded
to the Honourable Member. The system of payment for the intervals re-
ferred to has never rested on any logical basis, and Government took the
opportunity to abolish it at a time when they were giving eoncessions to the
piece-workers which, in the aggregate, involved the disbursement of much
larger sums than were formerly paid for meal and prayer intervals. The

changes made thus involved increased expenditure to Government and not
a saving.

AMOUNT SANCTIONED IN THE BupGET OF 1928-29 yOR THE PIECE-WORKERS
OF THE GOVERNMENT Or INDIA PrEss, CaLcUTTA.

837. *Mr. Satyendra Chandra Mitra : (a) Is it not a fact that the
Budget of 1928-29 sanctioned Rs. 38,900 for the piece employees only of the
Government of India Press, Caleutta ?

(b) If so, will the Honourable Member in charge be pleased to state
the amount spent for the compositors, distributors, and binders and im-
positors severally ? )

(c¢) Isit not a fact that a fine fund (compassionate fund) in the Govern.
ment of India Press was started in April 1922 ¢

(d) If the reply to (¢) is in the afirmative. will the Honourable Mem-
ber be pleased to state how the fines collected before the starting of the
fund in 1922 were spent and whether due accounts were kept of the same
and the amount collected since 1875 to 1st April 1922 had been administered ¢

The Honourable Mr. A. C. McWatters : (a) The total budget provi-
sion for the piece establishment of the Government of India Press, Calcutta,
during 1928-29 is Rs. 3,45,204 and not Rs. 38,900 as stated by the Honour-
. able Member.

(b) I am not sure for what period the information is required by the
Honourable Member. If it is for the year 1928.29 the figures can only be
supplied after the close of the financial year.

(c) Yes.

(d) Before the 1st April, 1922 fines were not collected separately, but

were recovered by stoppages from pay and consequent short drawings from
the treasury.

EswPLOYMENT o7 IMPOSITORS IN THE GOVERNMENT OF INDIA PRESSES ON THE
Prece-Rare SysteNn.

838. *Mr. Satyendra Chandra Mitra : (a) Is it a fact that the orders
of the Government of India, dated the 21st June, 1928, have often referred
as precedents to the system followed in the Bengal Government Prees ?

(b) Is it a fact that the impositors in the Bengal Government Press
are salaried hands wherehs the impositors in the Government of India
Presses work on the piece-rate system 1
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o) If the replies to () and () are in the nﬁnutlvemllthc Honour-
able ber be pleased to state the reasons therefer ¢

The Honourable Mr. A. 0. MoWatters (a) Reference was made in the
orders, dated the 21st June, 1928, only to the rates for hand eomposition in
the Government of Bengal Press, which have been adopted by the Govern-
ment of India.

() The mpoaxtoru in the Bengal Government Press are salaried hands.
The impositors in the Government of India Presses are piece-workers in
Calcutta and Delhi.

(¢) The Government of India consider that the piece-rate ayttem is
more suitable for impositors in their Caleutta and Delhi Presses.
not aware of the reasons for the payment of impositors by salaries in the
Bengal Press.

ReyisioN or THE RaTES roR Prece-WORKERS IN TE GovERNMENT OF INDIA
Przsszs, xr1C.

839. *Mr. Batyendra OChandra Mitra: (a) Will the Honourable
Member be pleased to state on how many oceasions the rates for piece-
workers in the Government of India Presses have been revised, and how
many times the piece-workers have gone on strike since 1875 and by what

peroentage have their rates been increased at each revision ?

(b) Iait a fact that before the war the compositors in the Government
of India Presses were getting 2!5th of the London rate and that after the
war they are getting 1:5th of the London rate !

(¢) If the reply to (b) is in the affirmative. will the Honnurable
Member be pleased to state whether the earnings of the said employees have
come down. and if so, to what extent ?

(d) If the replies to (b) and (c) are in the affirmative, will the Honour-
able Member be pleased to state the reasons therefor !

The Honourable Mr. A. C. McWatters : (a3 The attention of the
Honourable Member is invited to the reply given on the 26th September,
1821, in the Council of State to qucstion No. 160 by Maharaja Sir Manindra
Chandra Nandy of Kasimbazar. No general revision of piece rates has been
effected since 1921, but the rates for hand composition have recently been
increased. There has been no strike since 1920.

(b) The Government of India have no definite information. The econ-
ditions of service in London and Calcutta are so different that a comparison
of rates would be misleading.

(¢) This does not strictly arise ; but if there has been any increase in
the dmpuntv between London and Cnlcutta rates, it is not due to reductions
of rates in Calcutta.

(d) Does not arise.

Dzoucrions ox Account or BLANKS v SoLtD MATTER yROM THE WAGES PAID
70 THE ExrroyEms ¢ THE GOVvERNMENT or INDiA PrEssks.

840. *Mr. lutyndumntn (a) Isit & fact that deductions
on acoount of blanks in solid matter obtain in the Government of India
Prmm . wheresas no such deductions take place in the Bengal Government
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- - (b) 12 the reply to (a) is in the affirmative will the Honourable Member
. he.ploased to give the, reajons. therefor

. The Honourable Mr. A Q. MoWatters : (a) and (b). An enquiry is
_being made and the recult will be gommunicated to the Honouzale Mem-

ber 1n due course.

EARNINGS or BINDERS IN THE GOVERNMENT oF INDIA PREssEs.

841. *Mr. Satyendra Obandra Mitra : (a¢) Is it a fact that the
earning of the binders in the Government of India Presses is diminishifig
day by day ? S

(d) Is it not a fact that since the introduction of the piece system in
1875 up to July, 1924, the binders were paid by the hour for preparing
maps, plans and diagrams ?

(c) Will the Honourable Member be pleased to state the reasons why
and the rules according to which, subsequently to July, 1924, payment by
rates has been introduecd t ' :

(d) Is it a fact that formerly leather was used in binding while now
cloth is used in its stead ?

(e) Is it a fact that in consequence more labour as well as time have
to be spent than before, while the rates have also been diminished 1

(f) Will the Honourable Member in charge be pleased to lay on the
“table a comparative statement showing therein what a worker previo
got for binding 100 copiex in leather and swhat he now gets for the same
in ctoth !

(g) Is it a fact that the juniors alone are paid by the hour and never
the seniors !

(h) If the reply to (g) is in the affirmative, will the Honourable
Member be pleased to state the reasons therefor 1

(1) Will the Honourable Member be pleased to lay on the table a
comparative statement showing the carnings of any five binders of the
Government of India Presses in Caleutta and at Delhi of elass (iz) to (zuiis)
severally, and noting the name of each. from January to May, 1924, and
from January to May, 1928, month by month !

The Honourable Mr. A. C. McWatters : (a) No. The binders in the
Government of India Presses at Delhi, Simla and Aligarh are salaried
bands, so that it is impossible for their carnings to diminish day by day.
In Calcutta they are paid at the piece-rates, and there has been no
reduction in ihe piece-rates.

(b) Yes.

{¢) T would refer the Honourable Member to the reply given to the
Honourable Mr. Khaparde’s question No. 40 on 25th August, 1925, in the
Council of State.

(d) to (k). Enquiries are being made and the result will be communi-
cated to the Honourable Member in due course.

() The information asked for by the Honourable Member would re-
quire much time and trouble to collect, but I shall endeavour to hgve a

eomparison made of average earnings of a number of men in 1 4
1927";8 and inform the Honourable Member of tlll-e reculg.ku! sk
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AMOUNT SPENT ON ACCOUNT OF AS WELL AS THE A MOUNT RECEIVED FROM THE
S8aLE oF CoNYOSING MATERIALS BY EACH OF TEBE Gonmmorm
Presszs a1 CaLourra, DELmt axp Simia,

842. *Mr. Satyendra Chandrs Mitra : Will the Honourable Member-
in-Charge be pleased to lay on the table a statement showing the amount
separately umf er each head, as far as practicable, year by year from 1832
to 1927 spent by the Government of India Presses at Caleutta, Delhi and
Simla on account of as well as the amount received from the sale of :

(¢) Composing matcrials like spirits, petrol, rope, terpentine, br?i.
molasses, flower, coal, composing racks, composing cases, an

(%) shooting brass !

The Honourable Mr. A 0. McWatters : The information desired by
the Honourable Member is not readily available, but will, as far as it ean
be collected without an undue amount of labour and difficulty, be supplied
to him.

NumBRR OF MACHINES PURCHASED AND SOLD BY THE GOovERNMENT OF INDIA
PressEs AT CaLcurta, DELu1, SIMLA AXD ALIGARE, FROM 1922 TO 1927.

843. *Mr. Satyendra Chandra Mitra : Will the Honourable Member
be pleased to state the number of machines sueh as printing, typefoundry,
hand-press lino. and mono. machines purchased by the Government of
Presses at Caleutta, Delhi, Simla and Aligarh, from 1922 to 1927, year
by year with dates and prices as well as the number of sueh machmee sold
durmg the said period with dates of purchase and sale, original prices and
the sale prices !

The Honourable Mr. A. C. MoWatters : Even if all the particulars re-
quired by the Honourable Member are now available, it would not be
possible to supply them without an amount of research which would be
incommensurate with the results. DBut if particulars can be readily seeur-
ed of the number of machines of the kinds mentioned purchased and sold
between 1922 and 1927 with the prices paid and realized they will be sup-
plied to the Honourable Member.

Cowmumox orHion LEvEL PLATFPORMS ON THE STATIONS ON THE LINE
rroM CHANDPUR TO Bunore, East INpiaN RaiLway.

844. *Maulvi Muhammad Yakub: (a) Is it a fact that on the
railway line which is being constructed from Chandpur to Bijnore on the
East Indian Railway. in Rohilkhand. all the platforms on the stations are
being constructed very low 1

(b) Are Government aware that such platforms are highly inecon-
venient to the passengers, specially Indian ladies ?

(¢) Are Government aware that a memorial signed by the public
of the loeality was submitted to the Agent, East Indian Railway, through
the District Magistrate of Bijnore, but that the Agent paid no heed
to the matter ?

(d) Do Government propose to move the Agent in the matter and
dnrect the eonstruction of raised platforms on the line menuoned above ?

Mr A A AL Pyraons : (a) to (@). Itisa fact that rail level
platforms are being eomtrnctedoon the Chandpur-Bijnore line. m
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practice on new li.nes is to provide such tforms at all stations other
than those of considerable importance until the growth of traffie justifies
the construction of high level platforms.

Mr. C. 8. Ranga Iyer : Sir, I do not want to put questions Nos. 845
and 846. I put question No. 847.

1845 & 846°.

NUMBER OF STIPENDIARY SCHOLARS SELECTED AND TRAINED FOR ARCHZOL 0GI-
cAL WoRk DURING THE LastT Two Yrars
847. *Mr. O. 8. Ranga Iyer: (a) Wil Government be pleased to
state the number of stipendiary scholars selected and trained by them
for Archsological work during the last two years !
(b) What is the purpose and object in selecting and training such
scholars at the public expense 1

(c) What is the procednre by which these scholars were selected 1
(d) What is the number of eandidates who applied for selection 1
(e) When did this selection take place ?

(f) Were Government satisfied at the time the selection was made

that those selected by them were the best available among those who
offered themselves for selection 1

TRAINING oF INDIANS For ARcEHEOLOGICAL WORK.

848. *Mr. C. 8. Ranga Iyer : (a) Will Government be pleased to
state the authority under whom stipendiary seholars selected for Archso-
logical work are being trained, and the reports they have from time to time
received of their progress ?

(b) Ts it a fact that hefore they were appointed to seholarships, the
selected scholars were required to produce certificates of medical fitness
such as are produced by those entering Government scrvice !

(¢) Were the selected scholars ecalled by Government or their aygency
for a personal interview heforc their final selection was confirmed ?

(d) Do Government propose to provide their trained scholars with
eareers if and when any are available, in preference to those not trained
by Government !

(e) Are Government aware of any recognised non-official institution
in India which offers equal facilities for practical training in Indian
Archeology such as are available under their own auspices !

(f) Is it a fact that several Indian States, Museum Committees and
some Colonial Governments find it necessary from time to time to have
their candidates trained and recommended by the Areh'nolgg:ul Depart-
ment under it, before appointing them to posts of responsibility 1
Nuuszr or INpaN Orriczrs APPOINTED TO THE ARCHAEOLOGICAL Survey

or INDIA WITHOUT rmmsT UNXDERGOING TRAINING IN Survzy Workl

849. *Mir. 0. 8. Ranga Iyer : (a) Will Government be pleased to state
the number of Indian officers in the Archeological Survey of India

tNot put by the Homourable Member, Mr. C. 8. Rangs Iyer.
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excluding the Epigraphic and Areh:tectural Branches. who were appointed
without being first required to undergo training in the Survey itself ¢

(b) Do Government intend to sclect more scholars for training in
Archreological methods in the near future !
(c) 1f answer to part (b) be in the affirmative, will Government
kindly state :
(s) the necemsity for selecting more scholars when those
selected and under training have not been absorbed in ths
service of the Archsologieal Department : and
(#) the manner in which the new scholars will be selected, trained
and ultimately employed by Government ?

VACANCIES IN THE ARCHEBOLOGICAL SURVEY or INDIA,

850. *Mr. C. 8. Ranga Iyer : (1) (a) Will Government kmdlg

the number of posts that remnned vaeant in the
during the last three years, giving the length of time for which mh

remained vacant !

(b) What is the number of posts now lying vaeant or likely to fall
vacant during the next twelve months ?

(¢) Have Government ready means of filling these posts as soon as
they fall vacant !

(2) (a) I the answer to (¢) above be in the negative, will Government
kindly state how they propose to remedy this defeect in the organisation
of its Archmological personnel !

(b) Do long term vacancies in the Archmological Survey leave the
efficiency and continuity of that Department's work unimpaired !

(¢) Have Government any objection to obtaining the consent and
approval of the Public Service Commission, if that ¥ at all necessary,
to appoint the scholars whom they have already selected and trained to
emergent or permanent vacancies that oceur in the Archsological Survey
subject always to the report of the expert authority which trains sueh
scholars ¢

(d) How long do Government propose to detain the present scholars
in training and what is the understanding as to their future prospects ?

Mr G. 8. Bajpai : With your permission, Sir, I shall answer questions
847, 848, 849 and 850 together. Enquiries are being made and the in-
formation asked for will be eommunicated to the Honourable Member in

due eourse.

RECRUITMENT OF AMPRENTICES AND SCHOLARS POR TRAINING IN TROENICAL
AND SCi1ENTIFIC DEPABRTMENTS,

851. *Mr. 0. 8. Iyer : Will Government kindly state the
procedure they sanetion for :

(a) recruiting apprentices and scholars for training in technical

and scientific departments with a view to their ultimate

employment in the superior posts of those departments : and
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(d) appointing such apprentives and scholars to regular service
after their training is favourably reported on by those
technically competent and responsible for imparting such
training 1

The Honourable Mr. A. O. McWatters : I am afraid it is not possible
for me, in an answer to a question, to give any adequate description of
the various apprenticeship schemes in forece. 1f the Honourable Member
is interested in a scheme applicable in any particular department, I shall
dndeavour to obtain particulars for him. Ordinarily apprentices do
not receive a guarantee of an appointment under Government.

CONSTRUCTION OoF OVERBRIDGES OR UNDERBRIDGES AT THE LEVEL CROSSINGS

NPAR GUNTUR, TENALI AND NELLORE STATIONS ON THE MADRAS AND
SouTrEERN MamrATTA RAILWAY.

852. *Mr. B. P. Naidu : (a) Are the Government aware that consider-
able public inconvenience is being caused by frequently keeping the
gates shut at the level-crossings adjacent to and on the south of the
Madras and Southern Mahratta Railway stations of Guntur, Tenali and
Nellore !

(b) If so, when do the Government propose to obviate this in-
convenience by putting up either over-bridges or under-bridges, which-
ever are feasible, at those level crossings !

Mr. A A L Parsons: (a) and (»). Government have reccived no
ecomplaints, nor apparently has the matter been raised by the Loecal
Advisory Committee. They are sending a copy of the Honourable
Member’s question to the Agent.

CoNSTRUCTION OF WAITING SHEDS AT SINGARAYAKONDA, TETTU, TALAMANCHI
AND KoDAVALUR STATIONS ON THE MADRAS AND SOUTHERN MAHRATTA
RarLway.

8563. *Mr. B. P. Naidu : (a) Are the Government aware that much
suffering is caused to third class passengers for want of waiting sheds
at Singarayakonda, Tettu, Talamanchi and Kodavalur stations on the
Madras and Southern Mahratta Railway ¢

(b) Are there any proposals for the construction of these sheds in
the immediate future at the above stations 1

Mr. A. A L Parsons : (a) and (b). Government have no information.
As I have explained before, the provision of waiting rooms and sheds is a
matter which we leave to the Agents, I am, however, sending a copy of
the Honourable Member’s question to the Agent of the Madras and
Southern Mahratta Railway.

ProvipeEntT Fuxp ror QGovErRNMENT EMPLOYEES,

854. *Mr. M. K. Acharya : With reference to starred question No. 91
and answer thereto, dated 3rd February 1927, on the subject of Pru-
vident Fund for Government employees. will Government be pleased to
say :

(a) whether Government are aware that the matter has beea
before them since 18th February. 1924, when a Resolution
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on the subject was moved in the Couneil of State by the
Honourable Mr. 8. Vedamurti ;

(b) whether Government have come to any conmeclusions on cne
said matter ; and if not, will Government make a state-
ment on the stage of consideration which the matter nas
reached

The Honourable 8ir Bhupendra Nath Mitrs : (a) Yes.

(b) 1 would refer the Honourable Member to the latter part of the
reply given to question No. 448 asked by Khan Bahadur Makhdum Syed
Rajan Baksh Shah in this House on the 11th of this month. The scheme
referred to therein is the outcome of the Resolution moved by the Honour-
able Mr. Vedamurti in the Council of State on the 18th February, 1924.

Mr. M. K. Acharya : When may we expect the Government to give
us an early reply in the matter ¢

The Honourable 8ir Bhupendra Nath Mitra : I did not quite eateh the
Honourable Member.

Mr. M. K. Acharya : When may we expect the Government to give
us an early reply in the matter referred to in the question

The Honourable 8ir Bhupendra Nath Mitra : I have already said, Sir,
I think, in replying to a question by Khan Bahadur Makhdum Syed Rajan
Baksh Shah, that a particular scheme is now engaging the consideration
of the Government.

Epvucation or THE UNTOUCHABLES AND OTHER DEPrEsseD CLASSES.

865. *Rao Bahadur M. O. Rajah: (a) Will the Governmen: be
pleased to state, if they have issued directions to all Local Governments
to provide facilities for the education of the untouchables and other
depressed classes in accordance with the Resolution passed on the 23rd
February, 1928, by the Legislative Assembly ?

(b) if the answer to the above is in the negative, do they propose to
issue instructions immediately ?

(c) If the answer to the above is in the affirmative, will they be
pleased to state what reply they have received since them from the
various Local Governments ?

. Mr Q. 8. Bajpai: (¢) The attention of the Honourable Member is
invited to the reply given to a similar question asked by Pandit Thakur
Das Bharrava in the Legislative Assembly on the 17th September.

(b) Does not arise.

. f¢) Only two Loeal Governments have so far replied. It is the
intention of Government when all the replies are in to place a summary
on the table of the House for the information of Honourable Members.

AMELIORATION OF THE CONDITION OF THE DEPRESSRD CLASSES.

856. *Rao Bahadur M. O. Rajsh: (a) Will the Government be
pleased to state what is being done at present threughout India with re-
gard to the amelioration of the condition of the depressed classes ?

(b) I Government are not in possession ef the information, do they
propose to call for the information and place it on the table ¢
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The Honourable Mr. J. Orerar : (a) and (d). As the Iionourable
Nember is aware the matter is one primarily for the Local Governments.
The Government of India have every reason to believe that Local Govern-
ments are alive to the importance of the question of the amelioration of
the condition of depressed classes and are taking steps in various diree-
tions to achieve this object.

OPENING OF A RarLway STATION TO THE WEST OF HaLLa 1N SIxD.

857. *Mr. Lalchand Navalrai : (¢) Has the attention of Government
been drawn to a contribution published in the Sind Observer, Karachi,
dated 3rd September 1928 under the heading ¢ Sind Feeder Lines ’ refer-
ring to the demand of the Halla citizens for a station on the western
side and their petition signed by several Hindus and Muhammadans
to the Commissioner in Sind asking for a railway station to be opened
to the west of Halla ?

(b) Do Government propose to undertake enquiries into the matter
and be pleased to see their way to take necessary action for the con-
venience of the western side of Halla ¢t

Mr. A A L Parsons: (a) Government have not seen the article
referred to.

(b) Iimagine the Commissioner in Sind will have referred the matter
to the Agent, North-Western Railway, if he thought it desirable. In any
case, 1 will send a copy of the Honourable Member’s question to the Agent
in order to draw his attention to the matter.

Mr. Lalchand Navalrai : I have a copy with me, and if the Honour-
able Member desires to see it I can give it to him now.

Mr. A. A. L. Parsons : I should be very glad to see the article.
(A copy of the article was handed in.)

CoNVERSION OF INDIA INTO A GREAT EASTERN MiLrrary DEPOT FOR THE
BRITISH.

858. *Mr. Gaya Prasad 8ingh : (a) Is there any proposal of com-
veriing India into a great Eastern Military Depot for the British, analog-
ous to the Singapore Naval Base, and of reducing the Indian Army mw
a mere territorial foree !

(b) Is there any proposal to organise a permanent force in India,
available for use at any time in any part of the Far East, anud that ihe
control of such a force would vest in the War Office in London, and not in
the Government of India ; and that the cost of such a force is to be
borne by contributions from the Dominions, the Indian Government, and
the Indian Princes ?

Mr. G. M. Young : The answer to both parts of the question is in the
negative throughout.

- Mr. Gaya Prasad 8ingh : Are Government aware that statements to
this effect appeared in the Press, and they were not contradicted at the
time ¢

Mr. G. M. Young : I was not aware until now that rumours of this
kind had obtained currency in the Press. I must express my indebteduness
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to the Honourable Member for giving me an opportunity to contradict
them now. .

RepucTioN or INpiaN REPRESENTATION IN THE MUWICIPALITY AT NAIROBI,
ETC.

859. *Mr. Gays Prasad Bingh: Will Government kindly state if
one of the recommendations of the Feetham Report on Kenya is that
InLdiin representation in the Municipality at Nairobi be reduced ¢ What
are the other recommendations in the Report adversely affecting the
indian community, and what steps have Government taken in the matter !

Mr. G. 8. Bajpai : The attention of the Honourable Member is -
invited to the answers given by me to Pandit Hirday Nath Kanzru’s
questions Nos, 124—126 asked on the 6th February, 1928.

APPOINTMENT OF AN INDIAKR REPRESENTATIVE PERMANENTLY AT GENEVA. .

860. *Mr. Gaya Prasad Singh : (a) Is it not a fact that the Gor-
ernment of India delegates to the World Economic Conferenee at
Geneva, had recommended the permanent appointment of an India
representative at Geneva !

(b) Have Governinent selected any sueh representative, and whe
is the appointment likely to be filled up ¢

Mr. L. Graham : (a) Yes.

(5) The Honourable Member’s attention is invited to the reply given
on the Rth instant to starred question No. 260 by Mr. N. M. Joshi.

ProTECTION OF THE RAJLWAY LINE AT RAMESWARAM FROM SAND DuNES, ETC.

861, *Mr. Gaya Prasad Bingh : (a¢) Will Government kindly state
what project has been finally adopted to protect the railway line at
Rameswaram (South India) from sand dunes, without adding to the
irouble and inconvenience of the pilgrim traffic ?

ib) Is it a faect that the Agent of the South Indian Railway sub-
mitted a pro for the diversion of the present alignment between
Pamban and eswaram towards the north, with a new Rameswargm
siation, which will be only within two furlongs of the famous temple.
and of the main part of the town ! If so. when will this scheme be
taken in hand 1

Mr. A . A L. Parsons: (a) and (b). It has been_decided to construct
a branch line from Pamban to the north of Rameswaram where there will
be a station within two furlongs of the temple. The scheme will be
taken in hand shortly.

INp1A HousE, Lonpon.

862. *Mr Geya Prasad Bingh: (a) Is"it & fact that the London
County Council has accepted the offer of the High Cominissioner for
India to rent for £6,000 a year on a 999 years’ lease a site in Aldwych at
the i'unccion with Montreal Place ? ’

152LA | S
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{6) When will the construction of the new Indm House begin, at
what total cost, and who is the author of the design !

The Honourable Sir George Rainy : (a) Yes.

() The work was commenced abhout the beginning of February last.
The present estimated cost of the building is £3.24,220. It has been
designed by Sir lHerbert Baker.

PREVENTION OF INDIANS FROM COMPETING AT THE I. C. S. EXAMINATION HELW
1x LoxpoN.

863. *Mr. Gaya Prasad 8ingh : Are Government aware of any pro-
posal to stop Indian youths from competing for the L C. S. examination
in Lonaon, iu view of the fact that many Indians have come out success-
ful in thke London examination ?

The Honourable Mr. J. Crerar : The question whether any steps
-could be taken whereby a larger number of the Indian vacancies would
be svailable for the examination in India is being explored. but no pro-
posal is under consideration that Indians should be prohibited from
competing in London.

ﬁrmnrrm ON THE MAINTENANCE OoF TEMPLES AND MosQuEs FOR INDIAN
Troors AND CrviL OFFICERS.

864. *Mr. Gaya Prasad 8ingh : Is it a fact that in 1926 a sum oi
abeut Rs. 41 lakhs had been expended from Indian revenues ‘‘ for main-
tenance of chaplains and churches for troops and civil officers ’’ in India ?
If so, what sum was spent in that year out of Indian revenues for the
maintenance of temples and mosques for Indian troops and civil officers
in India ?

The Honourable 8ir George Rainy : The actual expenditure incurred
in 1926-27 on the maintenance of churches and chaplains for British
troops and civil officers in India was about 45 lakhs.

Government do not provide funds for the erectinn or maintenance
of temples or mosques for the use of Indian troops. But a sum of
Rs. 1.39.254 was expended during 1926-27 for the provision of religious
teachers in units of the Indian Army. The Government of India are

by the ng s Regulations to provlde rehmons ministration for
Rritish soldiers serving in India. and since 1698, it bas been the practice.
first of the East India Company and then of the Government of India, to
provide, within' reasonable limits, for the ministration of -religion to
British-born European servants of the Crown. It may also be pointed out
that many temples and mosques in India receive indireet subsidies from
the Government in the shape of remissions of land revenues on land
owned by them. I would also invite the Honourable Member’s attention
. to the answer given by the Honourable Mr. (now 8ir) A. C. Chutter;ee
to Khan Bahadur Makhdum Syed Rajan Baksh Shah’s starred question
No. 1951 on the 15th September, 1924

Mr. C. Duraiswamy Aiyangar : May I know, Sir, whether the persons
employed for religious teaching to the British officers are Indians or
Europeans 1

The Honourable Sir George Rainy : Chaplains 1

e
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Mr. 0. Duraiswamy Aiyangar : Yes.

The Honourable 8ir George Rainy : | imagine that practically all the
chaplains are Europeans, but | have not actually verified the faet.

Mr. O. Duraiswamy Aiyangar : May | know, Sir, whether there will
be any difterence made if Indian Christians are appointed for teaching

religion to British officers ¢

The Honourable 8ir George Rainy : | am afraid I must ask for notiee
of that question.

Mr. C. Duraiswamy Aiyangar : | want tn know whether the Bible
which Indian Christians will teaeh to British offieers will be in any way
different from the Bible which European chaplains teach to British
officers ?

The Honourable 8ir George Riny : I imagine the Honourable Member
is in as good a position ax myself to answer that question.

EXPENDITURE ON THE INDIAN STATES’ COMMITTEE.

865. *Mr. Gaya Prasad Singh : Will Government kindly state if the
cost of the Committee which has been appointed to report upon the
relationship between the Paramount Power and the Indian States,
will be borne by the Indian revenues ; and if so, to what extent ?

What would be the total cost 1

The Honourable Mr. J. Crerar : Yes, Sir. It is of course impossible
to state the total cost in advance, but the eost up to the end of July last was

about Rs. 86,000.

COMPENSATION FOR THE SEQUESTRATION OF THE PROPERTIES OF THR BasrL
MissioN CoMPaNY.

866. *Mr. Gaya Prasad Bingh: (a) Is it a faet that during the
European War, the commercial properties, consisting of the factories.
shops and stores, belonging to Swiss subjects, and known as the Basel
Mission Caompany, trading in India. were sequestrated under the belief
that those properties were largely enemy controlled ; but that this
belief has now been proved to be groundless by a Freamch court of
enquiry !

(b) Is it contemplated to give compensation out of Indian revenues
to cover the loss incurred by the said Company for the sequestration of
thei= properties ! If s0, to what extent !

_ The Honourable Mr. J. Orerar : (a) Properties belonging to the Basel
Mission Trading (‘ompany were taken over and held under the Enemy
Trading Act on the ground that it came within the terms of section 2 of the
Act. Government are not aware of any enquiry by a French court of
enquiry.

(B) T regret 1 am not in a position to make any statement at present

L15SLA e
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EMPLOYMENT OF MusLiMs IN THE OrricE or TaE DmEcoTor or Civir Avia-
TION.

867. *Mr. Abdul Matin Ohaudhury (on behalf of Mr. Anwar-ul-
Azim) : (a) Will Government please state how many new appointments,
buih temporary and permanent, have been created in each Division in
the office of the Director of Civil Aviation since 1st September, 1927, up

till 31st August. 1928, and how many of these have been given to
Muslims ?

(b) Is it a fact that there is no Muslim in the first division in this
office ¢ If not, why not ?

The Honourable Mr. A. C. McWatters : (a) The following permanent
posts in the office of the Director of Civil Aviation were created between
1st September, 1927, and 31st August, 1928.

Assistants .. .. .. .. 2
Clerk .. o1

The clerk’s post was filled by the recruitment of a Muslim. In addition,
one temporary post was sanctioned for a period of two years from 1lst
denuary, 1928, and a Muslim has been appointed to this post.

{3) Yes. No suitable candidate has applied.

ExrLoyueNT or MusLiMs IN THE PusLic Works BraNce or THE Depar™
MENT OF INDUSTRIES AND LABOUR.

868. *Mr. Abdul Matin Ohaudhury (on behalf of Mr. Anwar-ul-
Arzim) : Will Government please state how many vacancies, both tem-
rary and permanent, occurred in each division in the Public Works
goranch of the Department of Industries and Labour, from 1st September,

1927, to 31st Amgust, 1928, and how many of theee were given to
Muslims 1

The Honourable Mr. A. 0. McWatters : There were three vaeancies
during the period referred to, namely, one permanent in the first division
and two temporary in the third division. Onbe of the temporary posts was
gi\g,n to a Muslim.

ExrrovyuENT or MusLius 1x THE Orrice or THE RarLway Boarp.

869. *Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-
Azim) : Will Government please state how many vacancies, both tem-
porary and permanent, occurred in the office of the Railway Board
from the 1st September. 1927. to the 31st August, 1928, and how many of

. these were given to Muslims ?

Mr. A A L. Parsons : 19 vacanices occurred in the Railway Board's
office from 1st September, 1927, to 31st August, 1928, against which seven
Muslims were appointed.

. Mir. Lalchand Navalrai : Will the Honourable Member please state if
there are any officers or subordinates in the offices of the Railway Board
from Sind * Tf not, do Government propose to appoint some of them !
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Mr. A. A L. Parsons : I must ask for notiee of this question, Sir.
Pandit Hirday Nath Kunsru : May I ask the Honourable Member how
it is that he has been pleased to answer communal questions this time 1

Mr. A. A L. Parsons : It has always, I think, been the practice to give
statistics with regard to our own office up here whieh is under our immediste
supervision.

Mr. Gaya Prasad Singb : Is it the practice to give answers t¢ com-
Munal questions so far as }lindus and Mubammad:ns are coneerned, but se
far as Indians and Europeans are concerned not to give such answers {

Mr. A A. L. Parsons : No, Sir.

Starr or THE Rannway CrrariNG Accounts Orrice, Dxual

870. *Mr. Abdul Matin Ohsudhury (on behalf of Mr. Anwar-ul-
Azim) : Will the Government be pleased to state whether the Railway
Board are observing the canons of financisl propriety in sanetioning
the staff for the Railway Clearing Accounts O&ee t

Mr. A. A L. Parsons : The reply is in the affirmative.

OvVERWORKED CLERKS 1N THE Ramnway CLzamiNg Aocounts Ormics, Dxiar.

571. *Mr. Abdul Matin Chaudhury (on bebalf of Mr. Anwar-ul-
Azim) : () Are the Government aware of the fact that the clerks of
the Clearing Accounts Office attend office on gazetted holidays and
Sundays and sit late hours in spite of the fact that the work is set
after shifting the office from Lahore to Delhi ¢

(b) Will the Government be pleased to state in what Civil Service
Regulations or Fundamental Rules this daily extra attendanee of the
staff is provided for !

(¢) Do the Government propose to step this practice of daily estra
attendance and attendance on garzetted holidays and Sundays 1 If so will
the Government be pleased to state what measures they propose to take
to redress the grievances of the staff ?

{d) Are the Government aware of the fact that owing to excessive
work leave is not granted to clerks even in emergent cases !

Mr. A A L. Parsons : (a) I would invite the Honourable Member's
attention to the reply given by me to Haji Abdoola Haroon to a similar
guestion (No. 83) in the last Delhi Session.

{b) The Civil Service Regulations and Fundamental Rules do not
deal with gquestions of this sort.
(c) Government do not eensider that action is necessary.

(d) The Director of the Clearing Astounts Office reports that leave
is granted to the staff on a reasonable scale.

AGITATION IN THE PRESS ABOUT THE GRIEVANCES OF THE STAFF OF THE RanL-
wAY CLEARING AccounTs Orrice, DELHI.

_ 872. *Mr. Abdul Matin Obaundhury (on behalf of Mr. Anwaral-
Agng): (1) Are the Government aware of the fact that there is a great
stir in the Preas about the grievances of the staff. If so, has the atten-
tion of Government been invited to the serics of artielea printed in the
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Muslim Outlook and other leading papers, including an Anglo-Indian
organ ! '

(2) Are the Government aware of the fact that one officer of the
department had been going to the houses of the Members of the Legisla-
tive Assembly, to the editors of newspapers and other people holding
gimilar positions to win their favour and work for his cause !

() Are Government aware of the fact that the same officer sent a
man to the Editor of the Muslsm Outlook to stop this agitation 1

Mr. A A L Parsons : I propose, with your permission, Sir, to answer
questions Nos. 872, 873, 877, 878, 880, 881, 882, 884, 885, 888, 849, B9,
891 and 892 together. The series of questions is in effect a repetition of
allegations which have been made that Rai Bahadur Fuqir Chand, Assistant
Director of the Clearing Accounts Office, is using his official position to
secure places in that office for relatives or other persons n whom he is
interested to the exclusion of other candidates, more particularly Moslems.
Governinent have satisfied themselves that these allegations against an
honest and able officer are entirely without foundation, and they do not
propose to make the enquiries which the Honourable Member's questions
suggest. | may add that the appointments in this office are made by the
Director and not by Rai Bahadur Faqir Chaad.

Mr. Gays Prasad Singh: May I know, Sir, what authority the
Honourable Member has for making the insinnation contained in some
of these questions ?

Sir Maulvi Abdul Matin Chandhury : Am 1 to reply to that questionm,
ir ?

Mr. Pregident : If the Honourabhle Member pleases.

ArTicLES WRITTEN BY THE LATE MR. K. C. Vip1aRTHI, MANAGER, BHARAT
InsuraNcE COMPANY, ON BRHALY OF THE ASSIBTANT DIRECTOR, RAILWAY
CLEARING ACCOUNTS.

1873. *Mx. Abdul Matin Ohandhury (on behalf of Mr. Anwar-ul-
Azim) : Are Government aware of the fact that the late Mr. K. C.
Vidiarthi, Manager, Bharat Insurance Company, wrote articles on be-
half of the Assistant Director, Railway Ciearing Accounts ¢ It so, will
the Government be pleased to state what interest led an outsider to
meddle in Government affairs ¢

AmswERS TO QUESTIONS PUT ON THE 19TH MaARcH, 1928, REGARDING TEE
Rannway Cimamiwa Aococounts Orwick, Driml.

874. *Mr. Abdul Matin Ohaudkury (on behalf of Mr. Anwar-ul-
Azim) : Will the Government be pleased to lay on the table a copy of
the answers given to questions Nos. 454 to 468 and 478 together put
by Mr. Anwar-ul-Azim on the 19th March, 1928 ?

Mr. A A L Parsons: 1 am not aware that any other Member has
evineed a desire for the information already eent to the Honourable
Member : it is eertainly not of sufficient importance to lay on the table.

For answer to this question, see answer to question No. 872.
8
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ExMprLoyMENT oF HINDUS AXD MusLiMs IN VACANCIES OCCURRING IN THE
RaiLway CLEARING AccouNTs QFFICE, DELHI, s1NCE Maron 1928.

875. *Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-
Azim) : (¢) How many vacancies occurred in the Railway Clearing Aec-
sounts Office since March 1928 ¢

(b) How many of them were filled by Muslims and how many by
Hindus !

Mr. A. A L Parsons: (q¢) 111.
(b) I regret that 1 am not prepared to give this .nformation,

Pandit Hirday Nath Kunzru : Is the Railway Clearing Accounts
Office under the Railway Board or not ?

Mr. A A L Parsons: Yes Sir, it is under the Railway Board, hut
it is not the Railway Board’s own office.

Pandit Hirday Nath Kunsru : Is the ofice managed by the Railway
Board ! The Honourable Member stated just now that he had no objec-
tion to giving the figures for appointments held at present by the vanons
communities in offices under the Railway Board.

Mr. A. A. L Parsons : I made no such statement, Sir. 1 did not
even say that I had no objection to giving these figures for appoint-
ments in the Railway Board’s Office.” But it has, I think, been the
practice to give those figures for the Central Office of the Railway Board
and for that reason I gave them. Personally, if it had not been the
practice, I should have been very unwilling to give them.

Maulvi Abdul Matin Chaudhury : Will the lHonourable Member
state what is the reason for not giving this information ¢

Mr. A. A L. Parsons : Sir, I have explained that so frequently, not
only in replies to gquestions but also I think during the course of the las:
le\vm Budget debate, that'it is not desirable that I should do so again :
or certaml\ not necessary.

Maulvi Abdul Matin Ohaundhury : Why is it not desirable, Sir ?

. A. A L. Parsons : To furnish information of this kind with
regard to. communal representation in individual offices and branches
of the Railways merely accentuates communal feeling in those offices,
and is bad for the work of those offices.

Maulvi Abdul Matin Chaudhury : Is it a fact that the Government
is withholding that information to hide the racial and communal bias
of their xubordinates ?

Mr. A. A. L. Parsons : Nothing of the sort, Sir. It is well known,
8ir, to the House that we do give details of communal representation on
all Railways, though not of individual offices on Railways, in our annual
reports, We there give 1t in a form which does not accentuate feeling
in individual offices and branches.

Mr. K. Ahmed : Is not this contrary to the undertaking given by
Lord Reading, Sir ! If the answer is in the negative, do Government pro-
pose to state the reasons why we should not give effect to the terms of ap-
%)o:‘ntment for the Mubhammadan community and other communities in

ndia ¢
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Mr. A. A L Parsons : I am sure, Sir, that nothing I have said is
opposed to any undertaking given by His Excellency Lord Reading. As
a matter of fact, in several of the offices. with regard to which I have been
refusing to give figures, I happen to know that the Muslim appointments
have in recent years been, if anything, in excess of the quota which
they would get under any strict proportional representation.

Mr. K. Ahmed : In view of the fact, Sir, that the Honourable Member
has told us that he is not going to give the figures, is there any other way for
the benefit of the country to test the accuracy and veracity of the lonour-
able Member's answer in this Assembly, whether they are acting in accord-
ance with the circular of the Home Department of 1925 and the solemn
declarations made in that time of distress in Calcutta by Lord Reading !

Mr A A L Parsons : Sir, I am not accustomed to have my veracity

challenged in this House and I must refuse to answer the Honourable
Member's question.

Mr. K. Ahmed : Do I understand by concealment of figures the (iov-
ernmnent betrays the purpose for which Lord Reading made a solemn
declaration specifically ¥ The Honourable Member in charge of Railways

#20W tells us that he will not give the accurate figures and it is for their own
b;neﬁt that they tell us it is a communal matter and they will not divulge
the secret.

The Honourable Sir George Rainy : I am afraid, Sir, I cannot accept
the implioations of the Honourable Member's question or admit that the
motives he attributes to the Government of India can fairly be attributed
to them. I am sure that on reflection he will see that what he has sug-
gested is less than fair to the Government.

Mr. K. Ahmed : What is the rcason then, Sir, for the Honourable
Member refusing to give accurate figures of these appointments and
debarring the representatives of the people from knowing what the actual
position is ! ;

The Honourable 8ir George Rainy : My Honourable friend, Mr.
Parsons, has attempted repeatedly to convey that information to the Honour-

able Member and, as he has apparently been unsuccessful, 1 ha\e little
hope that I shall have better success.

Mr. K. Ahmed : Will the Honourable Mewber himself take the
responsibility of his Department and give the figures that are asked for ?
May I say, Sir, that it is beth for the benefit of the country and for the
benefit of the Government to show to the people that the Government is
acting in accordance with the directions given to them by the Home Depart-
ment ecircular and the solemn declarations made by Lord Reading in 1925 ¢
1f they will not state the reasons, as the Honourable Mr. Parsons has
told us, will they state the eircumstnces which justify their refusal ?
I am entitled to an answer, Sir.

The Honourable Bir George Rainy : I am afraid I have nothing to
add to the answers already given by my friend Mr. Parsons.

Mr. K Ahmed : In view of the fact thait the Honourable Member
can see that he has hopelessly failed to satisfy the Members of this Assembly,
who are representatives of the people of this country, will he, as head of
the Department, explain the reason or reasons why he should not state

i
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the circumstances which prevent him from giving the accurate figures
asked for to this House ?

Mr. Gays Prasad 8ingh : Sir, is it not a fact that such questions are
sometimes prompted by persons who consider themselves aggrieved for
some reason or other !

Mr. K. Ahmed : That is all the more reason, Sir, why the Honourable
Member should answer the question. May I have an answer ?

Maulvi Abdul Matin Chaudhury : Do the Government realise that
communal feeling is accentuated because of the injustice that is done to
Mubammadans and not by the publieation of the figures {

Mr. A A L. Parsons: No, Sir.

Dr. B. 8. Moonje : Is it the fact, Sir, that Muhammadans are not
given posts because the Government does not want to give them posts and
want to favour the Hindus !

Mr. A. A. L. Parsons : No, Sir.

GRaADATION LisT OF THE RAlLWAY CLEARING AccoUNTs Orrice, DELEI.

576. *Mr. Abdul Matin Chaudbury (on behalf of Mr. Anwar-ul-
Anm) : What are the regulations for preparing the gradation list in
the Railway Clearing Aceounts Office ? -

Mr. A. A. L. Parsons : The regulations are at present under considera-
tion. -

ExrLoYyMeNT Oor MusiuiMs IN THE RarLway CLEARING Accounts Orrice,
DEeLH1.

t877. *Mr. Abdul Matin Chaundhury (on behalf of Mr. Anwar-nl-
Azim) : Is it a fact that all the appointments in the Railway Clearing
Accounts Office were made on the recoramendations of Assistant
Director No. 11 If so, did his 1ccommendations result in Mnalim
interesta being ignored !

QuaLiricaTiONs OF MR. VASTA APPOINTED TO THE RamnLway CLEARING
AooounTts Orrice, DeLn:.

1878. Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-

Azim) : (a) Is it a fact that Mr. Vasta drawing Rs. 80 in the office of

the District and Sessions Judge. Mianwali, was appointed on Rs. 130 in

the Railway Clearing Accounts Office and soon after his pay was raised
to Rs. 230 ¢ b

(b) What are his qualifications 1

(¢) Is it a fact that he is one of the relatives of the Assistant
Director ¢

BAFEGUARDING OF THE INTERESTS or MusLIMS IN THE RarLway CLEARING
Accounts Orrick, DELEl.

. 879. *Mr. Abdul Matin Ohsudbury (on behaf of Mr. Anwar-ul-
Aziw) : Will the Government be pleased to state what steps were takem

1For anawer to this question, see nuswer to question No. 872
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to safegunard the Muslim interests in the Railway Clearing Accounts
Office at the time of recruitment, as the staff was sanctioned on 18th
December, 1926, after the issue of Home Department memorandum No.
F.-176/25-Bsts., dated the 15th March, 1926

Mr. A. A. L. Parsons : The Director of the Clearing Acvounts Office
is aware of the orders of Government and, I am sure, follows them.

RESIDENCE OF EacH MAN EMPLOYED IN THE RAILWAY CLEARING ACCOUNTS
OFFIcE, DELHI.

$380. *Mr. Abdul Matin Ohaudhury (on behalf of Mr. Anwar-ul-
Azim) : (1) (a) Is it a fact that a majority of Hindu young men re-
vruited to the Railway Clearing Accounts Office belong to that part of
the Province to which the gentleman at the top belongs as published in
the Muslim Outlook ?

(b) If the answer to part (a) be in negative will Government be
pleased to lay on the table a statement giving particulars as to the re-i-
dence of each man employed in the Railway Clearing Accounts Office !

(2) (a) Is it a fact that there are 18 officers in the senior grade of
the Railway Clearing Accounts Office and that out of these 14 are Hindus,
two Europeans, one Christian and one Muslim !

(b) Are the 14 Hindus drawing Rs. 5,200 a month, while the ounly
Muslim is getting Rs. 150 per month. R

(¢) If the answer to parts (a) and (b) be in the negative will the
Government be pleased to lay on the table a statement showing the cor
‘rect figures ?

CerrricisM IN THE Muslim Outlook OF THE ADMIXISTRATION OF THE ASBISTANT
Dmmxcror, Rarnway CLEARING Accounts Orrick, DeLEl.

;381. *Mr. Abdul Matin Chaudbhury (on behaif of Mr. Anwar-ul-
Azim) : (1) Will the Government please verify the statistics published
in the Muslim Owlivok, dated 25th February, 1928, 10th, 13th and 15th
March, 1928, about the Railway Clearing Accounts Office ?

(2) (@) Is it a faet that there are 45 Sub-Heads in the Railway
Clearing Accounts Office and 5 only are Muslims and one Anglo-Indian ax
published in the Muslim Outlook ?

(b) If the answer to part (a) be in negative will the Government
be pleased to give the correct figures in this respect ?

(3) (a) Is it a fact that R. B. Lala Faqir Chand, Assistant Director,
Railway Clearing Accounts Office, sent an office hand to Mr. Nural Haq
with a view to prevail upon him to cease criticising his administration
policy as published in the Muslim Outlook ! ‘

(b) Is it a faet that the said officer tried to secure a statement from
the said office hand after the article was published !

Pavcrty or MusLims IN THE RarLway CLEarivg AccounTs Orrice, Deras.

+882. Mr.' Abdul Matin (on ‘Yehalf of Mr. Anwar.ul-
Azim) : (a) Is it a fact that 400 men have be¢n recruited as elerks in

tFor answer (o this question, see answer to question No. 872,
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the Railway Clearing Accounts Oflice as published in the Mxballigh out
of which 15 or 16 are Muslims 7

(b) H the answer te part (¢) be in the negative, will the Governwcent,
be pleased to give the correct figures in this respect !

SALE or BRICKS PURCHASED FOR LAYING THE FLOOR IK A CAMP FOR THE
RaiLway CLEariNG Accounts Orrice, DeLslL

583. Mr. Abdul Matin Chaudbury (on bebalf of Mr. Anwar-ul-
Azim) : With reference to the answer given to question No. 81, put
by Haji Abdulla Haroon on 1st February, 1928, will the Government

please state :
(a) if those bricks were cemented or plastered 1

(b) if the answer to part (a) be in the negative, will Government
please state how those bricks boughbt for Re. 90 were sold for

Rs. 102
Mr. A. A L. Parsous : (a) Government have no informaticn.
(b’ Because that was the best price Government could uet at the

time , it is understood the purchaser has not up to the present time con-
siderad it worth while“to remove the bricks from the site.

Nauzs or Mustin axp Hiwpu GraDUATES AND UNDERGRADUATES EMPLOY-
2D IX TR Rannway Crxamiwe Accounsts Orrice, DELEHI, ETC.
t884. Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-

Asim) : Will the Government be pleased to place on thq table a state-

ment showing :

(a) (f) the names of Muslim graduates and undergraduates work-
ing in the Railway Clearing Aecounts Office ? .
(#) what is the length of their serviees ?
(#%) If any chances of sub-headship and Inspectorship bave been
given to any of them ¢
(b) (i) Names of Hindu graduates and undergraduates working in
the Railway Clearing Accounts Office t
(#) What is the length of their serviees !

(¢) If any chances of sub-headship and Inspectorship have been
given to any of them ¢

8arEGUARDING OF MUSLIM INTERESTS IN THE RAILWAY CLEARING ACCOUNTS
Orricx, DxLuL

_ 1885, *Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-

Aszim) : (1) (a) Is it a fact that a majority of Muglims in the Railway
Department consist of coolies and posters !

(b) If the answer to part (a) be in the afirmative do Government

propose to give Mnalims their proper share in the higher ranks 1
(2) Will Government please state if any, K Muslim officer has ever
been posted in the Railway Clearing Accounts Office sinee its ereation ?

tFor nnawer to this quention, see answer to questins No. 872
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(3) (a) Will Government please state if any Muslim Officer, Super-
intendent, Sub-Head, and even a clerk has been posted in the adminis-
tration, t.e., establishment a most important section of the Railway Clear-
ing Acoounts Office, since its creation ?

(b) If the answer to part (a) be in negative will Government be

pleased to state if they are prepared to post anyone to safeguard the
Muslim interests in that office !

Numeer or MACHINES WORKING IN THE COMPILATION BRANCH AT LARORE,
m.

586. *Mr. Abdul Matin Chaundhury (on behalf of Mr. Anwar-ul
Azim) : (1) Will the Government please state :

(a) (1) How many sets of machines are working in the Compiia-
tion Branch at Lahore !

(1) How many mistries have been appointed to work those
machines and what are their names and salaries !

(ss) If any of them iz a qualified mechanie t

() (¢) How many sets of machines are working in the Railway
Clearing Aeccounts Office !

(#) How many mmuhvebewlppunudtowwkth
machines and what are their names and salaries !

(ui) If any of them is a qualified mechanic 1
1{2) Will Government plesse state :

(a) If the work of the Railway Clearing Accounts Office hax now
been set right t

. (b) If the answer to part (a) be in affirmative then why are the
clerks made to work extra hours ¢

(e) 1f the answer to part (a) be in negative will Government pleass
state how much time it will take to set the work rizht ¢

Mr. A. A L Parsons : (1), (a), (1). Three.

f1¢) and f#ir). Government have no information.
tb), (v). Four.

(i) and (sii). Government have no information.

72} {a). Government have no reason to believe tlut the work is not
being conducted properly.

‘b) The allegation that the elerks are made to work extra hourw is
ineorreect.

(¢) Does not arise.

REIBCTION OF APPLICATIONS PROM GRADUATES AND UNDERGRADUATES POB
ExrroyneeT 1¥ THE RArLway CLEAmING AocouwTs Orrice, DeLm.

887. *Mr. Abdul Matin Chandhury (on behalf of Mr. Anwar-ul-
Azim) : Is it a fact that applications of graduates and undergraduates
for employment in the Railway Clearing Accounts (Mfice are rejected 1
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Mr. A. A. L Parsons : Applications are, I understand, registered
and considered when there are vacancies.

EnrrLovMeNT or MeupErs or THE SaMm FamiLy v oxe OrricE OR IN
oNE Braxcr or T™HE Saur Orrce.

{883, *Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-
Azim) : Will the Government be pleased to state, if there is any ruling
aguinst the appointment of near relatives and members of one and the
same family in one office or in one branch of the same office ¢ If so, will
the Government be pleased to state, why this has been violated in the :

(a) Railway Clearing Accounts Office ?

(b) Pervonal brunch of the North-Western Railway Headquarter<
Office ?

POWERS DELEGATED TO THE AssisTANT Dxector No. 1 or THE RamLway
CLEARING Accounts Orrice, DxLml

1689. *Mr. Abdul Matin Ohaudhury (on bebalf of Mr. Anwar-ul-
Azim) : (¢) Will the Government:be pleased to state the powers delegated
to the Assistant Director No. 1 of the Railway Clearing Aecounts Office 1

(b) Is it a fact that the officer who is put on special duty was a
reeruiting officer ?

(¢) What is the eriterion for giving different pay to clerks of the
same or lower qualifications !

(d) What part of the total salary is being disbursed to Mauslims !

DiscONTENT AMONG THE CLERkS or THE RamLway CrLeamixa AccoUsTts
Orricz, DxLm.

$890. *Mr. Abdul Matin Chandhury (on behalf of Mr. Anwar-ui-
Axim) : Are the Government aware of the discontent prevailing among
the clerks of the Ruilway Clearing Accounts Office in general and
Muhammadans in particular :
(a) About late and long hours working : and
(b) about the appointment of a majority of Hindu young. men of
Hoshiarpur and Srigobindpur (Distriet Gmdup‘;:e‘} by the
Asmistant Director on grounds of relation and reeommenda-
tions ! If so, will the Government be pleased to state what
action they have taken to remove this discontent ¥ If no
action is taken why not and on what poliey ?

ExrroyueNT or MusLive a8 Gazerrep Orricems IN THE Ramway Cirar-
1Na Accounts OFrick, DeLmn.

) | 3
. 1891. *Mr. Abdul Matin Obhaundhury (on behalf of Mr. Anwar-ui-
Azim) : In it a fact that :

(a) There is no Muhammadan gasetted officer in the Railway Clear-
ing Accounts Office ? L

tFor anawcr to this quedtion, sce answer to question No. 872
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(4) The Muhammadan graduates have been given less: pay than the
Hindu matriculates !

(c¢) Special rewards have been given to particular Hindu clerks
and one Christian youngster on the plea of helping in packing
the records of the Railway Ulearing Accounts ce on its
shift to Delhi ?

(d) There is no senivr Muhammndan secountant in this office 1
If the answer is in the afirmative, will the Government be
pleased to state for the information of the House the reasons
for these irregular achons t

RETENTION OF AsSISTANT DIRECTOR No. 1 1v TRE RAnwav{CLEARING AC-
counts Orrice, DELHI.

1892, *Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-
Azim) : Will the Government be pleased to state :

(a) If the scheme for the working of the Railwdy Clearing Amuntl
Office is in black and white ? or

(b) In the head of any one singlé ‘perdon.’ If thé answer to (a) is
in affirmative, will the Government be pleased to state the
resson for giving so mueh importance to Assistant Direetor
No. 1, as to retain him in that office in spite of a dis-
content against his deeds. If the answer to (b) is in the
affirmative will the Government be pleased to state the desir-
ability of such a dependent scheme ¢

AssExcz or ELxorric Lirrs IN GorTOX CasTLE, STMLA.

893. *Mr. G. Barvotharr Rao : (¢) Are Government aware of the
inconvenienee caused to the officers and clerks working in the second and
third floors of Gorton Castle on sccount of the absence of electric lifts ?

. (b) Have they eonmidered the posibility’ of substitating electrie
lifts for some of the winding stairs which at present exist ! If aot,
do they propose to do so !

The Honourable Mr. A. C. McWatters : (a) and (b). No. Govern-
ment do not consider that the expense mvolved wonld be justified.

Exrrovuxxt or Lapy CLxmxs Ix TRE Orvice or TRE Ramway Boasp.

894. *Mir. Srish Ohandra Dutta : (a) Is it a faet that in reply to
starred qumons Nos. 1269 and 1270 on 23rd March 1925, Government
stated that reerumnem of unpassed men was allowed as a conces-
sion to posts requiring technical or special qualifications subject to the
previous approval of the Home Department ! 1Is it a fact that in reply
to starred question No. 1402 on 24th Marech 1926 the Government stated
thzt;henguht:mdthest-ﬂ&lumnoaddndnotnannply in
the ease of recruitment of clerieal staff for the office of the Railway 4
Will Government be pleased to explain this diserepancy

(3) In how many cases wus the approval of the Home Department
obtained ¢

tPor answer to- this question; see anower to question No. 878,
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(¢) How many girl clerks have been recruited in the office of the
Railway Board during the last four years ! What, if any, technical quali-
fications do they possess 7 : ML

(d) "How many of these girl clerks are employed as steno-typists
and also as tour clerks to officers of the Railway Board 1

Mr. A A.L Parsons : (a¢) There is no disecrepancy. General exemp-
tion was granted to the Railway Board fo recruit from Railways and
other suitable sourcesx in March, 1925,

{(b) Does not urise.
(¢) 8 girl clerks have been recruited in the last four years. They

were recruited as typists or stenographers and knew typewriting or: shert-
hand. 6 out of the 8 have now left the Railway Board's Office.

(d) One is still employed ss stenographer, the other as a typist, and
neither of them is a tour clerk. ot R
¥ 5
NanES AND DESIGNATIONS OF OFPICIALS CHARGED WITH CERTAIN SPECIFIED
Drries i TRE Cancurra Posr Orrices.

895. *Mr. Yusuf Imam : 1. Will the Government be pleased to lay
on the table the following information :

(g) the names and the designations of the appointing officials
appearing on the service rolls of postmen and menials who
were made permanent from the year 1916 to date in the
Caleutta PPost Offices,

(d) the designation of the officials who have been granting teave
to the postmen and menials of the Caleutta Post Offices from
the yvear 1916 10 date.

(c) the designations of the officials who have been makidy re-
marks on the charactergheets of the postmen and menials

*  as also of the overseers of the Calentta Post Offices,

(d) the officials who supervise the mails in conneetion with the
articles posted in the street letter-boxes and the croesing of
- the sectional mails while the Howrah bridge remains closed
to the 1raffie,
(e) officials who remain in conmection with the deli of special
bags for His Excellency the Vieeroy and the Governors,
(f) the officials who have been certifying the fitness or otherwise
of the Sub-postmasters and the clerks attached to the post
offices, riz., Bagh Bazar (Selection grade), Cossipore (Selee-
tion grade), College Square (Selection grade), Colootula
(Selection grade), Tirretta Bazar (Selection grade), Khengra-
- putty (Seleetion grade) and all the no-delivery town sub-
post offices appearing on the office order books in the res-
pective Port Offices ?

The Honourable Mr. A. 0. MoWatters : With your permission Sir,
I take questionx Nos. 895, 896, #97, §98, 898, 901 and 902 together and
refer to the anawer given by me to questions Nos. 777. 778 and T79”
asked by Mr. fiddheswar Sinha on the 21st September, 1928. '
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Duties or Towx INspECcTORS OF PosT Orrices IN CALCUTTA.

1896. *Mr. Yusuf Imam : Will the Government be pleased to state
the specific duties which have been imposed on the Town Inspectors of
Caleutta after 1st Seplember, 1927, as stated in the proviso to paragrapi
4 of the Government orders, dated August, 1927 ?

INsPECTION OF THE SELERCTION GRADE CoMBINED DELIVERY SUB-PosT
Orrices BY MurassrL INgeEcTORS OF PosT Orrices.

1897. *Mr. Yusuf Imam : Will the Government be pleased to state
whether the Mufassil Inspectors of Post Offices have the authority to
inspect the Selection grade combined Delivery Sub-Post offices like the
‘fown Inspectors of Calcutta ?

Town INgPECTORS OF Po8T OFFICES IN CALCUTTA,

1898. *Mr. Yusuf Imam : 1. Is it a fact that the Town Inspectors of
Caleutta who had a minimum starting pay of Rs. 80 were deprived of
the general revision of pay sanctioned to all other classes of postal em-
ployees in the year 1920 ¢

2. Is it not a fact that the decision of the Director-General Posts and
Tulegraphs regarding the grant of duty allowances to the Town Inspec-
tors was communicated to the Town Inspeetors of Calcutta ?

3. Is it a fact that Town Inspectors of Calcutta were not paid the
«luty allowance promised by the Director-General in 1921 till their pay
was revised in the Government Orders of August 1927 1

1899*—902°.

NUMBER OF INDIANS APPOINTED AS GUARDS IN GRADE A oN THE East INDIAX
RanLway.

908. *Pandit Hirday Nath Kunsru: (a) With reference to the
replies given to the supplementary questions to Mr. Joshi's starred
question No. 464, will Government be pleased to state the number of
Iadians appointed as guards in rde A on the East Indian Railway (1)
Jirectly and (2) by promotion during the last twelve months !

(b) What is the number of Europeans and Anglo-Indians appointed
as guards in grade B. during the same period !

Mr. A. A. L Parsons : In the supplementary questions to which the
Honoursble Member refers, the Ilonourable the Railway Member promised
to look iuto the matter and consider whether it would be desirable to give
these statisties for the Great Indlan Peninsula Railway. The question whe-
ther fizures can be given for the East Indian Railway will also be con-
sidered.

NuuBER oF Inpiax OrcErs HoLDDNG King’s CoMa3sstoNs 1N THE INDIAN
Uxits or ARTILLERY, EXGINEERS, 816NALS AND THE AR Fogrce.
904, *Pandit Hirday Nath Kunsru : Will Government be pleased to
state :
{a) What will be the number of officers holding the King's com-
mission in the Indian units of (1) Artillery, (2) Engineers.

#Por answer to this question, sce answer to question No. 895,
:For these questions, see at the end of starred questions for the day.
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(8) Signals and (4) Air Foree which Gevernsient prepose
to create ? (

(b) What will be the number of officers recruited annually for
these units after the commissioned ranks in them have been*
completely Indianised 1 :

(¢) Will the creation of these units lead to any reduction in the
strength of the corresponding sections of the British Army in
Indis 1 ‘ ,

Mr. G. M. Young : (a) (1), (2) and (3). The strength of the officer
establishments of the Artillery, Sapper and Miner and Signal units
will be largely determined by the number of candidates who suceeed
in qualifying for those serviees. In addition to these units, Indian
Engineer officers will be eligible for service in the Military Engineering
Services. (4) The officer establishments of an Air Squadron varies
from 19 to 22. As previously explained, Government wish to reeruit
6 Indian officers forthwith to constitute a Flight, whiech is a sub-unit
of a squadron.

(b) I am afraid it is impossible to calculate so far ahead. It will
be nearly 20 vears from now, for instance, before an Indian can reach
the rank of Battery Commander in the ordinary courses. 1 eannot
foretell what the number and strength of the Indianizing units, or the
rate of recruitment will be at that time.

(¢) In the Artillery, Sappers and Miners and Signals the officer.
establishment of existing units will be Indianised and no new units w:ll
be raised. There is therefore no question of a reduction of correspond-
ing units, as existing British officers establ'shments will be Indianized.
The new Indian Air Unit will be additional to the strength of the Royal
Air Foree in India, which it is not proposed to reduee.

Pandit Hirday Math Kussru: May [ ask whether the Indiam#units
of Artillery, Sappers and Miners and Signals that Government propose
to create have any fixed establishment of officers ! e

Mr. G. M. Young :.Of conrse, Sir, they have a fixed establishment
of officers. i

Pandit Hirday Nath Kunsru : How is it, then, that the Honourable
Member said that the number of officers would depend on the number of
candidates that Government could get ¥ I thought that he said some-
thing like that.

Mr., G. M. Young : I said so, because we must know exactly how
many officers are going into these respective units.

. Pandit Hirday Nath Kunzru : What will be the strength of the estab-
lishment of officers in these units ¥ Would that depend on the number of
men who are willing to enter these units ?

Mr. . M. Young : Until we know how many officers are going into
Iﬂt::l* units. we shall not know the size of the units that we are going to
ianise.

Pandit Hirday Wath Kunzru : Is it a fact gt the sises of the units
themselves have not been determined ¢ T
L132LA - c
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Mr. G. M. Young : Provisionally certain units have been earmarked
for Indianisation. Whether those particular units and their officer es-
tablishments w 1l be exactly as they are now will depend upon the num-
ber of Indian candidates who succeed in qualifying for those arms.

Dr. B. 8. Moonje : Do we understand that there is a deficicney in
the number of Indian candidates qualifying for officership as required
for these units ?

Mr. G. M. Young : The first examination for these services has not
yet been held. I cannot possibly say whether there will be a defieiency
or not.

Dr. B. 8. Moonje : If you know the number of officers required, may
I know if we are not getting a sufficient number of Indian students for
those posts !

Mr. G. M. Young : We have not yet got any Indians for these posts.
The first examination is going to be held next November.

“*  Dr. B. 8. Moonje : That is not my point. If a number of officers
are required for these units, are not a sufficient number of Indians coming
forward for qualifying for those posts !

Mr. G. M. Young : I am afraid I have not understood the Honour-
able Mcmber's question.

. Mr Gaya Prasad 8ingh : May I know how many officers are required
Yor these units ?

, " Pandit Hirday Nath Kunzru : Taking the strength as it is, will the
Honourable Mcmber tell us how many officers are needed for those
units ?

‘ Mr. G. M. Young : I can tell the House what is required for a Moun-
tain Battery which is the first unit of Artillery that we propose to

" Indiattize. Tt contains 4 British officers and 4 Indian officers. 1 eannot
say, exactly what would be the officer establishment of the Signal unit
Sapper and M ner unit.

. Gaya Prasad 8ingh : Why cannot you say for the Sappers and
?

1‘, A
*Dr. B. 8. Moonje : If you know the number of officers required, I
want to know whether there is any deficiency of Indian students coming
forward for qualifying for those posts for being sent for training to
England.

Mr. G. M. Young : I cannot say whether there will he a deficiency
or not. [ shall not know unt:l the examination has been held,—in fact,
we shall not know until the men pass out of Waolwich.

Pandit Hirday Nath Kunzra : Will the Honourable Member say
whether all the Mountain Batteriex will be Indianised, or only one of
them ?

Mr. G. M. Young : The strength of units to he Indianized will
depend, as 1 have said, very largely on the number of candidates who
come forward and qualify.

Pandit Hirday Nath Kunzru : What ix the number of anits which
you have already decided to Indianize, leaving future progress apart ?
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Mr. G. M. Young : We have already decided to Indianize whatever
will be necessary to accommodate the officers who succeed in passing
out of Woolwich. In making that ecaleulation, which is purely a pro-
visional one, we have to remember that there are three services which
are 1o be supplied by Woolwich—-the Engineers, the Artillery and the
Signals. It is conceivable, to take an extreme case, that all six candi-
dates in one year will qualify for Engincers. In that case we should
not he able 1o accommodate them in the xeheme that we have at present
for the Engineer services, because it is too large a number for the Engi-
neers. We should then have to reconsider the position. It is coneeiv-
able similarly that all six cadets might qualify for Artillery. It is
coneceivable also that all six cadets might fail for Engineers, fail for
Artillery, but just succeed in qualifying for Signals. We should then
have to reconsider what we propose 1o have in the way of Signal units
The allotments are purely provisional. They depend on what we think
the average is likely to work out between the three arms.

Pandit Hirday Nath Kungru : Arc we to take it that the number of
annual recruits sent annually to Woolwich will not go down !

Mr G. M Young : I think I have sufficiently explained already what
would happen if there was a plethora of candidates in ~ne arm and &;
deficieney in another,

Pandit Hirday Nath Kunzru : The IHonourable Member has just ex-
plained that the number of units will depend on the number of* eandi-
dates that would qualify every year. Am I to deduce from it that while
the number of recruits may increase as the number of unit< increase,
that number will not in any case go down 1

Mr. G. M Young : No, Sir. I cannot see what reason my Hoaours
able friend has for making that deduction.

Pandit Hirday Nath Kunzru : Is there then a possibility that’the .

number of places now thrown to recruits from India may be decromitd 7,
o '

. Mr. G. M. Young : That possibility is contained in the statemesit of
His Excelleney the Commander-in-Chief which my Honourable frig ’
may pfus'_,\lhl.\' have read that the maximum number of vacancies which
the British Government are prepared to allot at Woolwich ix six.

APPROPRIATION TOWARDS MILITARY EXPENDITURE OF THE SAVINGS DUE
TO THE RECENT REVISION IN THE Pay or OFFICERS ANXD BRITIsH SOLDIERS,

905. *Pandit Hirday Nath Kunzru: (a) With reference to the
replies given by the Army Secretary to starred questions Nos. 120 and
158, are Government aware that the Finance Member stated in his speech
iu 1926 that the reduction in the established military charges owing to
the recent revision in the pay of officers and British soldiers ** should
amount to 12 lakhs in 1927-25 increasing annually to about S0 lakhs in
1J30-31 and about 1} crores in 1933-34 "' 1

_(b) Has the Army Department been allowed to appropriate these
Kavings towa_rds military expenditure, or has it been allowed to retain
enly the savings due to the special cconomy campaign referred to by the
Army Secretary ?

L152LA c2
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Mr. G. M. Young : (a) Yes.

(b) It is the mtentnon of the Government of Indm, for the present,
to utilise these savings as well as those effected by the economy cam-
paign, towards meeting other military expenditure.

PromorioN oF Locar Trarric ServicE OrriCERS TO THE SUPERIOR GRADES
ON THE STaATE RarLways,

906. *Pandit Hirday Nath Kungzru: With reference to the state-
ment made by Mr. Parsons during the Railway Budget debate on the
&5th February 1928 that until the question of the organisation of the
olhcers’ grades as a whole on the State-managed Railways is settled,
‘it is not possible to say that anything more can be done for the Local
.- Traific Service Officers than is done at present, by giving them an oppor-

,»tumtv of being promoted to officers’ grades under the 20 per cent. regula-

‘tion . will Government be pleased to state whether they are now in a

ition to anncunce what steps they propose to take to promote the
mTWMMmMsmrlorMu7

;" Mr. A A. L. Parsons : The opportunity has been taken this year
fof allocating 331|3 per cent of the appointments available for Indian
teemtment to the promotion of suitable officers from the Local Traffic

.
Mlt Hirday Nath Kunzru : Has this question been finally decided,
o& is the translation of the men from the local to the superior Trafie
Service still under consideration ?

Mr. A A L. Parsons : The position remains as it did when I dealt
“;with the matter in a budget speech, except that for this year we have
decided to give a third of the Indian recruitment to the Local Traffic
Serv,we men instead of leaving the Local Traffic Service men to come
in: with other subordinates in twenty per cent. of the Indian reeruit-

‘ﬁwn oF Ixpiax AND Evropreax Orricems or THE 1. M. 8. ENcaoeD IN
Mrrary axp Crvin Dumies.

907. *Pandit Hirday Nath Kunsru : Will Government be pleased to
state the number of Indian and European I. M. S. officers engaged in
{a) military and (b) civil dutiés ¢

Mr. G. M. Young : 207 Indian officers and 184 European officers are
engaged in military duties and 85 Indian and 246 European officers are
serving on the civil side. -

AMALGAMATION OF THE SYLEET AND CACHAR DisTRICTS WITH BENGAL.

*Mr. Srish Chandra Dutta : (a) With reference to the press
eommnn'qu(- dated the 16th June, 1926, issued by the llome Department
of the Government of India on the subject cf tranxfer of the Distriet of
Sylhet to Bengal, will Government be pleased to state if any report on
the subject has been reccived from the Assam Government for submission
to the Statutory Commission !

If 90, will Government be plcased to lay a copy thereof on the table 1
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(b) Are Uovernment aware that public opinion is strongly in favour
of the amalgamation of the District of Sylhet and Cachar with Bengal
and the last Surma Valley Political Conferenee held in July last un-
animously adopted resoluticns for the amalgamation and that the All-
Parties Conference held at Lucknow also rccommended the inclusion of
tue Bengali-speaking Districts in the Province of Bengal !

(¢) In view of the fact that the whole matter will be considered by
tne Btatutory Commission as «tated by the Government in the press
communiqué referred to above, do Government propose to order s
plebiscite to be taken in order to ascertain the true and correct publie
opinion on the matter of amalgamation of the Sylhet and Cachar Districts
with Bengul instead of relying on individual evidence in an important
matter like this 1

The Honourable Mr. J. Crerar : (a) The memorandum prepared by
the Government of Assam was submitted direct to the Commission,
and copies were supplied to the Government of India. The Government.
of India are not at liberty to lay upon the table a copy of a document
addressed, not to themselves, but to the Statutory Commission.

tb) The Government of India are not in possession of the resolu-
tions passed by the Surma Valley Political Conference last July ; but -’
they are aware that a resolution was adopted at the conference recently
held at Lucknow in favour of revising the houndaries of EBengal. Assam
and other provinees according to certain pripciples. The Government
of India do not understand that public opinion strongly favours the
amalgamation of Sylhet and Cachar with Bengal, and a Resolution was
recently passed by the Assam Legislative Council recommending that
the authorities be informed that the people of Sylhet and Cachar desire
to remain in Assam and not be transferred to Bengal.

(¢} The answer is in the negative.

Mr. Anwar-ul-Axim : Is it not a fact that the Assam Legislative
Council 'ast manth decided to recommend to the authorities that Sylhet
and Cachar should not be transferred to Bengal *

Mr. President : Will the Honourrble Member repeat his question 1

Mr Anwar-ul-Azim : Is it not a fact, Sir, that the Assam [egislative
Council as late as laxt month in a Resolution decided to recoiamend to
the authorities that Rylhet and Cachar be not transferred to Bengal !

The Honourable Mr. J. Orerar : | have alrrady referred to that,
Sir, in my reply.

Maulvi Abdul Matin Ohaudhury : Is it not also a fact that on two
previous occasions the Assam Legislative Counncil had passed a Resolun-
tion in favour of the transfer of Sylhet to Bengal ¢

The Honourable Mr J. Orerar : | think. Sir. that the Honourable
Member is correct, but the Legislative Council of Assam. as I said. recent-
ly passed a Resolution reversing the Resolution adopted by the same
Council in January 1926 to the effr | which I have stated.
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AssisTANT CoMPILER, INDIAN ARNY LisT.

939. *Maulvi Muhammad Yakub : (1) (a) Is there a post of Assist-
ant Compiler in the Army Department ! If so, when was it created !

(b) If the answer to the first part of the question is in the affirmative,
will Government kindly say whether the son-in-law of the Personal
Assistant to the Army Secretary was appointed to hold it from the very
beginning ! If so, what period of probation did he undergo before con-
firmation !

(2) (a) What is the normal period of probation prescribed by Gov-
ernment for members of the clerical staff of the Secretary ¢ Did the son-in-
law of the Personal Assistant to the Army Secretary complete the prescribed
period of probation ! If not. for what special reasons !

(d) Is it a fact that under rules no one is appointed to a post in the
elerical starf of the Secretariat unless he has passed the clerical test {

(¢) Was the son-in-law of the Personal Assistant to the Army Sec-
retary a qualified candidate of the Public Service Commission ¢ If mnot,
why was an exemption made in his case ?

(d) Have such exceptions been made by Government during the last
three years ?

(3) (a) Is the post of Compiler, Indian Army List, eonsidered to he
@ technical one ! If so, did the son-in-law of the Personal Assistant to the
Seeretary. Army Department. possess any technical qualifications required
for the post and if so, what ?

(b) Is it a fact that the son-in-law of the Personal Assistant to the
Army Secretary was reading in a school or college when he was appointed
to his present post ?

(¢) Is it a fact that the appointment of the son-in-law of the Personal
Asgsistant to the Secretary. Army Department, involved the supersession of
a large number of men possessing previous experience of Army List work ?

(d) Is it a fact that there are clerks in the Indian Army List Section
who are senior in pay to the son-in-law but junior to him in rank !

Mr. G. M. Young : (1) (a) The post of Assistant Compiler. Indian
Army List, was created in the Army Department in May, 1928

(b+ The reply to the first part is in the affirmative. The period of
probation was about two months.

{2} (a) In cadres which have probationary grades the probationary
period is generally onc year. This was a speeial post in which there was
a permanent yacancy.

(b and ‘c). The posts of Compiler and Assistant Compiler are
specialised posts ; and the ineumbents are not eligible for promotion to
other appointments on the regular cierical establishment, and the seale of
emoluments of the Assistant Compiler is less than that of first division
men. For these reasons, the appointment was not made through the
Public Service (Commission : and it was not necessary to exempt the candi-
date from any preseribed test.

(dj Does not arise.

(3) (a) No technieal qualifieations are required : but the post
demands a relatively high standard of education,
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(b) No, 8ir. 1 am informed that he had taken the degree of M. A.
a yedr before his appointment.

(¢) No, Sir. There was no clerk with experience of Army List work
sufficiently qualified to hold the appointment.

(d) There is one clerk in the section who draws more pay than the
Assistant Compiler at present, but he is not sufficiently qualified to bold
the appointment of Assistant Compiler.

CONNECTION OF THE SRIMANGAL-MAULVI Bazar Rainway wita Kcraura
JuNeTioN oN THE Assam BencaL RaiLway.

910. *Mr. Srish Chandra Dutta-: (a) Are the Government aware that
a large section of the public in the Maulvi Bazar Sub-division of the
Sylhet District want the proposed Srimangal-Maulvi Bazar Railway line
to be connected with Kulaura Junction on the Assam Bengal Railway 7
(b) 1Is it a fact that out of deference to their wishes, the Assam Bengal
Railway Advisory (‘ommittee have also approved a loop line from Kulaura
Junction to Srimangal via Maulavi Bazar !

(¢) Do Government propose to consider the proposal favourably and
state what decision, if any, bhas been arrived at on the matter 1

Mr. A A L Parsons: Government are aware that the Assam Com-
munication Board have recommended the construggion of a loop line from
Srimangal via Maulvi Bazar to Kulaura. The former section has already
been investigated and an estimate of the cost of investigating the latter
section is under the consideration of the Railway Board.

Mr Srish Chandra Dutta : Will Government be pleased to state
whether the Srimangal Kulaura construction line vie Maulv: Bazar will
be started next winter, sn that the land acquisition staff and the con-
struction staff now employed on Habigan)-Shaisthaganj Railway line may
oe transferred to the new railway construction line 1

Mr. A, A L Parsons: | am afraid I cannot make any statement
a8 to when and if the construction of this line is likely to be taken up.
We must wait till we have finished the investigation.

EXTENSION OF THE SHAISTHAGANJ AND HaBIGANI RAILWAY TO NABIGANJ.

91]1. *Mr. S8rish Chandra Dutta : ‘a) Is it a fact that a memorial has
been submitted to the Railway Board by a large number of people in the
Haubiranj Sub-division of the District of Sylhet, praying for the cxtension
of the newly constructed Shaisthagan) and Habigan) Railway line to
Nabiganj in the same Sub-division ?

(b) Was the proposal submitted to the Assam Bengal Railway
Agdvisory (‘ommittee for their consideration and opinion ! If so, what is
their decision on the matter ¥ Do Government propose to consider the pro-
posal favourably and thus remove a very keenly-felt want of communica-
tion suffered by a large section of the publie ?

Mr. A A L Parsons : (a) The answer is in the affirmative.

() 1 cannot discover from the minutes of their proceedings that
the pro 1 has been before the Assam Bengal Railway Advisory Com-
mittee, but the Railway Bourd do not favour the proposed extension. The
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country up to Sherpur is liable to heavy flooding and the railway embank-
mcnt would eross the drainage of the Bibiana which is large at all times
and formidable during heavy flood. The line would therefore be costly
both to construct and maintain. Moreover the terminux at Sherpur would
O¢ only about 4 miles from Manumukh station on the Maulvi Bazar-
Manumukh branch of the Srimangal-Maulvi Razar-Kulaura chord project

which has been proposed and has received the approval of the Assam
Board of Communication.

CoNTROL AND REGULATION oF THE SALE of TEA SWEEPINGS,

912. *Mr. Srish Obandra Dutta : Are the Government aware that the
t€a sweepings and waste are larpely used by small retail dealers for
bhuman econsumption to the detriment of public health ! Do Government
propose to consider the desirability of appointing a Committee to enquire
into the whole matter so as to devise measures for the control and regula-

tion of the sale of tea sweepings and other bad teas which are not fit for
human consumption ¢

Mr. G. 8. Bajpai : The Government of India are not aware that
the evil is widespread. The matter primarily concerns local Govern-
ments, whose attention was drawn to it recently with reference to a
question asked by Sir Darcy Lindsay in the Legislative Assembly on
the 25th March. 1927, Action has already been taken or is being taken
by Local Government® to prescribe under their Food Adulteration Acts
a standard quality of tea for sale for human consumption. Govern-
ment do not consider that any further action is necessary at present,

1913e.

APPOINTMENT OF RATE CLASSIFICATION COMMITTEES ON THE INDIAN
RaiLwavys.

914. *Mr. Mukhtar Singh : (1) (o) Are there any Rate Classifica-
tion Committees on the State Railways in India !

(b; If the answer be in the afirmative will the Government be pleased
to state their constitution ¥

(¢} If the answer be in the negative will the Government be pleased
to state why such committees are not appointed

(d) How are the rates fixed on the Indian Railways ; how are the
interests of Indian commercial people consulted and safeguarded 1

(e) Is there any arrangement to receive the complaints of Indian
interests and to enquire into their truth or otherwise besides the Rates
Adrvisory Committee ?

(2) T8 there any Industrial Department attached to the Indian Rail-
ways 1

(3)1s there any arrangement to know the views of the commercial
people, their convenience, difficulties and complaints in connection with the
Indian Railways !

(4) (a) Do Government keep any detailed aceonnt as to whether a
eertain commodity has paid its way at the existing rates on the Indiam

. Railways and if s0. how mueh 1 o

tPor this question, see st thé end of the starred questions for the day. e
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(b) If not, how does the Railway Board calculate and find out whether
the existing rates are reasonable 1
Mr. A A L Parsons: (1) (a) Yes.
(b) The Commercial Committee for Interchange is appointed by the

Indian Railway Conference Association. The Committee consists of the
Chief Commercial Managers of the following lailways :

Eastern Bengal Railway. )
Bengal and North Western and Rohilkund and Kumaon Railways

Bengal Nagpur Railway

East Indian Railway

Bombay, Baroda and Central India Railway

North Western Railway

H. E. H. the Nizam's Guaranteed State Railways

Great Indian Peninsula Railway

Madras and Southern Mahratta Railway .
and the Genergl Secretary, Indian Railway Conference Association.

(¢) Does not arise.

(d) The Government lay down certain fixed maxima and minima
rates between which Railways adjust individual rates to the extent which
the traffic can bear. It is to the interest of the Commereial Departments
of the Railways to see that rates are adjusted to obtain the maximum
traftic offering and further the reasonableness of any rate can be entered
for discussion at a meeting of the Advisory Committee of Railways.

(e) Yes, complaints regarding rates ean be made to the Agent of a
Railway and any representations regarding rates are given the most care-
ful conxideration by the Commereial Branches. As a general rule, it is
not until there has been a failure to reach an agreement between a
Railway Administration and an individual trader that a reference is made
to the Rates Advisory Committee,

(2) No.

(3) Yes, through the Local Advicory (‘ommittees. the various (‘ham-
bers of Commerce and other representative bodies.

(4) (a) No. It ix found in practice that this is not feasible for a
given commodity.,

(b) The rates on Indian Railways have been fixed after vears of
experience and if the rate for any particular commodity is unreasonable
the traffic would not move and the matter would therefore immediately
c6me to the notice of the Railway Administration.

PEr1OD sPENT IN THE HiLLs 1N SumMMER ox INsPECTION oF RaiLway OcT-
AGENCIES BY MR, WooD, CHIEF AUDITOR OF THE NORTH WESTERN RaliLway.

915. *Kumar Ganganand Binha : (a) Are the Government aware
that the present Chief Auditor of the North-Western Railway, Mr. Wood,
has during each of the last two years spent more than three months during
the summer in the hills on the inspection of railway ont-agencies ?

(b) Is it a fact that he is accompanied on several of the inspectiogs
I;y the 'Tr'avelling Auditor and throughout by a Travelling Inzpector of
Accounts
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The Homourable Sir Bhupendra Nath Mitrs : I
questions Nos. 915 and 916 together.
Enqui

uiry is being made, and a reply will be sent to the Honourable
Alember in due course.

propose to reply to

INsPECTION OF OuT-AGENCIES BY MR. Woob, CHYEF AUDITOR OF THE
NorTE WESTERN RaIlLwAY.

1916. *Kumar Ganganand 8inha : (a) Is it a fact that the inspection
of small out-agencies is an important part of the Chief Auditor's duties !
Is it a fact that for the discharge of that duty it is necessary for him
to absent himself from headquarters for a long time 1

(b) If the answer to (a) be in the negative what steps do Govern-
went propose to take to put a stop to such u practice ?
(¢) Is it a fact that no previous Chief Auditor on the North Western

Railway has been absent for such a long time as Mr. Wood from his head-
quarter on this work 1

(d) Is it a fact that hitherto the usual procedure has been to divide
the out-agencies among the officers and that very junior officers have con-
ducted the inspection of out-agencies without any assistance ?

(e) If the answer to (d) be in the afirmative what action do Govern-
ment propose to take to put a stop to the waste involved in this system
adopted by the present Chief Aunditor ¢

_(f) Do the Government propose to direet the Agent of the Railway
to inquire into the matter ¢

ALLOWANCES GRANTED TO GOVERNMENT EMPLOYEES UNDER THE SiMLA ALRIW-
ANCE CODE.

917. *Kumar Ganganand 8inha : (1) Will the Government lay on

the table of the House the correspondence leading to the enactment of
the Simla Allowance Code !

(2) Did the Government grant the allowances mentioned in the Code
Book to those officers and emplovers oniy who were transferred from
Calcutta or also to officers who were recruited locally °

(3} Will the Government state the number of (Government employees
who receive benefits under the Nimla Allowance Code ¥ Also will the
Government state how many of these were brought up from Calecutta and
#iow many recruited locally *

(4) (a) Will the Government be pleased to state the grounds on which
bouse rent allowance is granied to ofticials and clerks employed in the
Government of India *

(b) Was it the ground for granting the allowance that the employees

concerned were shifted from Calcutta ! If o, on what ground was this
benefit extended to those recruited locally !

The Honourabls Mr. J. Orerar: 1 would refer the Homourable
Member to the re?ly that I gave on the 20th instant to Maulvi Abdul
Mstin Chaudhury’s question No. 747 on the same subject.

1For answer te this question, see answer to question No. $185.




QUESTIONS AMND ANSWERS. 1807

CoNpuct or THE PoLice IN INvesTIoATING THE Y. URDER O SBavey MoBAM-
e MED SAD1q, FATHER-IN-LAw oF KBawasa Hasan Nizamr.

918. *Maulvi Mubammad Yakub : (a) Are Government aware that
there is a strong feeling in Delhi as regards the conduct of the Police in
investigating the murder case of Suyved Mohammed Sadiq. father-in-law
of Khawaja Hasan Nizami !

(b) Are Government aware that investigation of the case was suspended
for a week soon after the crime was committed ¢

(¢) Will Government be pleased to state what, if any. efforts were made
by the Poli~e to trace the person who purchased the revolver by which the
crime was committed !

(d) Are Government aware that a mass meeting of the Mussalmans of
Delhi was held, under the presidentship of Maulana Ahmed Saeed, the
Secretary of the Jamiat-ul-Ulma-i-Ilind. to place on reecrd the sense of the
Mussalmans of Delhi about the defective investigation of the case and
demanding a fresh enquiry ?

(e) Is it a fact that Laila Khawaja Banu. the wife of Khawaja Hasan
Nizami, has addressed a letter to some Government officers of high position,
praying for a fresh enquiry into the murder case of her father {

(/Y Do Government, under the circumstances, propose to order a
fresh investigation of the case by the C. 1. D. and make an effort to find
out the conspiracy which resulted in the murder of Sayed Mohd. Sadiq in
broad daylight. and bring about the punishment of the real accused !

The Honourable Mr. J. Orerar : [ have called for information and
will send the Honourable Member a reply to his question as soon as I am
ip a position to do so.

PROPOSED SEPARATION OF AUNIT FROM ACCOUNTS IN THE Eastery Bexcan
RarLway.

919. *Mr. Batyendra Chandra Mitra: (¢) Will the Government
please say if the proposal for the separation of Audit from Accounts be
given effect to in the Eastern Bengal and North-Western Railways, the
number of accountants in the Subordinate Railway Acccunts Serviee Staff
as sanctioned will remain unchanged *  If not. will the Government please
state what steps they propose to take to safegullrd the interests of those
gecountants who have pasied the Railway Subordinate Aeccounts Serviee
Examination and will be left surplus by the adoption of this preposal !

(b: Will the Government please state whether the Railway Aeceounts
Branch thus formed will recruit their accountants from the passed men whn
will be thus left surplus t If not, will the Government be pleased tu state
why the vested interests of those passed accountants should be over.
looked

(c) Is it a fact that a move has been made to start a school for training
accountants for filling up posts of accountants in the Railway Aeccounts
side ! If so, will the Government please state why new recruits would be
taken as accountants in the Accounts side in preference to the passed mem
who have heen working as accountants in the offices of the Chief Auditors,
Eastern Bengal and North Western Railways !
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Mr. A. A L Parsons : (a) The total number of accountants in the
Accounts and the Audit Offices together will, under the separation pro-
Psals, be larger than the present number.

(b) and (¢). The question of the terms and eonditions under ‘which
existing subordinate establishments will be transferred to the Accounts
Department has been dealt with in Annexure D of my Memorandum om
the system of separation of Accounts from Audit. The final rules will be
promulgated after further discussion with the Standing Finance Com-
mittee for Railways. It is proposed with the concurrence of the Auditor
General to start a school temporarily to train men chiefly from the existing
staff, to fill the additional posts of accountants required.

Mivrrary Tramning or INDIAN YoUTHS,

920. *Dr. B. 8. Moonje : (1) What do Government propose to do
towards accelerating and broadcasting the system of military training for
Indian youths ?

{2) Do Government propose to take any steps for the establishment
of an Indian manufacturing firm for the supply of up-to-date rifles to
meet the requirements of the Indian Army 1!

Mr. G. M. Young : (1) The policy in regard to the military train-
ing of youths, other than those who intend to adopt the army as a pro-
fession, is contained in the proposals of the Auxiliary and Territorial
Forces Committee relating to the University Training Corps. These
proposals have been accepted and are being carried out by Government.

(2) No, Sir. The requiremen's of the Indian Army in the matter
of rifles are fully met by the existing Ordnance establishments.

Dr. B. 8. Moonje : Is there any likelihood of a Central Advisory
Committee being formed in connection with this Department !

Mr. G. M Young : Sir, I hardly think that question arises, but
Government did decide to form a Central Advisory Committee and in
fact a provision to that effect was inserted in the Auxiliary and Terri-
zrial Forces (Amendment) Bill, which became law on the Ist Septem-

r.

1921°,

ExPrLoyuzNT oF Two CaNDIDATES NoT BELOWGING TO THE NoRTE WEeT
Frowrier Revexur Axea v (LERICAL APPOINTMENTS IN THE PUNJAB
AND Noxra Wast FronTiER Posral CincLE.

922 *Mr. Abdul Matin Cheudhury (on behalf of Mr. Anwar-ul-
Azim) : (a) Is it a fact that Salig Ram one of the two candidates recom-
mended by the Postmaster, Peshawar, to the Postmaster-General, Punjab
and North-West Frontier Cirele for clerical appointments belongs to Thatte
(Rawalpindi District) !

(d) Is it a fact that Salig Ram, one of the two candidates, was a
temporary clerk in the office of Controller of Military Aceounts, Peshawar
where he gave his residence as stated in question (a) above 1

tFor this question, sce at the end of the starred questioms for the day.




QUESTIONS AND ANSWERS. 1309

(¢) 1Is it a fact that the second eandidate recommended by the Post-
master, Peshawar, in August 1928, was Krishan Chandra, son of Jodha
Ram, Accountant, Post Office, Peshawar { .

(d) Is it a fact that Jodhs Ram, Aceountant, is resident of Jhelum
District ?

(e) Is it a fact that aecording to the orders of Government only those
candidates who belong to Nortb-West Frontier Provinee Revenue Area can
be taken in the North-West Frontier Provinee !

(f) If replies to the above be in the affirmative, do Government
propuse to t&te suitable sction agsinst the Postmaster, Peshawar, who
employed these candidates deliberately and to remove the candidates so
taken !

The Honourable Mr. A. 0. McWatters : Government have no in-
formation.

FxroyMENT or Two Broruxms as CLErks 1N THE Prsaawar Hzap Post
Orrice.

923. *Mr. Abdul Matin Chaudhury (on behalf of Mr. Anwar-ul-
Azim) : (a) Is it a fact that according to the orders of the Postal Depart-
ment no two relatives can‘be employed in one and the same office ?

(d) Is it a fact that Bham Singh and Kartar S8ingh two real brothers
are employed as clerks in the Peshawar Head Post Office !

(¢) Is it a fact that the father of Krishan Chandra, nominated clerk
of Pes’hawlr, is employed as Accountant in the Peshawar Head Post

(d) If the replies to the above be in. the affirmative, do Government
propose to take suitable action against these irregular postings ?

Mr. P. G. Rogers : () The reply is in the negative.

The other parts do not arise.

QUESTIONS NOT PUT AT THE MEETING, OWING TO THE
gfhsll'éNCE OF THE QUESTIONER, WITH ANSWERS TO THE

Reversion or Town InsrecToRs oF Posr Orrices 1x BouBay 10 THE
RANK FPROM WHICH THEY WERE ORIGINALLY RECRUITED.

1899. *Mr. Fazmal Ibrahim Rahimtulla : Will the Govermment be
Pleased to say :
(a) whether it is a fact that, prior to the introduction of the time
scale of pay, the grade of Rs. 100 was reserved for the postal
Town Inspectorship in Bombay Presideney Town ¢
(b) whether it is a fact that the Town Inspectors in the Bombay Town
were recruited from the clerks by means of the Presidency
Postmaster’s selection, irrespective of the seniority of the
official so selected, or of the pay drawn by the selected
official or of his passing the departmenta! examination ¢
(c) whether the gverseer postmen and the sorting postmen were also
larly appointed by meana of selection from amongst
suitable postmen 1

tFor unawer to this question, see answer to question No. 898.
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(d) -whether it is a fact that for the reeent revision of pay, the per-

. manent overseer postmen ‘and the sorting postmen were not

replaced by the postmen on the ground of semiority or

suitability * If the reply to the above 4 items are in the

affirmative, will the Government be pleased to say why the

Town Inspectors of the Bombay town who were recruited

from the clerks and appointed substantively in the appoint-

ment of Town Inspector should be reverted to the rank from
which they weré originally recruited !

ReviseD ScaLEs or Pay roRr SorTING PosTMEN IN THE PUNiAB CIRCLE.

900. *Mr. Fasal Ibrahim Rahimtulla : Is it a fact that the sorting
postmen of the Punjab Circle were on the same scale of pay as the post-
men of that Cirele ! If so, did the postmen who rendered more years”
service than the sorting postmen claim the posts of sorting postmen in the
revised seale on the ground of seniority or suitability or the junior post-
men with better qualifications ?

The Honourable Mr. A. O. McWatters : Prior to the introduction
of the revised scales of pay, sorting postmen in the Punjab Circle were
in the same time-scale of pay as ordinary postmen, but in addition they
received special pay of Rs. 7-8-0 per mensem. This was withdrawn
when the new seales were introduced. With regard to the second part
of the question, Government have no information.

Rxversion or Town INsprcTORs OF PosT Orrices IN BowBaY, ETC.

1901. *Mr. Faml Ibrakim Rahimtulla : (a) Are Government aware
that different principles have been applied by the Postmaster-General
Bombay for the removal of the permanent holders of the Town Inspector’s
posts, viz., one for the Bombay Presidency town and another prineiple
for the First class head Post Offices in the Bombay Circle {

(b) Are Government aware of the loss of emoluments in respect of the
nficials’ loss' of permanent appointments through nd fault of theirs ?
1f s0, what steps have been taken to decide their case ?

(¢) Have the Government received the appeals from the reverted offi-
cials who were permanently holding the Town Inspector’s posts and eon-
sidered the points raised in the appeals ! If so, with what result ?

Rzvemsiox 10 T™HE CLERICAL LINE oF Toww Ixsrxcrors or Posr
OFFICES.

7902. *Mr. Fazal Ibrahim Rshimtulla : Will the Government be
pleased to lay on the table :

(a) a list showing the names of the reverted officials showing against
each the length of his permanent gervice as a Town Inspector
prior to the date of his reversion to the clerical line and the
period of work, in the revised post, and

(b) a list of the newly appointed officials who have replaced the
permanent Town Inspectors showing against each the length
of his permanent service as Town Indpector prior 1o his new
appointment in May 1928 ¢

tFor aaswer 1o this question, see answer to question Ne. 898,
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RzvisioNn or THE PAY AND Prospecrs or Assistant DirmcToRs-GENERAL
. AND OTRER GAZETTED OVricers o¥ TaE Poer Orrick.

913. *Pandit Nilakantha Das: (a) Is it a fact that the Assistant
Directors-General and other gazetted officers of the Post Office waited in &
deputation on the Honourable Memher in charge of the Department
of Industries and Labour at Calcutta in December 1925 or so0 in eonnection

with their revision of pay and prospeets !

(b) I so, will the Government be pleased 10 lay on the table a eopy
of the proecedings of the deputation !

The Honourable Mr. A. 0. McWatters : () Yes.

(d) Government are not prepared to disclose the particulars of
their departmental discussions,

EXPENDITURE INCURRED ON THE ENQUIRY BY THE TaRirr BoaRD INTO THE
QuEesTION OF THE GRANT OF PROTECTION TO mOn. IrpustRY.

921. *Mr. Srish Chandra Dutts : (a) What are the total eosts
incurred in the investigation by the Tariff Board of the question of the
grant of protection ta the oil industry of Iadia ¢

(b) In view of the fact that the applicant companies who were members
of the Kerosine Pool suppressed a very important fact in their representa-
tion to the Government of India that the Royal Duteh Sheli Group had
recognised their claim to compensation for losses suffered as a result of
the price war, which, as admitted by the Government of India in their
Resolution dated the 12th September 1928, [No. 141.T. (48) Government
of India, Department of Commerce]. was material to the issue whether
there was a prima facie case for an enquiry or not, do Government propose
to take steps to recover the entire costs of the enquiry by the Tariff Board
from those companies !

. The Honoursble Sir George Rainy : (¢) The Honourable Member
is referred to the reply given to the second part of question No. 369
asked by Mr. Gaya Prasad Singh on the 11th September last.

(b) No. .

———

UNSTARRED QUESTIONS AND ANSWERS.

ReooeN1TI0N OF TEE UNIONS OF RAILWAY EMPLOYEES BY THE AGENTS
or RanLways.

492. Mr. Amar Nath Dutt : With reference to the reply given on the
let February, 1928, to starred question No. 42 by Mr. N. M. Joshi, will
Government be pleased to state whether they have completed considera-
tion of the question of the recognition of the Unions of railway employees
by the Agents of the Railways ! If so. what is the decision !

Mr. A. A L Parsons : The Honourable Member is referred to the
reply given to the unatarred question No. 67 of Khan Bahadur Sarfaraz
Hussain Khan on 4th September, 1928.



312 LEGISLATIVESASSEMBLY. [24TH Bzer. 1928.
Iavoring BY Tax Easr INDIAN RArLwaY AUTHORITIES OF REPRESENTATIONS
MADE BY THR UNION ABOUT THE GRIEVANCES OF THE BSTAFr.

_ 493, Mr. Amar Nath Dutt : Is it a fact that the authorities of the
East Indian Railway do not give any reply to the representations about
the grievances of the staff made by the Union from time to time ! If so,
what are the reasons for not giving any reply to such representation ?

‘Mr. A A. L Parsons: The Honourable Member has not men-
tioned the name of the particular Union to which he refers, but the
question, whether replies would be sent, to representations, depends on
whether the Agent has accepted it as representing the interests of its

members and their views. ,

Dmrnmct IN ScALES OF PAY AND ALLOWANCES PREVAILING ON THE Oupa
AND RORILKBAND SecTION AND THE EasT INDIAN SBRCTION OF THE East

Inp1aN Ranway.

494, Mr. Amar Nath Dutt : With reference to my question No. 183 (a)
and (b) in the last Session of the Assembly, will Governmens be pleased to
state what steps have been taken to remove the differenee in scales of pay
and allowances prevailing om the Oudh and Rohilkhand section and East
Indizn section of the East Indian Railway ! When do the Government
expect to remove the differences !

Mr. A. A L Pareons : Revised scales of pay have been authorised
for the Bast Indian Railway, but the existing permanent staff will
continue, if willing. on the old scales.

GrANT OF A WEEKLY REsT DAY TO THE STAPP OF RAILWAYS.

495. Mr. Amar Nath Dutt : With refcrence to my question No. 182 (a
and (b) in the last Session of the Assembly, will Government be ple.
to state what steps have been taken to grant a day’s rest in a week to
the railway staff or an allowance in lieu thereof ? i
Mr. A A L Parsons : The Honourable Member is referred td the
reply given to the unstarred question No. 55 of Khan Bahadur Sarfaraz
Hussain Khan on 4th September, 192R.

NUMBER OF IXDIAN GTARDS IN * A" GRADE AND ANGLO-INDIAN aAXD EvroPRAN
GuarDs IX *“ B " GRADE oN THE EasTt INDIAN RanLway.

496. Mr. Amar Nath Dutt : Will Government please lay on the table
a stutement showing the number of Indian guards in ‘' A’ grade and
Anglo-Indian and European guards in ‘B’ grade on the East Indian
Railway ? ’
Mr. A. A L. Parsons : Government regret that for reasons previous-
ly explained they are not prepared to furnish figures of communal re-
presentation in individual offices or branches of the services.

ProxoTION oF IxXpiiNs 70 ““ A ” GRaDE GUARDE ON TEE East INDlAN
RarLway.

497. Mr. Amar Nath Dutt : (a) Ix it a fact that, in view of the
assuranee given by the Government in the last Session of the Asvembly to
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the effect that racial diserimination had been eliminated from the East
Indian Railway, the ‘ B’ grade Indian guards of Dinapur Division
applied to the Agent for promotion to * A ' grade, and that the Agent
replied that promotion from ‘ B ' grade to ‘' A’ grade would be made by
selection only ?

(b) If the answer be in the affirmative, will Government state
the reasons why Europcans and Anglo-Indians are appoin direct to
‘A’grade? Will Government please state the edueational qualifications
of these Europeans and Anglo-Indians 1

(¢) Is it a fact that some Indian graduates have been appointed as

in ‘B’ grade ! 1If s0, will Government be pleased to state why
these graduates have not been appointed in ‘ A’ grade 1
" (d) With reference to my question No. 179 (a) and (b) in the last
Session of the Assembly, will Government please state what steps have been
taken to stop the appointment of outsiders as ‘ A ’ grade guards unless and
until the ‘ B ' grade guards who have completed the grade are promoted
to‘ A’ grade !

(e) Is it a fact that a large number of qualified employees of the East
Indian Railway who have passed the guards duties and other departmental
examinations applied for sppointment as guards, but their applieations
were not considered and unpassed outsiders were appointed as guards ?
If 80, will Government please state the reasons why unpassed outsiders
are given preference over passed hands !

Mr. A. A L Parsons : The Honourable Member’s questions have
been referred to the Agent of the East Indian Railway, and I will com-
m;?icau with the Honourable Member on the receipt of the Agent's
reply. )

ABSORPTION IN THE PERMANENT EsTABLISHMENT OF SUvrmRNUMERARY HANDS
or TaE East InpDian Rimway.

498. Mr. Amar Nath Dutt : Is it a fact that a large number of
employees of the Fast Indian Railway are in the supernumerary list, and
that outsiders are heing permanently appointed in  supersession of the
eclaims of supernumerary bands ! If so. do Government propose to stop
the appointment of outsiders permanently until the supernumerary hands
have been absorbed in the pcrmanent establishment ! If not, why not !

Mr. A A L Parsons: Enquiries are being made, and I will let
the Honourable Member know the resuit.

CurTAnLMENT OF HoLIDAYS IN THE DiNnarur Divimion or TeE East INDIAN
Ranway.

499. Mr. Amar Nath Dutt : Is it a fact that in the Dinapur Division
of the East Indian Railway the number of gasetted bolidays has been
curtailed 1 If so, was there any representation by the staff against such
curtailment of holidays and what action was taken on the same ! Do the
Government propose to issue instructions to the Agent to grant all holidays
sanctioned by the Government of India !

. Mr A A L Parsons: Government have no information. It tests
mt:l;& Agent of the Railway to decide what number of holidays
) -]
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should be given, and the Government of India do not propose to interfere
in the matter.

RerusaL or CasvaL Leave 1o THE STarr or THE EasT INDIAN RanLway,

500. Mr. Amar Nath Dutt : (a) Is it a fact that casual leave is
refused to the staff for want of sufficient number of relieving hands and
privilege leave is delayed for months after sanction for the same reason f

(b) Will Government be pleased to state the number of relieving
hands in each Division and their proportion to the permanent hands ?
Is the proportion adequate to enable the staff to avail themselves of the
privilege to which they are entitled ?

_(¢) Isit a fact that no relief is sent in time for employees at roadside

stations reporting sick and the staff have to perform double duties for want
of relief t

Mr. A A L Parsons: QGovernment have no informatiom, but have
sent a copy of the Honourable Member’s question to the Agent of the
East Indian Railway in order that he may consider whether any
action is necessary.

Nouser or UsualL Womxine Hours or CerTars Crasszs or Exyroyzes on
. TaE East INpDax Rannway.

501. Mr. Amar Nath Dutt : Will Government please state the number
of usual working hours of (1) Station Masters, (2) Assistant Station
Masters, (3) Booking Clerks, (4) Pareel Clerkm, (5) Geods Clerkn,
(6) Checking Clerks, (7) Train Clerks, (8) Number Takers, (9) Tranship-
ment Clerks, (10) Station Masters Clerks, and (11) Signallers, on the
East Indian Railway !

Mr A A L Parsons: The working hours of these classes of em-
ployees varies at different stations, and Government are not prepared
to undertake the detailed investigation which would be required to
answer the Honourable Member’s question.

SERvIcE AGREEMENTS WITH THE Starr or THE East INnhaw Rinway.

502. Mr. Amar Nath Dutt : Is it a fact that there is a clause in the
agreement of the staff of the East Indian Railway that their services can
be dispensed with without assigning any reasons ! If so, do Government
propose to issue instructions to the Agent that no permanent employee
should be discharged from service unless the reasons are clearly stated
If not, will Government be pleased to state ressons !

Mr. A A L Parsons: The service agreement contains a provision
that an employee's services can be terminated at amy time ar one
month’s notice on either side, or on payment by Government of one
month’s pay in lieu of notice. It is not usual to give reasons in cases
of discharge, and it is for the railway authorities to decide whether reasons
should be given or not. Government do not propose to issue instrue-
tions fettering the discretion of railway administrations in this matter,
for the nature of railway service makes it necemsary to engage employees
on ferms whish will allow of their discharge, if their mervices are no
longer needed.
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Nuusza or INpiaN, ANeLO-INDIAN AND Evrorrax Extrrovizs or TeE Easr
INDIAN RAILWAY DISCHARGED DURING THE YEAR 1927,

503. Mr. Amar Nath Dutt : Will Government please lay on the table
a statement showing the number of Indian, Anglo-Indian and European
employees of the Indian Railway discharged from service during
the year 1927 giving reasons for discharge !

Mr. A. A L Parsons: Government regret that they are not
willing to undertake the preparation of such a statement.

Crasszs or Exrroyees or THE EasT InpDLANRAILWAY ENTSTLED TO RENT-FREE
QuaRTERS.

504. Mr. Amar Nath Dutt : (a) Will Government please state which
olamses of workers of East Indian Railway are enmtitled to remt-free
quarters ?

(b) Are all employees who are entitled to _rent-fyee quarters provided
with quarters ! If the answer be in the negative, will Government please
state the number of employees who have not been provided with quarters ?

(c) Is it a fact that the employees who have not been provided with
rent-free quarters are given a house allowance in lieu of quarters 1 If so,
what is the rate of such allowance 1

(d) Is it a fact that some employees who are not emtitied to remt-free

quarters under the existing rules, but have been provided with quarters
have to pay rent at the rate of one-ninth of their pay !

(e) Is there any difference between the rate of house allowanee paid to
the staff who are entitled to rent-free quarters and the house rent dedueted
from those who are not entitled to rent-free quarters but have been provided
xgh quarters ! If so, will Government please state the reasons for such

ifference !

Mr. A A L Parsons: Govermment regret that they are not
prepared to undertake the enquiries in the detail which an answer to
the Honourable Member’s question will entail.

APPOINTMENT OF ANGLO-INDIAN GUaRDS T0 OymiCIATE s SraTioN MasTERs
AT CERTAIN STATIONS ONX THE East INDIAN Ramwway.

505. Mr.. Amar Nath Dutt : Is it a fact that at Patna Junetion,
Jha Jha, Mokameh, Kiul and other important stations whenever the
station masters have gone on leave Anglo-Indisn guards from outside have
been sent to work as station musters there in supersession of the elaims of
the senior assistant station masters of the station t If so, will the
Government be pleased to state the reasons for not complying with the
statement contained in their letter No. 6164, dated the 22nd May 1928 t

Mr. A A L Parsons: Government are not aware of the detailed
arrangements which may have been made at these particular stations
in the past. I must point out that senior assistant station masters at
:h:s? :t; other mtion; h‘t;: 111; claim ;o :(ﬁnine. There is nothing in

etter mentioned onourable Member gesting that the
have any such claim. y ' e ¢ ¥

L152LA LI 2
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Payx or Su'm;t MastERs AND AsdtsTANT STaTiON MASTERS ON THE EasT
INDIAN Rannway.

506. Mr. Amar Nath Dutt : (s) Will Government please state the
maximum pay of -Indian station masters and assistant station masters,
and the minimum pay of European and Anglo-Indian station masters and
assistant station masters on the Bast Indian Railway ! If there be any
difference, will Government ve pleased to state the reasons !

. (d) In view of the assurance of the Government that racial discrimi-
nation has been eliminated from the East Indian Railway, do Government
propose to raise-the pay. of Indian station masters and assistant station
masters to the level of the European and Anglo-Indian station masters
and assistant station masters t -

Mr. A. A L Parsons: (o) A statement showing the rates of pay
» of station masters and assistant station masters on the East Indian Railway
is being sent to the Honourable Member. These apply equally to all
employees of whatever race.

(b) Does not arise.

Pay or Junior cLErks or THE INspEcTORs® OFFICES OF THE ENGINEERING
DerarTueNT, EAST INDIAN RATLWAY.

507. Mr. Amar Nath Dutt : Is it a fact that the junior clerks of the
Inspectors’ offices of the Engineering Department who are all in grade Y,
are blocked at Rs. 60 ? Is it a faet that the maximum of grade V is Rs. 80 1
if so. will the Government state the ressons for withholding the maximum
pay of the grade from these junior elerks of the Engineering Department 1

Mr. A. A L Parsons : Government have no information. but have
sent a copy of the Honourable Member’s question to the Agent of the
East Indian Railway in order that he may consider whether any action
is necesuary.

Exrenprrure mecoreep BY THE East INDLAN RalLwaY ON TaE Crew
DerarTMEST AND TRAVELIING TicKET INSPECTORS.

508. Mr. Amar Nath Dutt : (a) Will Government please state the
amount spent by the East Indian Railway in each Division for making
payment of salary and allowances to staff and officers and other expenses
in connection with the Crew Department during the year ending 3lst
March. 1928 ¢

{b) Will Government please state the eﬁgenditure incurred for pay-
ment of salary and allowances to the Travelling Ticket Inspectors in the
year 1927.28 in each division ?

(c) Will Government please lay on the table a statement showing the
amount realised by the (1) Crew Department and (2) Travelling Ticket
Inspectors as fares from passengers travelling without tickets during the
year 1927-28 in each Division !

Mr. A A L Parsons : Information is being collected and will be
supplied to the Honourable Member in due course.

Traxsrer o TraveLLiNe TioxeT InsPrOTORS TO INFPERIOR PosiTIONS IN
TEE CrEW DEPARTMENT OF THE EasT INDIAN RAJLWAY.

509. Mr. Amar Nath Dutt : Is it a fact that the old Travelling
Ticket Inspectors and station Ticket Collectors have been temporcrily
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transferred to the Crew Department where they hold inferior positions
and that outsiders have been appointed as Crew Inspectors and Crew-in-
charges on higher pay ! If so, why ¢

Mr. A. A L Parsons : The position was, and is, that the old em-
ployees to whom the Honourable Member refers were not qualified to

discharge the duties of the higher grade posts, and that in preferenece
to discharging them they were transferred to lower posts the duties

of which it was considered they could perform satisfactorily.

RxPrEsENTATION OF THE TRAVELLING TickET INsPECTORS OF TRE DmNarum
Drvision, East Inpian Raziway.

510. lr.Amrla&Dug:llitabmethhedeﬁn‘Tiek'::
Inspectors of the Dinapur Division submi a representstion to
railway authorities protesting against the unfair treatment accorded to
them ¢ If so, what action has been taken on the same ¢

Mr. A A L Parsons: Government have no information and
regret that they cannot undertake to enquire into cases which are entirely
within the competence of the Agent of the Railway.

AProINTMENT OF CEW OFriczrs 1v xacE Division or TBx East Inpuaw
Ranway.

511. Mr. Amar Nath Dutt : (a) Is it a fact that high-salaried Crew
officers pave been appointed in each Division 1 Is it a fact that there are
a sufficient number of officers in all the Divisions sinee the introduction of
divisional system of work ¥ What objection, if any, have Govermment
to entrust these officers with the work of the Crew Department instead of
appointing additional officers for the purpose ?

(d) Is it a fact that the work of the Crew Department ean be
managed by the Divisional Officers, Ticket Inspectors and station masters
more efficiently and economiecally than by the newly appointed officers and
station inspectors and Night men-in-charge of the w Department !

(c) Is it a fact that since the introduction of the Crew Department it
has been a close preserve for outsiders and the old Travelling Ticket
Iupeetonand'l‘wget' Collectors are rigidly exeluded from higher posts of
the Department ?

(d) Is it a fact that the new Crew-in-Charges and Inspectors are
allowed to issue excess fare tickets although they have not furmished any
cash security ¥ If so, what security have Government in cases of mis-
appropriation !

Mr. A A L Parsoms: (4) An additional junior scale officer has
been lmnted in charge of the crew organisation on those divisions
of the Indian Railway on which the crew system operates. The
erew system was a new activity over which supervision 18 necessary,
but that supervision eould not be carried out by officers who already
had their time fully occupied with other duties.

(b) Certainly not.
(¢) No.
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(d) The answer to the first part of the question is in the affirma-
tive. The sums in the hands of the crew-in-charges and the Inspectors
at any one time are not 8o large as to require a seeurity deposit.

TransrEr or TraveLiNve TickeT INsPECTORS TO THE CREW DEPARTMENT
oN tHE East INDIAN Ranway.

512. Mr. Amar Nath Dutt : Will the Government please lay on the
table a copy of the minutes of a meeting of the officers of the East Indian
Railway held on 3rd May, 1927, in connection with the transfer of the
Travelling Ticket Inspectors to the Crew Department, a copy of the
representation submitted by the Travelling Ticket Inspectors to the
Divisional Superintendent of Howrah on the subject and the reply thereto,
dated 22nd Nevember, 1927 ¢

Mr A A L Parsons: Government are not prepmd to lay these
departmental papers on the table.

DamLy ALLowaNcE or MEuBERS Or THE CENTRAL LEGISLATURE,

. 518. Mr. Faml Tbrahim Rahimtulls : () Are the Government aware
that the allowance of Rs. 20 per day is not sufficient for the Members
eoming up to Simla ?

(b) If s0, do Government propoce to oonsider the advisability
of inereasing it 1

Mr. L Graham : () The replylsgnthonegmvo.
(d) Does not arise. .
Gzxxral ELECTIONS OF THE LEGISLATIVE AssEMBLY AND TEE COUNCIL OF
Statm.

514 Kumar Rananjaya Singh : Will Government be pleased to state
when the general elections of the Legislative Assembly and the Couneil
of State are going to be held ! Is it a fact that these elections are going
to be held after the report of the Simon Commission and the passing of
the new Government of India Aect ?

Mr. L. Graham : Power to extend the life of the Assembly and the
Counecil of State is vested in the Governor General under section 63D
of the Government of India Aet. Government have no information om
either part of the question.

Al

ToraL Nvuser or PourricaL Prisowers IN INDia

515, Kumar Rananjays Singh : What is the total number of political
prisoners all over India and how many of them are Hindus and how
many Muhammadans ?

The Homourable Mr. J. Orerar : If the Honourable Member will
explain preeisely what he means by political prisoners, 1 will see whether
the information ean be supplied.

ToraL NuueEr or Darrarizs, Proxs, Farasgee AND oTHER MEN1ALS EMPLOY-
gD ¥ THE INDIAN STORES DEPARTMENT, RTC.

516. Haji Chandhury Mohammad Ismail Khan : (a) What is the total
number of daftaries, peons, farashes and other menials working in the
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Indian Storvs Department, and how many of them are Muslims 1 What

procedure is adopted by this Department in recruiting suitable men for
these posts ¢ ‘

(6) Are the Government aware that a considerable seetion of the
ministerial stafl of this Department are dissatified witlr this ofice and
E:'efer to be transferred to other Departments of the Government of India,

cluding attached offices, and that of late difficulties are being put in
their way to get jobs in other offices for one reason of enother 1

The Honourable Mr. A. 0. MoWatters : () The total number of
daftaries, peans and farashes employed in the office of the Chief Controller
of Stores, Indian Stores Department, is 58, of whom 3 are Muslims.
Candidates are selected from among those applying for appointments.

(b) No. I understand that onme typist was reeently ented
from transferring his services temporarily to another office, but I am
not aware of any general discontent. :

‘!‘ouLSnnccrn‘or THE CLERICAL AND MxyuAL EerajuisaMxyTs Or THB
‘ Bousay PurcHask CimcLEk.

: | J

517. Haji mury Mobammad Ismail Xhan: Will the Govern-
ment kindly state the total number of clerieal and menial staff employed in
the Bombay Purchase Circle of this Department, and the number of Mus.
lims in each class ! What steps have been taken in the past by this Cirele
to secure communal adjustment of the staff ¢ ‘ "

The Honourable Mr. A. C. McWatters ;. The total strengths of the
clerical and menial establishments of the Bombay Purchase Circle are 16
and 9, respeetively. Of these one, a memial, is a Muslim. The necessity
for securing adequate communal representation in his staff has been im-
pressed on the Officer in charge of the Cirele, who reports that this eon-
sideration is kept in view when effecting reeruitment.

INADRQUACY OF THE ScaLEs oF PAY OF THE SUBORDINATE STAFY EMPLOYRD
ON THE BENGAL AND NorTH WESTERN RamLway.

518. Mr. Amar Nath Dutt : Will the Government be pleased to state
if of late there was any eorrespondence between the Railway Board at Simla
and the Agent, Bengal and North-Western Railway, regarding the scales
of pay of the Indian subordinate staff working on this Railway and
whether the Railway Board pointed out to the Agent, Bengal and North-
Western Railway, the inadequacy of its scales and their vast difference
from those prevailing on other Indian Railways

(¢) If the answer.is in the afirmative will the Government be
pleased to place the correspondenee before the House ?

(%) If the answer is in the negative do the Government propose to
ask the Bengal and North-Western Railway to increase ity
scales ?

Mr. A. A. L Parsons : There has beeri' no such correspondence and
Government do not propose to take up the matter with the Agent.
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OVERWORKED Starr IN THE TrAFFIC AND LocoMOTIVE DEPARTMENTS ON
THE BxNGAL AND NorRTH WESTERK RaLway.

519. Mr. Amar Nath Dutt : (1) Is it a fact that the staff employed in
the Traffic and Locomotive Departments on the Bengal and North-
Western Railway are overworked !

(%) Do some of them work for 12 hours a day and some for 24 hours 1
(#4) Is it a fac} that the train staff have no limit to their working ?

(sv) If the reply be in affirmative do the Government propose to ask
the Bengal and North-Western Railway to reduce the work-
ing hours ?

Mr. A A L Parsons : ] propose with your permission, Sir, to reply to
questions Nos. 519, 521, 524, 525, 526 and 527 together. Enquiries are
being made from tbe R;ilway Admxmstratlon and ] will communicate with
the Honourable Member in due course.

CABUALTIES IN THE AOCIDERT BETWEEN HAYAGHAT AND KIBHANPUR STATIONS
OX THE BraaL AND NorTE WESTERN RATLWAY.

520. Mr. Amar Nath Dutt : (1) (a) Will the Government be pleased
to state the nusaber of casualties and wounded in the accident of train parti-
tion and collision which took place between Hayaghat and Kishanpur
stations on the B. and N.-W. Railway 1

¢(d) What was the cause on the night of 22nd January last of the
aocident ?

(¢) Who was responsible for it ?

(d) What action has been taken against the party at fault ?

(2) (a) Is it a fact that the driver and other crew of the above-
mentioned wrecked train were continuously on duty for about 19 hours
when the aceident took place ?

(b) Was she running without a vacuum brake !

(¢) Is it a fact that most of the trains on this Railway do run with.
out vacuum brakes ?

(d) Was an enquiry held into this accident ¥ (s) If so, by whom,
and (%) was the fact of over-work of the Engine crew taken into oon-
sideration by the enquiring officer in submitting his report to the higher
suthorities 1

Mr. A. A L Parsons : (1) (a) 8 persons were killed and 15 were
injured.

(3) In the opinion of the Senior Government tor who made an

enquiry, the cause of the aceident was the dersilment of an empty road van
attached next to the engine.

(¢) and (d@). No one s responsible ; the occurrence was purely acei-

(2) (a) There is nothing to show that this was so, but I am enquiring
from the Agent of the Railway.

() Yea.
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(¢) No. Over 68 per cent. of the coaching vehieles (ineluding brake
vans used exclusively on passenger trains) on the Bengal and North
Western Railway are vacuum braked.

(@) An enquiry was held by the Senior Government Inspector of
Railways and by the District Magistrate, Darbhanga, but neither of their
reports suggests that the engine crew had been over-worked.

ExrrLoYMENT OF MARKERS OF THE BENGAL AND NoRTE WEsTERN RAILWAY
A8 CLERKB, AsSISTANT GooD8 CLERXS AWD Goops CLERKS AT SOME OF
THE RoADsiDE AND JUNCTION BrATIONS.

1521. Mr. Amar Wath Dutt : (a) Is it a fact that on the Bengal and
North-Western Railway, markers are appointed at some of the roadside
and junction stations for the purpose of working as clerks, assistant goods
clerks or goods clerks ?

(b) Isit a fact that they get a starting salary of Rs. 10 or 12 per men-
sem and there are only a few who get Ra. 16 per mensem ¢

(¢) Is it a fact that they are reckoned as menials and though their ser-
viees are retained permanently they are kept in temporary seales and are
depﬁvedﬂ:é:llthe privileges to which other servants of the same Railway
are enti

(d) 1f the reply be in the afirmative do the Government propoee to take
action to have this undesirable practice discontinued ?

(e) If not, why ?

ExrLoYMENT WITHOUT ExTRA REMUNERATION OF AssisTANT GUARDE AND
8HUNTERS A8 GUARDS AND DRIVERS, RESPECTIVELY, ON TEE Bxwaal awp
NorTr WesTERN RAILWAY. .

522. Mr. Amar Nath Dutt : (6) Is it a fact that () the assistant
guards and shunters drawing salaries from Rs. 12 to 18 and Rs. 19 to 24
per mensem, whether qualified or not, are eontinuo made to work as
gmn:s and drivers respectively om the Bengal and North-Western Rail-
way

_(in’)’ArethoypaidcnextualbnneeforworkinguMmd
drivers

(#é) Are they held ible and punished for irregularity or
emrtheumengnudl:gdriven' P or s i e

(3) Do the Government propose to take steps, so that such a prae-
tice may cease ?

(¢) If not, why ¢

‘Mr. A AL Parsons : The Honourable Member is referred to the
reply given to Mr. Joshi's starred question No. 274 on the 8th September.

At. copy of the Honourable Member's question has been semt to the

'mmuummmnmx;m
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PAY or S1GNALLERS EMPLOYED AT StaTIONS ON THE BENGAL AND NORTH
WesTeRN RarLway.

523. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state the difference of respomsibilities and duties between signallers em-
ployed in the Government telegraph offices and at stations on the Bengal
and North-Western Railway 1t

. (b) Isit a fact that the responsibility of signallers on this Bailway
" is much more than the signillers in the Government telegraph offices and
concerns the safety of the travelling public 1

(c) Is it a fact that the signallers in this Railway at wayside stations

ﬁ: salaries between Rs. 20 and Rs. 30 only and &t  junction' stations
n Rs. 30 and 50 ? '

Mr A A L Parsons: (a) and (b). It is not prasticable to make a
fair comparison between the responmsibilities and duties of signallers
employed in Government takgnpgooﬁm and of signallers employed on
the Bengal and North Western or any other Railway. The technical and
general educational qualifications required of a Government telegraph sig-
naller are higher than those of a rlicllway signaller, as the methods adopt-
ed for sending and receiving messages in Government telegraph offices are
eomplicated while those required in railway working are simple.
further the signalling work in a Government telegraph office is of a far
more concentrated and arduous nature than it is in an ordinary wayside
or junction station.

(¢) Enquiries are being made from the Railway Administration and
I will communicate with the Honourable Member in due course.

PaY or Ixpun Guarps ox Tax Bxwoai axp Nozta Wastzay Ramway.

1524. Mr. Amar Nath Dutt : (a) Is it a fact that the Indian guards
on the Bengal and North-Western Railway repeive the minimum remuners-

tion of Rs. 20 per mensem and there are oply four or five who receive st
most Rs. 60 per mensem ?

_ (b) Is it a fact that the Indian guards weed to get Rs. 21 as their
minimum remuneration up to vear 1923, but that in the revision of scales of
their salary and allowance their minimum salary was redueced 10 Rs. 20
per month 1

(c) Isit a fact that there are several classes of guards on this Railway !
M;Whtmt.hediﬂerenesofdllﬁudm in the varioms

(¢) Is it a fact that the scales of pay and allowance of guards on
this Railway provide that promotion from one class to another cannot be
e!aimc;dunrightbmwﬂlbem.demrdingtovm-ndqudiﬂu-
tions

(f) Is it a fact that guards on this Railway in any class are qualified
and actually work all description of trains ?

(g) Is the remuneration of guards sdequate on the Bengal and.
North-Western Railway 1

tPor answer to this question, see anewer to question No. 519,
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(k) If not, what astion do Goverument propese to take to emsure

an adequate salary to the guards on the Bengal and North-Western
Railway 1

* Pay or StaTion MasTERS OF THE FivE CLASSES OF STATIONS OX THE
BrugaL AND NorTE WEsTERN RAILWAY.

1526. Mr. Amar Nath Dutt : (a) Is it a faet that there are five elasses
of stations on the Bengal and North-Western Railway !

(b) Is it a fact that most of the stations are classed as *“ C ' 1

(¢) Is it a faet that station masters of ‘‘ C ’’ class stations receive &
fixed salary of Rs. 50 while the salaries of the station masters of other
slasses are increased gradually !

(d) If reply to question (¢) be in the affirmative, will the Government
be pleased to state the principle on which the salary of the various classes of
station masters is fixed ?

Pay or cERTAIN Speciriep CLasseks or Exriovzes on Tax BExear awp
Noates Westery Rannway,

1526. Mr. Amar Wath Dutt : (¢) Is it a fact that the following salaries
are provided in the current budget and establishment roll of the Bengal
and North-Western Railway for :

— Lowest. Highest.
Euro 120 200
Indien .. 28 78
Euro 00 80
Indian .. .- 19 1
Buro e’ » . 80

Firemen . . { pess -
Indian .. .. 12 3 -
Euro, .. 80 200
Indian .. . 13 ®»
European . 100 200
Indian .. . 20 K,

(b) If reply be in the afirmative, will Government be pleased to state

reasons for observance of distinction in ent of remuneratiogp to
blie mv:nt- of equal responsibilities and between Indi
uropeans 1

tFor answer to this questisn, ses answer to question No. 519.
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GraANT or CONCESSI0NS AND OTHER FACILITIES BY THE AUTHORITIES OF THE
Barzawrur Hosrrran, LuckNow, 70 THE INDIAN EnPLOYEES OF THE
BENGAL AND NoRTH WESTERN RAILWAY.

527. Mr. Amar Nath Dutt : (a) Is it a fact that the Bengal and
North-Western Railway annually contributes a sum of Rs. 600 to the funds
of the Balrampur Hospital at Lucknow and in lieu of this the hospital
authorities grant concessions and afford other facilities to European and
Anglo-Indian employees of the said Railway ?

(b) Are any such contributions made by the Bengal and North-Western
Railway for facilities to be afforded and concessions to be granted to its
Indian employees in the Balarampur or any efficient hospital 1 If so, how
much and to which hospital ! If not, why ?

Nuxezr or INDIAR OPFICERS EMPLOYED ON THE BENeAL AND NorTE Waer-
ERN Rannway,

528. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state :
(¢) The number of officers on the Bengal and North-Western Rail-
way !
(#) How many out of them are Indians ?
(%es) Amonnt'of salaries paid to them per mensem for the last three
years
(w) How much to Indian officers !
(v) Number-of upper subordinates !
() How many out of them are Europeans, Anglo-Indians and how
many Indians ?
(vs) Amount of salaries paid to them
(viti) How much to Indian upper subordinates 1
(b) (s) Is it a fact that mone of the Distriet Officers and Heads of
t, and even of the Foremen of Running Sheds and Workshops
is an Indian ?

(#)1f not, why 1t

Mr. A. A L Parsoms : (o} (1). (%), (v) and (vi). The Honourable
Member is referred to Appendix F of the Report by the Railway Board on
Indian Railways, copies of which are in the Library.

(a) (34), (w), (v) and (vis). Government have no information and
they do not think that the labour involved in ecollecting it will serve any
useful purpose.

(d) (s) and (%). A communication on these points will be sent to the
Honourable Member in due eourse.

IXADEQUATE PaY orF THE Star? OFY THE BENGAL AXD NOoRTH WESTERN
Rarpway.

520 Mr. Amar Nath Dutt : (a) (s) Is it a fact that the employees
on the Bengal and North-Western Railway are generally low paid 1

{For amswer to this question, see answer to question No. 519.
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(#) Is it » fact that the Agent, Bengal and North-Western Railway,
wrote to the President of Bengal and North-Western Railwaymen’s Aaso-
eistion saying that his Railway is unable to maintain s staff of the ssme
ml.iﬂcatiom as in the Oudh and Rohilkund Railway and the East Indian

ilway 1

(#¢) What qualifications do railway servants possess t

(sv) Does the Agent, Bengal and North-Western Railway, mean to say
that the staff of his Railway are not qualified or efficient as the railway
servants must be 1

(b) Will the Government be pleased to state :

(i) The effects and results of services of semi-qualified staff on
Railways 1
(s%) Whether the meagre profit of the said Railway is one of the
causes of inadequate salaries paid to its staff ?
(%) The percentage of declared dividend to its shareholders during
the year ending 30th September 1927 ¢
(#v) Whether it was 18 per cent.

(v) Is it not sufficient to maintain sufficiently a qualified staff or to

pay them adequately ! )

(c) (i)DoGovemmentgxo-etodinctthadninimuionofm
said Railway to pay its staff iently 1

(%) If not, why ?

Mr. A A.L Parsons : (a) (§) It is not understood what the Honour-
sble Member means by ‘‘ low paid ’". Government understand that the
oost of living is lower in the areas served by the Bengal and North-West-
ern Railway than in other parts of India, and it is not, therefore, necessary
::‘h pay as high salaries to certain classes of railway employees there ag else-

ere. :

(#¢) Government have no information. -

(#5) Such qualifications as are required for the performance of the
various classes of duties required of them.

(fv) Government feel sure that the Agent of the Railway bas never
committed himself to any statement of this kind.

() A dividend of 18 per cent. was declared for the year ending 30th
September, 1927. Government do not agree with the assumptions under-
lying the remaining parts of the Honourable Member's question.

(¢) (). Government do not propose to do so.

(#5) Because Government do not accept the assumption on which the
-Honourable Member asks for such instructions to be issued.

CrARGEs yor Loaping AND Unroapiwo or Goops oN Tax BENGAL AXD
NorTe WesTeRN Ranway.

530. Mr. Amar Math Dutt : (a) () Is it a fact that the Bengal
and North Weatern Railway does not pay for the charges of loading and
unloading of goods in and out of wagons but engages the services of an
insufficient number of porters for the purpose and compels the station
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mutonmhvelmdngandnnloadmgdonemthtbehhmofnmhmb
despatching and reediving goods through it !

() How much did this Railway pay on this account and at what rate
last year and how much for the 10 years before last ?

Mr. A AL Parsons: (1) A complamt received about a year ago by

the Railway Board suggests that there is some dissatisfaction on this
soore.

(#) Tam afraid the figures are not procurable, but I am gending a oopy
of the Honourable Member’s questxon to the Agent of the Railway in
order that he may see whether action still requires to be taken.

DeTECTION OF BASE CoINS AND FOoRGED CURRENCY NOTES ON THE BENGAL
AND NorTH WESTERN RAmLway.

. 581. Mir. Amar Nath Dutt : Will the Government be pleased to state :

(1) whether station masters or other responsible clerks of stations
on the Bengal and North Western Railway are made to pay
for all base coins and forged Government curremcy notes
received in the treasury of the said Railway along with the
cash remittance of stations !

(#8) what is the procedure for detecting base coins and forged notes
in the said treasury !

(tis) what training is imparted to the staff at stations on the ssid
Railway to make them capable of detecting base eocing and
forged notes while they receive an unlimited mumber of
coins and notes from the public in a very short time in liem
of freights and fares ?

Mr. A. A L Parsons : I am not aware of the exact procedure on the
Bengal and North-Western Railway, but will make enquiries and inform
the Honourable Member of the result.

BxrusAlL or THE AGENT TO REOOGNISE THE BEwoaL AND NomTe WesTenw
RAILWAYMEN'S ASSOCIATION.

532. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state :

(+) Is there an Association of emplayees of the Bengal and North

Western Railway entitled the ‘‘ Bengal and North Western
Railwaymen’s A,;socmhon A |

(#) Is it a registered nnion under the Trade Unioms Act, XVI
of 1928 ¢ '

(s) If oo is the Agent of said Ba:lvuy not prepned to recognise
the registered association of his employees ?
(sv) If not, why not !

(b) Is it a fact that the Agent of the Bengal and North Western Rail-

way wrote to the General Secretary of the Association of employees of that
Railway as follows : o P o
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‘¢ As you are -mmmumu‘ﬂ'mmn-g:lmwm
Railwaymen 's Association and I now beg to inform you that in eommuniea-
tion received by me or any of the officers of this Railway from yom or members
of the Association will not be read, but will be immediately torn up asd put in the
waste paper basket.’’

(¢) Is it a fact that since then the said Agent does not reply to any
oommunieations of that Assoeistion 1

(d) Will the Government be pleased to state what are the reasons
for taking such drastic asction, seriously offending the emtire Association
and its honorary and paid office-bearers !

Mr. A. A. L. Parsons : (a) to (d). Enquiries are being made from the
Railway administration and I will communicate with the Honourable
Member in due course.

COMMUNICATION IN WRITING OF THE REASONS POR DisyassaL or DiscEarge
or AN ExrLoYER ON THE BENGAL AND NoRTE WesTERN RAlLWAY.

533. Mr. Amar Nath Dutt : (1) Is it a fact that reasons for dismis-
sal and discharge of an employee on the Bengal and North-Western Rail-
way are not communicated to him in writing ¢ -

(#) Is it a fact that no mention is made of such reasons in the service
certifieates gunt:g toteurwdt? ees and lometi;:fm t"‘m:nrk is e;;n
made regarding charac space is provi or purpose but
that such space is either left blank or dashed ? ’

(¢w) Is it also a fact that only one copy of the agreement bomd of
employment is filled in and signed by the executing employee but that a
copy of it signed by the employers is not given to the executors ¢

Mr. A. A. L Parsons : (¢) and (%). The Honourable Member is re-

lf;eem:ld%tg the reply given to Mr. Joshi's question No. 706 of 20th Septem-
r, .

(%) I would refer the Honourable Member to the reply given to Mr.
oshi’s starred question No. 707 on the 20th September, 1928.

TiME TAXEN BY Fimmst Drvisiox CrEmxs or TR Ormoz or Tex DmzEcros
GExERaL or Posts oD TxLEGRAPES TO REACE THE Maximux or
TEEIR TiMz SoaLk or Pay.

534. Pandit Nilakantha Das : (a) Is it a fact that, in the clerieal time-
scales of pay introduced in the Postal Department throughout India and
Burma the maximum of the scale can ordinarily be reached in 21 years
or so !

(b) Is it a fagt that the same time is taken in reaching the maximum
in the time-scale of pay sanctioned for the upper division assistants in the
Government of India Secretariat ?

(c) Is it a fact that the same time-limit is not observed in respeet of
the first division clerks of the office of the Director-General, Posts and
Telegraphs, and that they have to take 25 years or so in reaching the
maximum of their scale !

(@) If so, will the Government he pleased to state the reamons for
this :;nomaly and do Government propose to take steps to remove the
same
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The Honourable Mr. A. 0. MoWatters : (a) Yes.

(b) Yes.

(c) Yes. _

(d) The scale of pay for the first division clerks of the Director-
General's office has been fixed with reference to that sanctioned for clerks
of similar status in the attached offices of the Government of India where
the maximum i8 attainable in the 25th yvear.

Repuctiox Ix THE Rate or IxcrExenTs or Fmsr Divisiox CLErks ix
tHE Orrice or tae Direcror Genmmat or Poeste axp TrrLzonarns.

535. Pandit Nilakantha Das: (a) Is it a fact that, prior to Ist
March 1921, the rate of increment in the then grades of Rs. 100--150 and
Ra. 150—200 for the first division (then A class) clerks in the office of
the Director-General, Posts and Telegraphs, was Ra. 10 per annum !

(b) If so, will the Governmest be pleased to state the reasons for
decreasing the rate of increment
(1) between the Rs. 100—150 stage from Ra. 10 to Ra. 5 in the
time-seale of Rs. 80—80—100—5—150—10—250 introduced
for the first division (then A class) clerks of the office from
1st March, 1921, and again
(2) between the Rs. 150—160 stage from Rs. 10 to Rx. 6 in the
revised time-seale of Rs. 100—6—160—10—300 introduced
from the 1st August 1927 ¢
{¢) If the reduction in the rate of increment is due to an increase in
the minimum pay. will the Government be pleased to state why any similar
reduction has not been made in case of the Superintendents (then Head
Assistants' of the Office of the Director-General. Posts and Telegraphs, the
minimum of whose pay has been raised by Ra. 100 and the maximum by
Re. 200 since 1921 ¢

The Honourabls Mr. A C. McWatters : (a) Yea
(b) (1) because a separate Departmental (‘ommittee recommended
that the three former grades of Rs. 50—5—100, Rs. 100—10—150 and Rx.
150—10—200 should be replaced by u single time-scale of Rs %0- 80—
100—5—150—10—250.
f2) because on the 1st August. 1927 the transfer of the office from
Calentta to New Delhi was completed, and from that date the above time-
scale of pay was raised 1o Rs. 100—6—160—10—300 as against Rs. 120—
8—160—10—350 sanctioned for the first division clerks in the attached
offices of the Government of India.
{c) In view of the reply to part (b) abave, this part of the question
does not arise.

Surzrsessiox BY Two SoLprzr CLERKS "OF SEVERAL OFFICIATING First
DrvisioN AssiSTANTS 1N THE OFFICE oF THE MASTER GENERAL oF SurrLy.

536. Pandit Nilakanths Das : 1. With reference to the reply given
n this House on 27th March 1928 to parts (a) and (bj of unstarred
ynestion No. 481. will Government please state :

(a) the criterion by which the ‘* greater merit and suitability '* of
the two soldier clerks was determined compared to the
civilian officiating first division clerks 1
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(b) how, when and by whom wete their relative merits tested !
2. Will Government please state the academic qualifications and the

length of service in the clerical line of the two soldier clerks in question
and the other civilian clerks superseded by them !

Mr.G. M. Young : 1. (a) The question is not understood. The seleo-
tion of the two soldier clerks was, no doubt, the result of a comparison of
the work of all the clerks concerned.

(8) The tests rested on reports made by their superior officers. The
tests were applied at the time of confirmation and by the head of the office.

2. Soldier clerks. Oivilian dlerks.
Academic qualifications .+ lst Class Army Behool Cortii- 1 M.A.
oate of Eduetion. 2 B.As.
2 Intermedistes.
Length of service at Army Head- Between 1 and 2 years (exelud-  Betweon 3and 6 years.
quarters at date. ing their Army service).

L ]
ARTICLE IN THE Mazdoor or TaE 218T JULY, 1928, eNTITLED * GUARDS’ REST
IN Divapor Divisiox "' (East Inpiax Ramwway).

837. Mr. Amar Nath Dutt : (a) Has the attention of the Government
been drawn to an article headed ‘* Guards’ rest in Dinapur Division *’ in
the Mazdoor of the 21st July, 1928 ¢ If yo, will the Government be pleased
to state what action. if any, has been taken sgainst insufficient rest of the
guards of the East Indian Railway

(b) Ixit a fact that there are many vacancies in the guards’ list which
have not vet been filled up 1 If so, will Government please state why the
appointment of guards has not been made in spite of ‘ under rest ’ and
shortage of guards 1 )

Mr.A A L Parsons : (a) Government have not seen the article men-
tioned by the Honourable Member.

(b) They have no information ax to the number of vacancies in the
guards’ list on the East Indian Railway. which is in any case purely a
matter for the local authorities to deal with.

WaoEs oF SKTLLED AND UNsxiLLED WORKMEN OF THE LiLLoOAE WORKaHOPS,
East INxpuux Ranway.

538. Mr. Amar Nath Dutt : () Is it a fact that the rates of wages
of skilled #nd unskilled workmen of the Lillocah workshops are much less
than those of the workmen of the Jamalpur and Lueknow workshops ? If
»o, will Government be pleased to state the reasons for such difference in
wages of the employees of one and the same Railway ?

(b) Is it a fact that the workmen of Lillooah are given daily wages
unlike the workmen of Jamalpur and Lucknow t If so, will Government
be pleased to state the reasons for such differential treatment !

Mr. A. A L Parsons : (o) No comparison has beer made of the rates
of wages of workmen at Lillonah and Jamalpur, but in conneeticn with
the demands of the men at Lillooah the Agent made an investigation of the

L152LA M
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rates at Lillooah and at Lucknow, and he found that, though there were
paturally some differences in the rates prevailing in places so far apart
owing to the entirely different conditions ruling at the two places, the
general level of the rates of pay at Lillooah did not compare unfavourably
with the general level of the rates at Lucknow, particularly when it °s
borne in mind that at Lillooah the staff only work for 42§ hours a week,
whereas at Lueknow they work for 48 hours a week.

(b) They are making enquiries from the Agent whether there is an)
difference in this respect between Lillooah, Jamalpur, and Lucknow, and
will let the Honourable Member know in due course.

ProvisioN or QUaARTERs FOR THE WORKMEN OF LiLLooan, East INDIAN
Ranway.

539. Mr. Amar Nath Dutt : Is it a fact that there is no arrangement
for house accommodation for the workmen of Lillooah t If so0, will Govern-
ment please state what steps have been taken to provide the workmen with
quarters ? .

T e
Mr. A A L. Parsons : It is proposed shortly to carry out an investiga-
tion into the housing conditions of the workshop staff at Lillooah.

SECURITY OF SERVICE POR THE WORKMEN EMPLOYED AT LmLLooan, Easr
INDIAN RarLwav.

540. Mr. Amar Nath Dutt : (a) Is it a fact that there is no security
of servire for the workmen of Lillooah, and that their services are dis-
pensed with by the foremen without any enquiry by the higher officers of
the workshops !

(b) Will Government please lay on the table a statement showing
the number of workmen dismissed and discharged from service and the
number of new men engaged in their place during the year 1927 ¢

Mr. A. A L Parsons : (a) This is not s0. Where the services of a
workman at Lillooah are dispensed with, a full enquiry is made by a Spe-
cial Establishment Officer. In no case can services of a workman be
dispensed with by the foreman.

() Government regret they are not prepared to undertake the en-
quiry which the answer to the Honourable Member's question will entail.

CrARGgEs Or BRIBERY AND CORRUPTION AGAINST THE FOREMEN EMPLOYED IN
THE LiLLooam Worxssors or THE Easr Iwpuan Rammway.

541. Mr. Amar Nath Dutt : (a) Is it a fact that the workmen of
Lillooah constantly reported to the authorities about bribery and eorruption
the foremen ! If so, what action has been taken to enquire into

the truth or otherwise of the reports ?

(b) Is it a fact that the workmen of Lillooah produced documentary
evidence of bribery against some of the subordinate officers of the
workshops and that some of the officers complained against were granted
leave to go out of India ? If so, will Government please state if any emquiry
was made before granting leave and whether any prosecution was ordered
in cases where bribery was proved ! If not, why not ¢
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Mr. A. A L. Parsons : Government are not aware that any such com-
plaintsweremadelxthemllooahwm They are asking the Ageut
for his remarks on the allegations contained in the Honourable Member’s
question, snd for that purpose I shall be obliged if the Honourabiz Mem-
ber will put me in possesmion of the dosumentary evidenee on which the
allegations are based.

ALLEGED BRIBERY AND CORRUPTION AMONGET THE SUBORDINATE OrrFiCErs
EMPLOYED IN Rainway WORKSBOPS.

542. Mr. Amar Nath Dutt : (a) Has the attention of the Government
been drawn to an artiele in the Mazdoor, dated 25th January 1928, under
the heading ‘* An open challenge '’ 1 If so, what action has been taken on
it ¢ :

(b) Is it a fact that the prevalence of corrupt practices in the work-
shops is due to lack of supervision of the higher officers of the Railway ?
1f so, will Government please state what action they propose to take against
these ofticers ?

(c) Are the Government,aware that on several occasions attempts
were made to penalise the workmen who produeed documents to prove
bribery and corruption amongst the subordinate officers ¥ Do the Govern-
ment propoee to put a stop to such attempts ¢ P

Mr. A A L. Parsons : Government have nnt seen the article men-
tioned by the. Honourable Member, and do not admit there is a pre-
valence of corrupt practices in railway workshops or lack of gdequate
supervigsion by the higher officers of the Railway. They are mot aware
of any such attempts to penalife workmen as are suggested in the last
prert of the Honourable Member's question,

DI1SCONTENT AMONG THE WORKMEN EMPLOYED IX THE LiLLoOAR WoRKsmOPS
or THE Eastr INpDIAN Rarnway.

543. Mr. Amar Nath Dutt : (a) Is it a fact that there is grave dis-
content amongst the workmen of Lillooah on aceount of (1) low wages, (2)
want of house accommodation, (3) heavy fines, (4) dismissal. and (5)
bribery ! Do the Government propose to institute an enquiry into the
cuus>s of discontent ?

(b) Is it a fact that the authorities of the Lillooah workshops tried to
obtain the thumb impressions of the workmen on blank paper through a
habitual criminal, named Farzil Mistry t Is it a fact that the General
Secretary of the East Indian Railway Union which has been organized and
registered under the Trade Unions Act sent a wire to the Agent of the East
Indian Railway as well as to the Railway Board on the subject 1 If a0, will
Government please state what action was taken in the matter * Is it a fact
that there was a short-lived strike in this eonnection which was settled by
Mr. Strachey, Deputy Agent, in the absence of the Agent, Mr. Colvin, and
the workers were also assured that their other grievances would be
favourably considered ?

Mr. A A. L Parsons : (a) Representations were received from the
workmen of Lillooah complaining of low wages and want of accommoda-
tion, but not of heavy fines, dismissal or bribery. Their complaints have

2



1382 LEGISLATIVE ASSEMBLY. [24mr Sepr. 1928.
L ]

already been investigated by the Agent of the East Indian Railway and
action has been taken where they were considered to be well founded.

(b) A telegram to the effect mentioned in the Honourable Member’s
question was sent by the General Secretary of the East Indian Railway
Union (Khagaul) to the Secretary of the Railway Board on the 28rd
January, 1928. Owing to complaints which were made against mistry.
Fazil, the men had stopped work for half a day on the 23rd January,
but came back to work the next day. No general assurances were made
by the Deputy Agent, nor is it correct that the authorities of the Lillooah
workshops tried to obtain the thumb impressions of the workmen on
blank paper through the mistry mentioned.

REDRESS OF THE GRIEVANCES OF THE WORKMEN EMPLOYED IN THE LiLLooAR
‘WorksHOPS OF THE East INDIAN RarLway.

544. Mr. Amar Nath Dutt : Is it a fact that the workmen of Lillooah
submitted a representation to the Agent in February last for i
their grievances, and the Agent promised to make enquiries ! Will the
Government be pleased to state the result of such enquiries t

Mr. A A L Parsons : A representation was submitted to the Agent
last March. The Agent has made enquirits into the matters brought to
notice in the representation, and as a result, the pay of certain of the
lower classes of workmen has been increased, and an enquiry is being
made into the housing conditions at Lillooah.

Cause or THE STRIXR AT L1LLOOAH ON THE EaST INDIAN RatLway.

545. - Mr. Amar Nath Dutt : (a) Is it a fact th“p::o worhh::n w:;e
suspended and two were discharged from service in ruary on the
repgf-tn of a gate-keeper to the effect that they were fighting amongst them-
selves outside the workshops 1 1Is it a fact that such charges were denied
and no enquiry was made ! Is it a fact that owing to the dismissal of the
men and refusal to hold an enquiry the workmen downed their tools on the
5th March last and a telegram was sent by the General Secretary of the
Union to the Honourable the Commerce Member for information and settle-
rent of the dispute ? If so, will Govergunent Please state what action was
taken by the Government to settle the dispute in its early stage !

(b) Was any reply given to the telegram sent by the Secretary of the
Union ! s it a fact that the strike was prolonged for five months on
account of prompt steps not being taken !

(¢) Is it a fact that the Agent of the East Indian Railway abruptly
closed the workshops and declared a lock-out without making any attempt
at an umicable settlement ! If so, what were the reasons for declaring
the lock-out without notice and what attempt, if any, was made to arrive at
an amieable settlement ¢

Mr A A L. Parsons : (a) After an enquiry, two men were dis-
charged on the 16th of February for fighting with each other inside the
workshops about some private matter, and four men were suspended for
two days for idling on 2nd March, 1928.  As regards the causes of the strike
the Honourable Member's attention is invited to the reply given to part (3)
of the Honourable Mr. Ghuznavi’s question No. 197 on the 4th September,
1928.

(b) The answer to the first part of the question is in the negative.
Government do not agree that the strike was prolonged for this reason.
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(¢) This is not a fact. In a communiqué of the 6th March, 1928, the
Agent reviewed the men’s demands and gave his reasons for rejecting those
which he could not accept. At the same time he informed the men that an
investigation was being made whether the wages earned by any class or
classes of the staff at Lillooah were lower than those that eould be earned
under similar sonditions in other workshops in Calecutta or its immediate
vicinity, and undertook to make the necessary enhancement in such rates,
if it was found that the Lilloosh rates of pay in any particular instances
were lower than those obtaining elsewhere in (aleutta or its vieinity.
Agent closed the shops on the 7th Mareh and again on the 31st July after
l:mus clearly convineed -that the men had no intention of doing any
Wi .

MEMORIALS TO THE SECKETARY OF STATE YOR INDIA BY THE CLERICAL STAFF OF
THE Orrice or THE DImecToR GRNERAL OF Posts AND TriSGRAPHS.

546. Mr. Srish OChandra Dutta: (a) Is it a fact that the
clerical staff of the office of the Director-General, Pnsts and 'I'elegnphs
have submitted a memorial to His Majesty’s Secretary of State for India,
London, in July 1928 or so !

(b) Is it not required by the memorial rules that the transmisgion
to England of a memorial duly forwarded through the proper channel
should not be delayed by the transmitting sutherity, (i.c., thtGovcm-
ment of India) beyond a month after the receipt of thenemonal

(c) Have the memorials been transmitted to the Seeretary of State
by this time ?

The Homourable Mr. A. C. McWatters : (a) Government under-
stand that memorials addressed (0 His Majesty’'s Seeretary of State for
India have lately been submitted by the clerical staff of the office of the
Director General, Posts and Tclegraphs, and that these are ynder examina-
tion by the Director General.

(b) Not exaetly. There is a rule under which ordinarily the trans-
mission to England of a memorial duly forwarded throngh the proper chan-
nel should not be delayed by the transmitting Government in India beyond
a month after receipt of the memorial. The Honourable Member is doubtless
aware that transmission of memorials may be withheld in various eircums-
tances, or may he unavoidably delayed.

(¢) No,

. L4

FiLLING vp oF Posts or AssisTANT DirEcToRs-GENERAL OF THE Poer Ornce.

047. Mr. Srish Ohandra Dutta : Is it a fact that the posts of
Asaistant Secretaries in the Government of India Secretariat are gemerally
filled up by promotion from the ranks ! If s0, why is not at least a
certain pereentage of Assistant Directors-General of the Post Office also
filled up from the office staff 1

The Honourable Mr. A. C. McWatters : The answer to the first part
of the quextion is in the affirmative.

Assistant Directors-General of the Post OfSee must, for the adequate
performance of their duties, be officers of technical knowledge and prasti-
cal experience of Post Office work. For this reason they are selected from
the cadre of Superintendents of Post Offices.
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REvIsED ScaLES OF PAY RECOMMENDED BY THE BooTH COMMYTTEE FOR THE
Orrice or THE DrRECTOR GENERAL oF Posrs AND TELEGRAPHS.

548. ‘Mr. 8rish Chandra Dutta: (a) Will the Government be
pleased to state the revised scales of pay recommended by the Booth
Committee of 1920-21, for the Office of the Dlrector-General Posts and
Telegraphs ?

(b) What were their recommendations about benefit of length of
service and date of effect {

(¢) Were the recommendations of the Booth Committee supported
by the then Director-General, Posts apd Telegraphs, Sir (then Mr.)
Q. R. Clarke t* If not what were his recommendations as regards scales
of pay, service benefit and date of effect ?

id) What office did he take as a suitable parallel in respect of work
and status ?

(¢) Were the recommendations of the Director-General, Posts and
Telegraphs, accepted by the Government of India ¢ If not, why not ¢

The Honourable Mr. A. 0. McWatters : (a)

- Rs.
Office Superintendent . 500—25—700
Assistant Superintendent and Clnef Clerk 400—20—500
! Head Assistant .. .. 300—20—400
¢ A’ Class clerks .. .. 40—80—100—
' ! 5—150—10—250
‘B’ Class elerks .. .. .. 50—50—60—
3—120—4—140—
5—150
with 2 selection posts on .- 150—10—200

(b) The recommendations generally were that the revision should take
effect from the lst December, 1919, and that in bringing the staff on to
the revised scales of pay fullbeneﬂtoflength of service in the particular
cadre to which they belonged should be allowed, subject to a maximum
of 50 per cent. above the pay and allowances drawn on the date of revi-
sion.

(¢). (d) and (e). Government are not prepared to disclose the par-
ticulars of their departmental discussions. After consideri fnlly
the recommendations of the Committee, Government muedngnal

in September, 1921, introducing revised scales of pay from the 1st Hueh.
l”l,mdupeeifyingthemthodsforbringing the staff on to those scales.

Mmvor Revisions Mape 18 TaE OrriceE or TaE Drecror GExemaL or Posts
AND TxLEcrAPEHS 1IN 1918 AND 1919,

549. #ir. Srish Chandra Dutta : (a) Is it a fact that some minor
revisions in the shape of revised grading were sanctioned in the Office of
the Director-General, Posts and Telegrapbs, in 1918 and 1919 ?

(b) If 90, will Government be pleased to state what were those
revisions. how many men benefited by each revision and what was the
cost involved in each case !

The Honourable Mr. A. C. McWatters : (a) Yes.
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b)GovemmentdonoteowdertMmymatnlpnrpo-emnm
be se(rved by collecting information regarding minor changes made ten
Vears &go.

PRESENT STRENGTH OF THE CLERICAL STAFY AXD Or OFFICERS IN THE Omcz
or THE DirEcTOR GENERAL OF P0osTs AND TELEGRAPES,

550. Mr. Srish Chandra Dutta : (a) What was the clerical staff 1n
toe Office of the Director-General, Posts and Telegraphs. including pro-
bationers in January, 1921 1

(b) What was the number of officers on that date in the office !

(¢) What is the present clerical staff of *the office and what is the
number of officers 1

(d) If there be any increase or decrease, will Government please
state the reasons in each case ?

The Honourable Mr. A. 0. MoWatters : (a) 239 permanent elerks
and 49 probationers.

(b) 25
(c) 226 permanent clerks and 23 officers.

(d) The decrease of 2 posts in the eadre of officers and of 13 in
the p‘;’:‘.,:m'm clerical cadre is due to various re-organisations earried out
sinee 1921,

DxzruratioN or Mz A. J. GoxeT, A SuPERINTENDENT OF PosT OFFices, ro
WORK IN THE PLACE oF THE CHIEF SUPERINTENDENT OF THE OvFICE OF
THE Dirzcror GeNERAL or Poers axD TrLEGRAPEHS.

551. Mr. Srish Chandra Dutta: (6) Is it a fact that the
Ghief Superintendent of the Office of the Director-General, Posts and
Telegraphs, has taken leave since the last week of June or so !

(b) Is it a fact that no arrangement has been made in his place as
yet and the post is being held in abeyance !

(e) Is it a fact that an outsider from the rank of Su
ent of Post Offices is being deputed to the ( of the Dmetor-Genenl.

Posts and Telegraphs, to work in place of the Chief Superintendent !
If so, who is he and was he not refused the post once before ?

(d) Has the attention of Government been drawn to the reply given
by the Director-General on the 4th March, 1925, in the anshhw
Ammbly in which he stated that the posts of Superintendent in the
Director-General’s Office and Postal Clrele Offices are, ordinarily, filled
by promotion of the senior fit officials in the offices. a practice which Gov-
ernment did not propose to change !

(e) Will the Government be pleaed to state what eziraordinery
circumstances happened leading them to bring in an outsider superseding
the legitimate claims of senior fit officials and without giving them a trial ?

The Honourable Mr. A. C. McWatters : (a) Yes

() No : one of the senior Supenntmdmh is officiating as Chiet
ﬂnpenntendent
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(c) Yes, as a temporary measure for one year. The officer. deputed

is Mr. A J. Gonet, Superintendent of Post North Caloutta Divi-
sicn. He was once refused the post some years ago.
(d) Yes.

(e) The attention of the Honourable Member is drawn to the reply
wiven to Mr. Satyendra Chandra Mitra's starred question No. 653 in
the current session of the Legislative Assembly.

REORGANIBATION oF THE OrricE oF THE CONTROLLER OF PRINTING AND
STATIONERY.

552. Mr. K. 0. Neogyt (a) With reference to the answer to clauses
* (d) and (e) of starred question No. 72 of the lst February 1928, will
Government be pleased to state whether any decision has been arrived at
in the matter ; and if so, to what effect !

(b) Is it a fact that a scheme for the reorzanisation of the office of
the Controller of Printing, Stationery and Stamps, has been submitted
by the Controller ; if so, what is likely to be the financizl cffect thereof,
and to what extent is the subject matter of th¢ memorial submitted in
February 1927, referred to 1n starred question mentioned above, covered
by this reorganisation scheme ?

The Honourable Mr. A. C. McWatters : (a) The memorial has been
received from the Controller and is under consideration.

{b) No scheme for the reorganisation of the office of the Controller
of Printing and Stationery has been received by Government. The Con-
troller has submitted proposals for the reorganisation of the Central
Stationery Office, Calcutta, but his proposals are not direetly related to
the subject matter of the memorial referred to in (a) above.

PRrOMOTION OF SUB-ASCISTANTS ro'ormn'u AS ASSISTANT SUPERINTENDENTS
1IN THE GEoLOGICAL SURVEY OF INDIA.

553. Mr. K. O. Neogy : (a) What are the considerations that deter-
mine the number and salary of Assistant Superintendents and Sub-
Assistants, respectively, in the Gceological Survey of India ¢

(b) Is the difference between the initial salary of these two grades

more or less than sueh difference between corresponding grades in the
sister Scientific Departments under the Government of India ?

(¢) Is it a fact that the Sub-Assistants in the Geological Survey of
Indis are not generally permitted to officiate for Assistant Superintendents
in temporary vacancies * If so, why ?

(d) Who carry on the work of Assistant Superintendenta, when they
proceed on leave or during their absence ; and what is the average
number of such abeentees in the officers’ list in the Geological Survey of
Iudia, during each of the last five years ?

{ej Is it a fact that the Sub-Assistants who have been promoted to
the grade of Assistant Superintendents have bheen discharging their
duties succemsfully without having any previous opportunity for officiating
as Assistant Superintendents in leave vacancies 1
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The Honourable Mr. A. 0. MoWatters : (s) The needs of the public
serviee,

(b) Grades in the various Scientific Departments do not eorres-
pond exaetly and it is not poesible 10 give a precise answer to the ques-
tion, P

(¢) Yes, because the cadre of Assistant Superintentents ineludes
provision for a leave reserve.

(d) The existence of the leave reserve enables a number of Assistant
Superintendents to be on leave at any ome time without
arrangements being necessary. The aversge number of Assistant Sup-

erintendents absent on leave during the last 5 years is 3.
(e) Yes.

ExPLOYMENT oF OORIYAS IN THE GOVERRMENT OF IND1A Orricks.

354. Pandit NilakanthaDas: (a) Will the Government be pleased
to state whether there are any men from Orissa, a Divisiou of the Proviner
of Bihar and Orissa, serving either as clerks or as officers in the Central
Government s offices, recruited through the Publie Service Commission 1
If so. what is their proportion as compared with the men from Bihar,
the other Division of the Province, and also with those from the other
Divisions of India ! If net, what aetion, if any, are Qovernment going
to take to remedy the same !

(b) Will the Government be pleased to state how many eandidates
from Orissa have applied in the last year as well as in the current year
for service in the Central Government's offices, not reeruited for by the
Public Service Commission ! 1f so, will the Government be pleased to
rtate what action has been taken about it ¢

The Honoursble Mr. J. Crerar : (a) None as elerks. Officers have
not hitherto generally been appointed on the advice of the Public Ser-
vice Commission. The second part of the question does not arise. As
regards the last part. eandidates from Orissa have equal opportunities
with those of other provinces of securing these posts and it is not proposed
to take any special action in the matter.

(b) Three. The applications were received in certain sabordinate
offices, clerical appointments to which are made by the heads of the offices
concerned, and Government bave no detailed information on ‘the sub-
Jeet,

ExrroyMexT or OQorryas 1x TaE OrricE oF THE AUDIToa GExERAL

355. Pandit Nilakantha Das : (o) Is it a fact that there is a rule in
the Aaditor (General’s office that no one from the Provinee of Bihar and
Orissa is to be taken into service in that office ! If so, will the Govern-
ment be pleased to state the reasons therefor !

. (b) Will the Government be pleased to state how many men from
Or:.tsa are serving at present in the Auditer Genernl's office and what is
their proportion to the total number of employees in that office from other
parts of India ? If not, what action, if any, are Government go.ng to
take to remedy the same ?
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. The Honourable 8ir Bhupendra Nath Mitra : I would invite the atten-
tion of the Honourable Member to the replies, whioh will be found in the
Library of the House, to starred question No. 367 and unstarred question

No. 373 asked on the 7th and 12th Mareh, 1928, respectively, on the same

EabrrovMeNT OF OoRIYAS IN THE OFFICES OF THE ACCOUNTANT GENERAL,
Ranuways, RaiLway Boarp, xrc.

556. Pandit Nilakantha Das : 1. Is it a fact that there is not a single
Oriya in any of the Central Government’s offices which are owtside
the scope of the Public Service Commission, viz. :—(a) Accountant
General. Railways. (b) Railway Board. (¢) Director General, Posts and
Telegraphs. (d) Audit Officer, Indian Stores Department t If ro. what
action do Government propose to take to remedy the same !

2. Will the Government be pleased to state what should be a can-
didate’s minimum qualifications, to secure a job in the Departments named
in (1) above ?

The Honourable Sir Bhupendra Nath Mitra : The information re-

quired by the Honourable Member is being collected and will be furnish-
ed to him in due course,

ExrLoyuMexT or OoRrvas I THE GOovERNMENT or INDIa Orrices.

557. Pandit Nilakantha Das : (a) If it is a fact that there is no Ori
in any of the offices of the Central Government, and will Government
pleased to state whether this is the ease on policy, or whether it is for
any other reason that Oriyas have not so long been cmployed in the
services of the Central Government !

(d) If it is on policy, will the Government be pleased to state what
are the grounds for such a policy 1

(e) If for any other reasons, will the Government be pleased to state
what they are ?

The Honourable Mr. J. Orerar : There is no poliey having that inter.
tion. Oriyas have the same opportunities of securing appointments as
inhabitants of the other provinees, and the facts suggest either that they

are not anxious for such employment or that they have so far been unable
1o eompete successfully.

Fxmoyuext or Oomivas 1x THE GovEmnMENT or Ixpia Orrices.

558. Pandit Nilakanths Das: (a) Will the Government be pleased
to state how many vacancies oceurred in the various Departments of the
Central Government in the last year as well as in the current year whieh
are outside the scope of the Public Service Commission and what were
their proportions of allotment to the different Provinces of India !

‘b) Was the question of appoi.nti.nf Oriyas in the services of
the Central Government considered ¢ 1f not, will the Government he
pleased to state the reasons therefor

The Honourable Mr. J. Orerar : The Honnnrable Member’s auestion
shows some misunderstanding of the position. Vaeancies ‘are not allotted
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by provinees, but are given to those candidates, irrespeetive of their pro-
vince of origin, who appear to be best qualified. The question of appoint-
ing Oriyas as such does not therefore arisc. 1 have not the figures asked
for, but from what is stated above, the Honourable Member will see that
they would serve no useful purpose.

FiLLING UP oF VACANCIES IN THE OFFICE OF THE ACCOUNTANT GENERAL,
CertRAL REVENUES. ,

559. Pandit Nilakanths Das: With reference to the unstarred
question No. 375 put by Mr. Amar Nath Dutt, in the Delhi Semion
(1928) of the Assembly, are the Government in a position now to give &
satisfactory reply to the same !

The Honourable 8ir Bhupendra Nath Mitra : 1 presume that the
Honourable Member is referring to the complete reply to Mr. Amar Nath
Dutt’s unstarred question No. 375 which was sent to him demi-officially
and copies of which are available in the Library of the House. I am
afraid it is not clear to me in what respects that reply was not sstisfae-
. tory. If the Homourable Member will kindly make his question more
explicit, T shall: be glad to examine the matter further, if necemsary.

NunszR AXD Pay or Gazzrrep OrmicErs IN TRE PRINTING AND STATIONERY
DerParTMENT.

560. Mr. Satyendra Chandra Mitra : Will Government be pleased to
lay on the table a statement showing how many gasetted officers were em-
ployved in the Printing and Stationery Department before the findings of
the Retrenchment Committee (1922) and how many there are at present,

iandl 9w2a: are their pays including allowances now as compared with that
n 191

The Honourable Mr. A. C. McWatters : The Inchicape Committee’s
findingx were announced in 1923, A statement will be went to the
Honourable Member giving the required information for the end of 1922
and the present time.

IncrEAsE IN THE CLERICAL ESTABLISEMENT oF THE CENTRAL PraLicaTion
Braxncr, CaLcUTTA.

561. Mr. Satyendra Ohandra Mitra : Will Government be pleased to

ce on the table a statement of additional men sanetioned temporarily
or the Calcutta offices for increased work since 1926-27 1 Is it a fact that
the Central Publication Branch, working as a commercial eoncern from
April last, has additional work thrown onm it, but the questien of additional
staff has not been settled as yet ? How many times did the Controller
inspeet the office to find out the actual requirements and for how many days,
and why has no relief. even temporary, been given as ye: !

The Honourable Mr. A. C. McWatters : The Honourable Member
presumably desires to have information regarding the additional clerical
staff temporarily sanctioned from time 1~ time in the Branches of the
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Stationery and Printing Department located at Calcutta. The details
are as given below :

Government of India Press, Calcutta .. Nd,
Central Publication Branch . .. 6
Central Stationery Office .. .. 53
Central Forms Store .. .. 15

During the period from March 1927 to August 1928 the Controller
of Printing inspected the Central Publication Branch thrice and spent
19 days on the inspection. As a result of the last m:?octxon, the Control-
ler has submitted a proposal for an increase in the clerical estdblishment

of the TUentral Publication Branch ; this is under the consideration of
Government.

MEMORIAL OF THE CLERICAL STAYF OF THE STATYONERY AND PRINTING DEPART-
MENT FOR INCREASED Pav. 3; 4

562. Mr. Satyendra Chandra Mitra : (a) Will Government be pleased
to state what action has been taken dn the memorial of the clerical staff of
the Caleutta offices under the Stationery and Printing Department sub-
mitted in February, 1927, for increased pay ! Is it a faet that the Gov-
ernment of Bengal has htely accepted a grade of Rs, 50—175—300 for the
clerical grade. almost similar to that adopted by the Postal Department ?

(b) Do Government propose to enquire if the Controller is issuing
circulars not to send memorials or advanece copies to Government !

(¢) Will Government be pleased to lay a statement on the table showing
the number of petitions and memorials withheld by the present Controller,
and how many he has yet under consideration with the dates of their receipt
in his office ?

The Honourable Mr. A. C. McWatters : (a) The memorial is under
the consideration of the Government of India. They have no information
with regard to the scale of pay accepted by “he Gm'emmem of Bengal for
their clerical staff.

(b) In accordance with the instructions of Government the Control-
ler has merely drawn atiention to the irregular practice of submitting
memorials direct to Government and not through the proper chanuel.

{¢) The information ix being collected and will be supplied to the
Honourable Member in due course,

DismassaL AXD SUBSEQUENT RE-INSTATEMENT OF TWO ASSISTANTS OF THE
SraTioNERY OFmce.

563. Mr. Satyendra Ohandra Mitra : (a) Are Government prepared to
enquire if Mr. Coombs dimmised in writing two Assistants of the Stationery
Office—one an M.Se. and another a B.A.—without obtaining their explana-
tion and drawing up eharges against them and reinstated them after a
time ?

(b) Will Government please state if the men were allowed to count
the period they were off duty towards leave and pension and granted pey ?

The Honourable Mr. A. C. McWatters : (a) and (b;. Engynirics are
bemg made and the result will be communicated to the Honourable Mem-
ber in due ecourse.
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Numsxr or CLErxs pDismisseD BY Mz GoLpEr, warLe MaANAGER orF THE
CexTRAL PUBLICATION BRANCEH.

564. Mr. SBatyendra Chandra Mitrs : How many clerks, did Mr. Golder
dismiss, and how many died of pthisis due to overwork, during the time Mr.
Golder was Manager, Central Publication Branch 1

The Honourable Mr. A. O. McWatters : Government have reeeived
no intimation of any clerk having died of pthisis on account of overwork.
They are ascertaining the number of elerks dismissed by Mr. Golder and
will furnish the number to the Honourable Member.

MeuoniaL or NagExpra Nate Guosnu,

565. Mr. Satyendra Chandra Mitra : Will Government be pleased to
state the result of the memorial to Government of onme Nagendra Nath
Ghosh, a elerk of over 10 years’ service. dismissed for alleged loes of an
unofficial file, which was found later on mixed up with other papers, in the
Central Publication Branch ?

The Honourable Mr. A. 0. McWatters : The memorial was submiited
more than 6 months after the orders passed hy the Coutroller and was
accordingly withheld by the latter under the memorial rules.

Pay or Mz J. H. GoLpes.

566. Mr. Satyendra Obandrs Mitra : Will Government be pleased
to state when and on what pay Mr. Golder was appointed to Government
service ! What is he drawing now !

The Honourable Mr. A. 0. McWatters : Mr. J. H. Golder was ap-
pointed to Government service in March. 1923, on a pay of Rs. 550 per men-
sem. He is at present drawing Rs. 900 per mensem.

Discnanck or Basu BL'I'I‘A‘KWADU’H'A,A Crexx 1x TaE CexTRAL FoRus

567. Mr. Batyendrs Ohandra Mitrs : Will Government be pleased to
state how a clerk Babu Batta Krishna Dutta recruited in the Central Forms
Store in 1925 has been discharged in August 1928 as unfit for Government
service for having myopia ! Why was he not sent for medical examination
on recruitment, as is usual and as ordered Ly Mr. Ascoli as Controller ?

The Honourable Mr. A. C. McWatters : An enquiry is being made snd
the result will be communicated to the Honourable Member in!due coune.

Teurorany CLErks 1¥ TEE CENTRAL PRINTDNG AND StaTIONERY Orrce,
Carcurra

563. Mr. Satyendra Chandra Mitra : (a) Will Government be pleased
to state if there are some clerks recruited in 1925, who, having approved
service, are yet on the temporary grade, while others coming after them
have been confirmed in permanent service ! How does the Headquarters
office of the Controller deal with establishment cases when all the Caleutta
ofices have a common roster with no published gradation list ¢
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() Do Government propose to enquire if certain officers recruited
as expert accounts clerks have been posted as Head Assistants in administra-
tive posts ?

The Honourable Mr. A. . MoWatters : (a) and (b). An enquiry
j\sI being made and the result will be communicated to the lionourable
Mamber.

STATEMENT BY Mg PRESIDENT RE RECENT ATMOSPHERE OF
SUSPICION AND DISTRUST IN THE HOUSE.

Mr. President : The House will at this stage permit me to make the
statement which 1 proqnised when we met last. 1 frankly confess that I
was not prepared for the speeches that I heard on Saturday last from the
Leaders of Parties and they came upon me as an agreeable surprise. 1 was
indeed so touched by those speeches that for the moment I found myself
unable to find words to express my thanks. (Applause.) For this human
weakness in your President I make a humble apology to the House. When
I was hearing those speeches I was reminded of the scene on the 20th
January 1927 on the oecasion of my unanimous re-election to this Chair.
I am sincerely grateful to the House, to every section and to every Member
thereof, for the gemerosity and large-heartedness in overloking my many
shorteomings and for once again expressing their unanimous confidence
in me. I am conscious of my weakness and my failings, and 1 desire to
assure you that I shall make every endeavour to justify to some extent the
confidence you have been pleased to repose in me. [ know that it is very
difficult for the President to appear impartial on all occasions and to all
sections of the House. 1 have often roused feelings of resentment of sore-
ness among Members whoee conduct ] sometimes felt it my duty strongly
to disapprove of and who were placed at times at a disadvantage in carrying
out their Party engagements on account of my rulings. But it is & matter
of sincere gratification to me to find that the feeling has been but brief
and transient, and when those speeches were being delivered on Saturday
last 1 was wondering within mywelf whether 1 had really impressed the
House generally with a belief in the impartiality of my rulings and with
a convietion that my one concern was to discharge my duties as guardian
of the House and that I had not intentionally lent myself to be an instru-
ment in the hands of official or non-official Leaders in this House. I now
come to the statement of the Honourable the Home Member. His pre-
vious etatement adopting onm behalf of the Government an attitude of
complete detachment in regard to the attacks in the Press and elsewhere
on the President of the Assembly had eome as a painful surprise from
one in his responsible position and was the subject of strong comment by
several Members. But the readiness with which on Saturday last he
hastened to put matters right must raise the Honourable Member in the
estimation of every one who heard his statement. (Applause.) 1 eon-
gratulate him and also the Government on whose behalf that statement
was made. (Applause.)

May 1 be allowed at this stage to say a word in reference to the atti-
tude of ecertain official Members which has recently been the subjeet-
moatter of a good deal of comment ¥ In the heat of party feeling when
men's passions are aroused, I can understand words escaping Honourable

gentlemen, or their doing something which, in their eooler
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moments, they themselves would . 1 take it that
words of the Honourable Members to in the statememt
,of the Leader of the House were not premeditated or de-
liberate. I desire to assure Honourable Members that it has been,
and will be, my constant endeavour in this Chair to allay feelings of party
bitterness as much as I can and to prevent undue excitement and passion
in thisx House. (Applause.) 1 shall say no more on this occasion, be-
cause it is my earnest wish to eradicate all personal feeling that has un-
fortunately found its way recently into this Chamber. I will only add
that I shall always be content to leave my conduct in the Chair to the
judgment of this House and of every fair, impartial and honourable man
outside it. With that end in view, 1 aceept without any reservation the
unqualified expression of regret made by the Leader of the House on be-
half of himself and the officials concerned in the same generous spirit in which
it has been made (Applause), and I appeal to every Member of this House to
forget the incidents which bave been responsible for the atmosphere of
distrust and suspicion calculated to lower the dignity and prestige of
this House, which must be the primary concern of every Honourable
Member. In these circumstances and in accordance with the general wish
of the House expressed in no uncertain terms on Saturday last, I pro-
pose to say nothing more,

This statement thus disposes of that part of the ease in which I pro-
mised to make an enquiry and give my conelusions, leaving the other part
regarding the conduet of the two press correspondents untouched.

I once aguin thank the Honourable Members for their confidence in
me. (Applause.)

THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL.
The Honourable Mr. J. Orerar (llome Member) : Mr. President, I

move...... *

Mr. Vidys Sagar Pandya (Madras : Indian Commeree) : On a point
of order, 8ir. I rise to a point of order and to lodge a protest against the
procedure of the House in certain matters recently. I object to the motion
that the Honourable the Home Member ix going to make. The Leader
of the House ix going to move that the Bill to provide for the removal from
British India in certain cases of persons not being Indian British subjects
or subjects of States in India, as reported by the Select Committee. be
taken into consideration. I beg to submit that the motion eannot be taken
up under Standing Order 44, if any Member of the Asembly objects
to its being so taken up, if a copy of the Report has not been made avail-
able to Members for seven days, and such objection shall prevail, unless,
lnote,thePrecidmtinmminofhispowenmspendn the Standing
Order and allows the Report to be taken into consideration. As such 1
would raise the point that the House can take up the Bill at the earliest
on the 28th instant only ; and if you will kindly permit me, Sir, I have to
protest against certain action of a certain part of the House in depriving
Members who represent special constituencies. .. ...

Mr. President : Order, order. This is not the occasion to raise that
qnstian: hgﬂmmbhlmbuhuhhnobjmimmmnmnu.
ber moving this particular motion and he must confine himself to jt.
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The Honouralile Mr. J. Orerar : Mr. President, 1 proposed to move
this motion, because I was under the unpmon that, in view of the fact
that the Report of the Select Committee was laid on the table on Thursday
and that Honourable Members have since had ample opportunity of study-
ing the document, which, though important is brief and concise, it would
meet the general wish of the House if the debate should proceed to-day.
1 trust that my impression on that point was correct, and in view of it
I would ask you, Sir, to suspend the Standing Order.

Mr. President : Which Standing Order ?

The Honourable Mr. J. Orerar : 44 (1) (a).

Mr. President : Order, order. I do not know if there is a large sec-
tion of the House in support of the objection raised by the Honourable
Mr. Vidya Sagar Pandya. I should like those who are in favour of his
objection to rise in their seats. (Two or three Honourable Members rose

in their places). I am afraid I must suspend the Standing Orders and
allow the Honourable Member to make the motion. (Applause).

Mr. T. Prakasam (East Godavari and West Godavari cum Kistna :
Non-Muhammadan Rural) : May I say a word with regard to the ruling
that you have just now given ! If the Standing Order says that on the
objection of any one Member the point of order should prevail, I must
point out to you, Sir, that your ruling is not correct.

Mr. President : The Standing Order also provides that the Chair has
the discretion to suspend or not to suspend the Standing Orders. In view
of the fact that only two or three Members are in support of the objection
raised. I exercise my discretion in favour of the majority.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : On a point of information, Sir, if Members simply desire that
the Standing Order should be suspended without giving any adequate
reasons, can it be suspended !

Mr. President : Is not that questioning. the ruling of the (hair ?

Mr. Amar Nath Dutt : No, Sir. (Laughter). I desire to have the
information for our future gmdnnee

Mr. President : Order, order.

The Honourable Mr. J. Orerar : Mr. President, I move that the Bill to
provide for the removal from British India in certain cases of persons not
being Indian British subjects or subjects of States in India, as reported
by the Seleet Committee, be taken into consideration.

- When I moved the first motion in respect of this measure. I endea-
voured to the best of my ability to lay before the House the cireumstanees,
events and the developments which had resulted, as the Government of
India came to the conclusion, in a state of affairs which required their
prompt attention and the attention of the Legistature. 1 mdueated the
nature of the measures which the Government of India eonsidered neees-
sary to deal with one aspect of the problem, the principle of which is em.
bodied in the Bill. By their vote on the 15th instant, the House has
aceepted the justifieation for, and approved of the ymnemle of. the Bill.
It is therefore not my present purpose to retraverse ground whieh has«
already been so exhaustively explored, nor shall T set out to reaffirm pro-
positions which the House has already - generally endorsed. My praem
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purpose will be to explain the changes which have taken place in the Bill
on itg return from the Select Committee. It will be ifest to the House
that the Select Committee have subjected the Bill to a very strict and severe
serutiny. Though the essential prineiple of the Bill, as approved by the
House, remains, some very important provisions for safeguarding its
operation have been inserted by the Select Committee. I submit that these
go very far towards meeting such of the objections originally advaneed
against the Bill as were not fundamentally inconsistent with its essential
purpose, amd which would not tend either to weaken seriously or to des-
troy its efficacy with regard to the object in view. The operation of the
Bill, in consequence, undoubtedly becomes more restricted and compli-
cated, but I am prepared to acquiesce in these consequences if the House
will recognise the great importance of the changes made, and will aceept
the Bill in its revised form.

Honourable Members will see that the more important of the altera-
tions made are as follows. The category of persons, in the first instance,
who are exempted entirely from the operations of the Bill, has been very
materially extended. In the Bill as originally introduced in the House,
the intention was to exclude Indian British subjects and subjects of any
State in India. That wuinherentinthenryg;incipleo!themn,beume
it was apparent that it would be an impossible proposition that in a
measure of thig kind we should endeavour to persumde this Legislature to
adopt the principle that the Executive Government should be empowered
to expel Indians from India. That was obviously an impossible propo-
sition, and the Bill as originally drawn was directed to make that per-
fectly elear. But in the eourse of discussion, in this House and in
the Select Committee, it appeared desirable to extend the exemption in
certain material directions. The ecase which first came to notice was based
on the suggestion of an Honourable Member who spoke on hehalf of the
European Group. It was represented that European British

opposite. These suggestions received their due weight in the eonsidera-
tion of the Bill by the Seleet Committee, who have gone even further than
the particular objections I have referred to would extend. For any
British subject who has acquired a domicile or a definite stake in the
country, or who has been for a period of five years contin resident
in India, Subject to certain explanations, the Bill now provides total-
exclusion the new category would inelude, for example, a non-lndian
Asiatic subject of His Majesty who had so acquired a domicile or stake
or interest in India of a durable character. The House will admit that
that is a very important modification of the Bill and meets the obJeetions
whieh have been taken in several parts of the House.

Then we come to clause 2 of the Bill which prescribes the nature of
the activities against which the Bill is directed. These, Honourable Mem-
bers will obeerve, have been very considerably restricted. In the original
Bill in sub-clause (a) of clause 2 there appear the words ** or the promo-
tion of enmity or hatred between different classes of His Majesty's sub-
jJocts.”” The Beleet Committee in their Report made the following observa-
tions on that clause :

‘“ In clause (a) of the definition of a to whem the Aet we
th:hdono!ﬁom‘wm dn-ltywm.mm
152LA | g



primarily directed.’
1 am myself of opinian that this in the clause might be
extremely valuable in circumstances which might very p anse, but

Select Committee, and I therefore agreed to the excision of that phrase.
Similarly, in clause (b), the Select Committee eriticise the words * the
authority of law ' as being words of s somewhat vague character and
possibly difficult, in certain circumstances, of sufficiently precise interpre-
tation. At any rate the members of the Select Committee considered
that the essential purpose of the Bill could be retained and that no serious
detriment would be sustained by the omission of those words. In that
view, also, I was prepared to concur. Lastly, so far as this clause is con-
cerned, the Select Committee consider that the words *‘ or is associated
with 7, after the words *‘ is a member of >’ might possibly be difficult to
interpret, and might give a wider extension to the clause than was con-
sistent with its definite and precise application. On that point also, after
some careful examination—not, I admit, without some misgivings—I was
prepared to agree, and the Bill now stands with those words omitted.
However, the most important change in the Bill made by the Select
Committee was that which is embodied in clause 7 which provides for
an appeal to a Bench of three Judges against the removal order. 1 think
the House will generally agree that that is a very important new.feature
of the Bill, and that in agreeing to it Government shows a very sineere
desire to meet the objections to the Bill which were based on the ground
that it gave too untrammelled a discretion to the Executive Government.
Any person against whom a removal order has been made is to be given an
opportunity to show cause why the order should not be made. He will be
allowed to show cause before a Bench of three Judges, and what is of very
great importance is this, that in the event of the three Judges reporting
against the removal, the Executive Government will not be permitted to
make that order. That, I venture to say, i8 a very important and a very
substantial safeguard. The same clause provides that the Judges dealing
with this matter shall be required to keep confidential the information ecom-
municated to them by the Executive Government. Now, Sir, I must frankly
express to the House that 1 regard that provision as absolutely necessary.
It must be evident that in many such cases, the information on which the
Government proceed must be drawn from very secret sources which could
not be divulged without very grave detriment to the public interest. That
really is in the nature of the case, and T must emphasise once more that
the action contemplated by the Bill is essentially an executive action.
Though we have gone as far as we can in providing safeguards to ensure
that the power conferred upon the Government by the Bill as it now
stands shall not be improperly or arbitrarily exercised, nevertheless the
essential facts of the sitnation remain. I make no attempt to disguise
that position. Tt is in the very nature of the powers which the Bill
confers on the Executive Government that the public interest must in
that respect be protected. It has been suggested that the tribunal
before whom the person affected should be allowed to appear should
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consist of Judges of the High Courts. Let me explain quite candidly
why I consider such an expedient to be undesirable. The High Courts
are the highest judicial tribunals in the land. 1 think that Honourable
Members will admit that it is of the utmost importance that their com-
ﬁm impartiality, their complete detachment, in all matters which may
ve a political complexion, should be rigorously and sedulously pre-

served. (Hear, hear.)

Mr. Jamnadas M. Mebta (Bombay City : Non-Muhammadan Urban) :
What about other Judges 1

The Honourable Mr. J. Orerar : The High Courts have a very special
position. We have therefore gone as far as we poesibly ean in providing
this safeguard that any person against whom action is proposed to be taken
under the Bill shall have ample opportunity either in person or by pleader
to show cause against the order being made against bim.

Mr. Gl‘zirnud Singh (Muzaffarpur cum Champaran : Non-Muham-
madan) : Without knowing the allegations against him ¢

The Honourable Mr. J. Orerar : Further provision has been made to
ensure that any person who claims to be an excepted person shall be per-
mitted to appear on that g(:.nt before the High Court, and, in the event
of the High Court finding his claim to be a true one, no further action can
of course be taken against him.

Lastly, provision has been made for the limitation of the Bill to a term
of five years. I am not myself satisfied that such a provision is Qennble
or expedient. I cannot contemplate that the dangers against which the
Bill is intended to safeguard the country are likely to be at an end in the
period of five years. Nevertheless the period of five years is a substantial
period, and I hope that either we shall have made progress in the efforts
which Government propose to take and which we invite the House to assist
them in taking against the dangers which I have indicated, either thet will
be 80, or if it is not so, then I trust that the Legislature will be prepared to
revive in this or in some similar form the powers which this Bill proposes to
confer. Thoee, Sir, are the principal features of the changes made by the
Select Committee in the Bill. I venture to repeat onee more that Honour-
able Members who are prepared to regard the Bill as it has emerged in a
strictly impartial spirit, having due regard to the grounds which induced
the majority of this House to send the Bill to the Select Committee, will
agree that the measure is now one which the House ought to pass.

In conclusion, Sir, T wish to say that, when I last addressed this House
on this measure, I asked Honourable Members to recognise that though
the primary responsibility rests directly and immediately on Government,
they are entitled to require, in a position like the present, the active support
and assistance of every element and interest in the country, not only from
the point of view of self-interest, but also from the point of view of publie
duty.\/The obligations and the pesponsibilities of a Legislature far trans-
cend those of private citizens.V'I submit that Government are entitled to
look to this House in this matter not only for legislative sanetion, but also
for moral support. The majority of the House has already recorded its
conéelusion that there is a good justification for this Bill and that its prinei-

le should be accepted. More than that. the speeches of more than one
onourable Member opposite indicated, and indeed expressed, an opinion
in favour of its justification. though they demurred on grounds which 1
would urge are of subsidiary importance in relation to this vital and central
fact. With the assistance, and indeed I may say on the insistence of the
L152LA "
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Select Committee I have endeavoured to meet the oriticisms and objections
which are not destructive, and I think Honourable Members will admit that
nhavegoneveryfarmthat direction. I nmow appeal to the House to
take a broad view of the case, a view not merely eritical and nogauve. but &
view which is prepared to face the actual faets of the case and its conse-
quent necessities, a view which is prepared to unite theim in a practical and

constructive solution. 1—1’5“—"&9’-%- to dis-
charge my duty in the matter, and I now ask to discharge
theirs by voting for this motion. (Appiause.)

Mr. Pregident : Motion moved :

‘¢ That the Bill to provide for the removal from British India in certain cases of
not being Indian British subjects or lnb.}eeh of Btates in India as reported
5; the Beleet Committee, be takea into consideration.’’

Mr. Vidya Bagar Pandya : Sir, I rise to a point of order : Standing
Order 44 (1) states :

'-mmmmammwa.mwmusmm
member in charge may move. .

Ineednotmdtheﬁrstpm but the second part to which I wish to draw
the attention of the House says :

““ If the member in chirge moves that the Bill be taken into consideration, amy
ummvmuumwhwhmwmm
the purpose of obtaining further opimion thereon.’’

Therefore, 1 say, that the Bill should be re-circulated and should not be
takenupforeomdemm

Mr. President : This is not a point of order. Nomemberhugeo—
hmedthen;htotmyllemberofthmﬂmtommumohonwht
can make according to the Standing Orders

Mr. 0. Dursiswamy Aiyangar (Madras ceded Distriets and Chittoor:
Non-Muhammadan Rural) : Sir, I rise to oppose the motion made by the
Honourable the Home Member. There was a time, Sir, and that was
when the Bill was first published, when I had a great desire to support
the Bill as it originally stood. Sir, if I desired to support the Bill it was
nmot in appreciation of the magnificent principles involved in it but for
“my own purposes. which will certainly not be palatable to the propounders
of this Bill S:r,atﬁruleoul.dnottmstmyoneyuwhenIfound
that a repressive measure like this would exclude from its operation
Indian subjects. If ever repressive legislation is conceived by this
Government their first sim, I know, would be against Indian subjcots and
not others. So great was my surprise that I over and over again read
the Bill to wee whether it was after all the printer’s devil or the SBecretariat
devil that was responsible for this. Now after seeing that, [ made certain
that they did in some uncautious moment conceive a Bill of this kind,
and I thought the Members of this House should take advantage of the
imprudenee and the unwisdom of the Government. For over a century

\ we have had on the Statute-book that most antiquated, moth-eaten
ion of Bengal, the Rezulation of Bombay and the Regulation of

adras, under which some of our Indian brethren, patriots who have
sacrificed their lives for the country, were all spirited away without notice
and we were not even told in what eondition they all were during their
detention. But, 8ir, 1 thought that an occasion arose when even white
men eould be deported without trial, without notice, and if that should
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be on the Statute-book of our country, I thought no more propaganda
was necessary outside the country than the propaganda of the deportees
nnder this Bill. Sir, for six years Lokmanya Tilak suffered incarceration
and yet we did not see any agitation anywhere. Barely for six months,
perhaps even less, Dr. t and Mr. Arundel were interned. In-
terned where ! Inferned In Ootacamund and Coimbatore. And yet,
8ir, the agitation was so much, the impression created outside as to the
form of administration in this country was so great, that within six
months they were released from their internment. I therefore thought
if only the Government wele to choose subjects like Dr. Besant, Mr.
Horniman or Mr. Andrews, any of these sympathisers of our country for
deportation, then the salvation of the Bengal Regulation is ready to hand.
But these are not to he intcrned here or imprisoned here. The wiser

licy adopted by the Government was to set them at large outwide the

mbay port to go wherever they please and make propaganda as to
the form of administration that the Government in this eountry is carry-
ing on. Here, therefore, I thought was a god-send. But after all these
feclings prompted as they are by the brute in man do not last long. The
higher instinets prevail and when once we see that pome one, whether it
is a European or an Indian, is to be deported without trial, to be oon-
demned without any enquiry,”then our souls revolt against a measure of
this kind. And if it is intended to keep this as a legacy for us when
Swaraj is attained, let me assure you that we will tear it up the moment
we obtain Swaraj and not retain it for a eentury as you have retained

+ these Regulations of Bengal. Bombay and Madras.

Sir, on the last occasion I noticed one principal feature in the s
both of the Honourable the Home Member and of other speakers who
followed him. I found, Sir, leaving alone the matters explained in the
Statement of Objects and Reasons, leaving alone the provisions made in
the Bill, the Honourable the Home Member thought fit to address the
House upon the probability, upon the probable danger to our religion
and culture if the Communists were to be allowed to go at large in this
ocountry. That I thought, Sir, was a tactical move which the Honourable
the HHome Member was making by appealing to some weak points at least
in some of us. Personally I confess it is a weak point with me, and if
only the Communists were to come into this country and try to destroy
my religion and culture I would eare Yor it much more than I would
care for the overthrow of this Government. Therefore I thought the
Honourable the Home Member adopted the policy of addressing us as
though he were addressing a mass meeting, appealing to the Hindus on
this side and the Muhammadans on that side, repeating the dangers of
8 Communist invasion of this country. And he was followed by the
Honourable Bir ' Bray, who 1 am surry to see is still unable to be
here. In his oWn characteristic, solemn, arresting and seductive apeeeb
he emphasised also the same point much more than any other poimt in-
volved in the propaganda of the Commumista. He incidentally and
parenthetically paid a high eompliment to our aneient religion and
culture. I thought therefore that that was a great poimt for me to com-
sider and I stood up, Sir, nearly a dosen times or more during those three
days of discussion, but I eould not cateh your eye. I got up and sat dowa
nearly twelve times or more. It put me in mind of my classroom whea I
had forgotten to my losson. Then 1 theught I would take the

enly chance of the Honourable the Home Member by way of a
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question what was most prominent in my mind. When I put that sharp
question to him the Home Member treated it with such lightheartedness
that it looked as if he was not addressing you, Sir, but the gallery.

'The Honourable Mr. J. Crerar : No, Sir.

Mr. O At any rate, if he was serious in his

answer, he mum&lect ittee to include religious

by the Communists as also a grave danger to the country. ) |

have not seen any mention of it here, nor did it appear from the

Honourable the Home Member’s opening speech to-day that it was con-
gidered and rejected by the Committee.

- Now, Sir, coming to the Bill as reported by the Select Committee,
I should think that it is much worse than the Bill as it originally stood.
1 say, Sir, that it is much worse than the Bill as it originally stood. As
the Bill originally stood in its naked barbarity, these deportees would go
out without a trial, without any enquiry. without anything whatever. Bat
what is it that my Honourahle friend Sir Hari Singh Gour did to oblige
this Government ! He drew a veil over the whole thing, so that when
these men are deported, a story will accompany them that they were given
a fair trial. I shall presently show what that fair trial is. The Honour-
able the Home Member has addressed this House on several of the
redeeming features, several of the amendments to which he consented when |,
the Bill was in the Select Committee. Even in the case of an ordinary
Bill, Sir, we used to have at least 15 or 20 members on the Select Committee,
but this Select Committee oconsisted of barely seven members, of whom
my Honourable friend Sir Hari Singh Gour will perhaps take the greatest
eredit for having brought about these amendments. 8ir, the first provision
to which prominenece i8 given is that in the definition of the perwons who
will come under this Bill. He ereated a class of persons called *‘ excepted
E'wm ’” as we call ‘‘ excepted temples’’ in the Hindu Religious

dowments Act of Madras. Now who are they ! Persons who have
eome here and have been domiciled for five years. 1 ask, what does it
matter whether they are domiciled for four, or five or ten vears ! If they
have become Communists, why should you not deport them also? 1
really fail to see the point in having made a provision that persons who
have come here as birds of passage should be exempted because they have
sat longer on one tree than on others. 1 therefore think that that has
not improved the Bill absolutely in any manner.

One of the most important points that is urged in the recommenda-
tion of the Seleet Committee is that three District Judges or Sessions
Judges will be appointed as Judges whenever a deportee prefers an
appeal to His Excellency the Governor General. Now, without meaning

any disparagement or offence to the Sessions Judges who have been doing
thur duty very honestly, carefully and lmpnrtullv in matters which do
not affect the Government, 1 ask, what is the special efficacy in your
having a Bench of three District Judges instead of hsving at least one
permanent High Court Judge to whom the matter can be referred ¢ The
answer is plain if I only refer to a previous oceasion like this, That was
v:threfmtotheBenngrdmm I have quoted it on a former
oceasion. At page 397 of Volume V, Part 1, His Excellency the Governor
of Bengal stated whyprefenneeummtotheDutnetorSe.omJudce
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and the High Courts are not approsched in matters like these. His
Exoellency then stated :

¢t We eannot use the High Court exeept in its judiclal capacity. The service of
unwillingness to consult them but their unwillingness to serve in this eapacity which
service which cannot be performed by the Judges of the High Court. It is not our
unwillingness to consult them but their unwillingness to serve in this eapacity which
precludes us from resorting to the Judges of the High Court.’’

Therefore, Sir, the matter is very clear. You do not want it to be any-
thing more than an executive act on the part of three Sessions Judges,
though you call it an appeal. If it is the object of the propounders of
this Bill that the Seasions Judges should serve not as Judges but only
as ministers of the Crown in an exeeutive capacity, then what is the
meaning of all this boast that you have now given a chanee of appesl !
Yet, Sir, with this my Honourable friend, Sir Hari Singh Gour, is
satisfied.

Next, Sir, what is their function when they are sitting as a Bench 1
They have to sit at such time and at such places and adopt such procedure
as His Excellency the Governor General may direct in esch ecase. Should
not a Bench of Judges sitting be gunided by the general principles of law
and procedure ! Should they not be guided by the procedure which is
usually adopted in the Criminal Procedure Code in the matter of making
inquiries ! Why should the Governor Gencral from time to time im e
ease prescribe the procedure which the, Beneh should adopt ¥ And ¥
Sir, to this also my Honourable friend, Sir Hari Singh Gour, is
party...... -

Mr. Jamnadas M. Mehta : He will agree to anything.

Mr. O. Dursiswamy Aiyangar : Moreover, Sir, the Benches will be
supplied with confidential papers and those papers should not be avail-
able to the person who prefers the appeal, the person aggrieved. Is that
not treating the deportce worse than a eriminal under section 162 of the
Criminal Procedure Code is treated ! Under Yhat section the police
investigation can be made available to the accused if he d it.
Here these confidential papers are not available to them and my Honour-
able friend, Dr. Gour, rising from his poeition as a lawyer to that of an
administrator perhaps, has oconsented to a provision being made that
these papers shall not be available to the person preferring the appeal
Now, Sir. what is this confidential paper which these Benches will receive
and which the accused person cannot even look at ! Supposing a polies-
man, a constable, reports that three days or two days before his report he
saw a (‘ommunist directly desecending from Russia into the Mall Bazar
here and speaking to half a dogen people there and asking them to take
violent action to overthrow this Government. That police constable’s
report ix the confidential paper on which the Sessions Judges have to act.
What else can the Sessions Judges do under those eircumstances than to
say ‘‘ If this report is true, the accused must he deported. 't Who is
to see whether the report is true or not ¥ There is absolutely no chanece
of this Bench even using the ordinary proeedure by which the truth.,
of it, the veracity of it. can be tested. Yet, Sir, Sir Hari Singh Gour with
his long experience as a lawyer has given his consent to it. T am mot
,mfer:nng to the other members of the Committee—I am referring specially
to him out of my regard for him. If he is to continue to be a party to
legislation like this, Sir, it is a thousand pities that we the practitioners

. RE
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have been investing lots of money over his criminal law. At every cycle
of three or four years he has been attracting money 4rom every legal
practitioner, and we are quoting his authority, and this is the authorits-
tive position he holds to-day in the framing of this Bill.

Now, Sir, I am convinced without going into further details of this
amended Bill, that it is not a Bill upon which the Honourable the Home
Member can eongratulate himself or invite Members of this House to co-
operate with him in making it a Statute.

Then, Sir, on general principles. What is the justifisation for a
measure of this kind at a time when the country is peaceful ! It is not
in a state of rebellion ; it is not in a state of war. The truth is that
unfortunately this Government have been running amok. This Govern-
ment have always had a nightmare sitting over them, that the Govern-
ment can be overthrown at any time. If a single action of a single man
with a single stick can overthrow this Government, may God help us in
getting rid of this Government at once. hlttobelmeh a timid Govern-
ment as this ¢ I Sir, will at once say that a tyrannical but courageous
Government is much better than a timid and benevolent Government. I
say, Sir, that this is not a measure which they should introduce at a time
when the country is peaceful and quiet, when the ordinary courts are
open, and when the ordinary procedure ean be adopted. Now, Sir, in
this connection with your pemuslion I should like to read to the Houla
a short passage from the judgment in the famous ez-parte. Milligan
case in the United States. Sir, I quote only a short passage from the
judgment of Justice Davis :

‘“No graver question was ever coasidered by this Court nor one which more nearly
concerns the rights of the whole people; for it is the bi of every Americas
citizen when charged with crime to be tried and punished to law.

hmmhﬂpmﬁm&emmdluummmm.mdym
Ee trial by an impartial jury of the State and distriet wherein the shall have L
committed and to be informed of the nature and cause of the accusation ; te be

wmmwmwuun,tohnmpnbr{ rooeulorobuuhgwib
Desses in his favour and to have the assistance of for defence.

- No doetrine, hrﬂﬁngmnp«lidmwuwnmrinmudbyﬁwﬂt
dm&nthtan:olmpmvhbneubemdd during any of the great

of Government. Such a doetrine leads directly to amarehy or despotism, but
the theory of necessity on which it is based is false ; for the govermment, within the
mmmmmmunnﬂmmqummw

If, in foreign invasion or civil war, the courts are actually closed, and it is im-
possible to administer criminal justice aceording to law, then, ou the theatre of active
military operations, where war really prevails, there is s necessity to furnish a substitute
for the civil autherity thus overthrown, 10 preserve the safety of the Army and the

.Martial rule can never exist where the courts are open and in the proper

mwmdwm It is also confined to the loeality
of the actual war.”’

3
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and to deport whom this Bill is brought in with all its emergency, with
all its plea of urgeney ! 1 must ask the Honourable the Home Member
that question now. With a view to ascertain the bdond fides of the
Government in this matier, 1 sent a few short notice questions to the
Honourable the Home Member seven days ago. 1 never asked him to
disclose any details. I never asked bim to disclose any eonfidential
matter. I never even wanted to know the name or names of the Com-
munists who in their view deserve to be deported. S8ir, my questions
were :

¢! (a) Will the Government be pleased to state how many Bolsbevists or Communists
(wn-htzhn)mwthebendthﬁrhowkdgeumhgu&drpmpcpmht&
eountry
(b) Will the Goverument be pleased to state what control they have been exercising
over such activitiea pending the passage of the Public Safety Bill into a Statute f

(¢) Will the Goverament be pleased to state what violent spesches or writings have
been discovered in which violence has been sdvocated by the mon-Iadian Communists
for the overthrow of the Government ¢ R

(d) Will the Government be pleased to state whea they discovered that que of the
main objects of the Communists is to destroy ancient religions and culture !

(e) Will the Governmeat be wmmu-bndm-thyhnh
view for deportation the moment Public Safety Bill is passed lawt'’

Sir, these are questions whiech ought to be answered at a moment’s
notice by the Honourable the Home Member who is for the time thinking
of these Communista, who in fact must have brought these Communists
in his own Chamber if by that their activities could be stopped, and yet,
Sir, he expresses his inability to answer these questions at short motice.
and | got this reply from his office :

¢ 1 am directed to forward the enclesed of your question and to stats that
the Honourable the Home Member is not prepared to secept short notice of the question.

1 am to add, bowever, that the | jon is in time for the meeting of the
will be set down for reply on that date if there be any meeting o that

date.

Now, Sir, 1 ask him onee again.—at any rate, after I put him
questions he must have come prepared to answer them to-day. I ask
him now, Sir, how many Cowmunists are there in this country or is it a
fact that there is not one in their contemplation at present ! Now, the
diffienlty of answering this question. I know, will lead him to anether
difficulty. Supposing he admits that there are some Communists—one,

taken in order to place their propaganda under control, under arrest,
until this Bill is passed into a Statute. The other day the Honourable
Sir Bhupendra Nath Mitra took up an analogy which he did not use
properly. 1 use it now, Sir. Supposing this House is on fire, and sup-
ﬂo-mg there are 300 tubs of water here and the Honourabie the Home

ember sends for a fire engine from Chota Simla. Will he sit quiet
until the fire engine arrives or will he go on suppressing the fire
by the tuhs of water available here ! If the latter be the course which
he would adopt, T ask yon. what steps have you taken to arrest, to control
the propaganda of these Communists until this Bill becomes a Statute ?
If he does not answer this question, Sir, I ean positively say that there
is not a single Communist to be deported immediately. In faet, the title
of the Bill is very modest. The title Anti-Bolshevist Bill is given mere
by newspaper posters for advertising purpeses rather tham by Govern-
ment. Government evidently have some other pevsoms im view and not
Communists or Bolshevists in bringing forward this measure. Some
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Honourable Members on that side of the House observed the other day—
‘“ Oh, what does it matter ; if there are no Communists, it is all well and
good ; but if there are, then this Bill will be useful. Why not allow this
Bill to go into the Statute-book ? '". I ask, Sir, are we here assembled
as legiclators to pass any law for the time being whether or not there is
any necessity for it ! Are we not, as responsible men, to see the emer-
geney of the occasion before making laws ! Suppoding the Government
brings forward a Bill to-morrow saying whoever attempts to overthrow
this Government by removing its strongest barrier and attempts to level
the Himalayas to the ground shall be punished with imprisonment for
seven years. Now, are we to pass such a measure when we know that
it is an impossible task ! Though there is absolutely no meaning what-
ever in such a statement, are we to give our support to such a measure 1
I ask. Sir. is there any apprehension of the Communists gaining ground
in this country ! If there is any, if there are any Communists who are
carrying on their nefarious propaganda, then I am prepared to vote with
the Honourable the Home Member. He does not answer my questions ;
he cannot give the number of the Communists in this country, not to
mention the names or details of those persons. Therefore, Sir, it is quite
clear that the Government have not convineed this House of the necessity
of a measure like this being passed in such undue haste, nor have the
Government shown any urgency for the measure. The Government have
not also ascepted the motion for circulation of the Bill for eliciting publie
opinion thereon. It was asked what purpose would it serve by sending
up the Bill for cirenlation ! Certainly it will serve a very useful p
Ifthepubhemuppmedottheoontentsofﬂm&ll,th first thing they
will state is that they are surprised that there should be a Bill like this,

has been

ik

bécause nobody has so far come across a Communist.

Now, Sir, ever sinee this bogey of Communism or Bolshevism
set afloat, every possible strike, every violence in the strike, is attributed
toit. So far as I am personally aware,—I have been watching the railway

violent actions taken by the railway employees, and I have even con-
demmed the action of some of the leaders in not regulating the strike
into the path of non-violence—I have never even heard whispers that these
strikes had anything to do with Communismn or Bolshevism. All these
strikes are hunger strikes. They are not due to Communist or Swarajist
influenees ; but they are all hunger strikes. Therefore, 1 have no hesi-
tation in saying that this Bill is absolutely unnecessary. And what is it
that the Government do ! It is a strange coincidence. Every time a
repressive measure is brought here, it is preceded by a letter from Mr.
M. N. Roy. He seems to be a reservoir for them to draw upon every
time they wish to bring a measure of this kind. When the Bengal (rdi-
nance was passed the same story was afloat ; there was a letter from
Mr. M. N. Roy. This Bill is brought here, and there is the same story.
Mr. M. N. Roy, who wanted to conceal the authorship, typed the letter
and in order that there might be a possibility of finding out the author made
one or two interlineations here and there, and probably also he sent his
admitted signatures in order that the letter might be sent to a band-
writing expert ! What about the mentality of a man who wanted to
conceal his authopship, putting in one or two interlineatioms W
as well have retyped the whole thing whieh is not 8 matiter o‘ i
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Sir, I do not want to go into all these detnils. As I have said, on a former
occasion; at the time of the Bengal Ordinance the same story was set
afloat and my Honourable friend, Colonel Crawford, made the best of
that story on that occasion. Then my reply was : .

‘ Then he suys that there is Bolshevik influemce here and mentiomed the name of

Mansbendra Nath Boy. About this I only wish to point out that in the memorial sub-
Mbymsutepﬁmmu&onkuotwhiehvuumdymdmwmﬂm
the

by my Homourable friend, Pandit Motilal Nehru, it is stated thus :
¢ We are not yet certain if this Manabendrs Nath Roy is not man from the
moon and we have even less knowledge about his Indian agents. We have
always differed from the views appearing in the press of this so-ealled
Beolshevik. As for letters and papers supposed to be comimg from this
man, if there is really a man of that description and if the whole thing
the ereation of some interested party i

[
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Now, Sir, 'it is nothing more than this. The Government Benches are
seized with a mania that the overthrow of Government is always contem-
in every nook and ocornmer of this country. 1 wish to tell my
onourable friend that this soil is not so fertile for Communist movements
as he imagines. Eight years ago we heard of this Communist movement.
During these years we have not heard of its growth—not a root, not the
trunk, not a branch is traced. Onmece again we have got the same seed
attempted to be sown here by Mr. M. N. Roy : I submit that Government
are unhappily running amok. How many repressive measures have they
been thinking of forging from day to day ! The Bengal Ordinance, the
Criminal Law Amendment Act, the Public Safety Bill, amendment of
section 505 of the Indian Penal Code—day after day they are thinking
of something or other to suppress the Press, suppress the people, and
suppress everything so that they may feel happy. 8ir, it is nothing more
than this kind of mania that is always troubling them. There is section
491 of the Criminal Procedure Code, and section 491-A. also which extends
to the High Courts some powers over territories outside their ordinary
original juriedicGon. In this Bill we see only section 491 is contemplaged,
and it is said that that section does not apply to persons who are de
by an act of the Governor General. Now, Sir, it seems to me highly
doubtful—but I do not go into that question at length—whether it is
possible to deprive the High Courts of the privilege which they enjoy of
issuing & writ of habeas corpus by any legislation of this kind. It is a
similar doubt which on a previous occasion 1 raised. but my Homourable
friend, Mr. Jinnah, then said. ‘‘ Let them go to court, and test it. Why
bother ourselves with jurisdietion at present ! '° 1 leave it at the same
stage once again, but I am surprised that a valuable right which the
citizen must enjoy, a valuable power vhich every High Court must enjoy,
ia sought to be taken away on any reasonable ground save presumably
that, 1 should aay, of absolate distrust in their own High Courts. Sir,
they are not prepared to refer the matter to their own High Courts to
oonsider the matter and say whether a writ of habeas corpus should be
issued or not : Tt is not complimentary to the Government that they
should distrust their own Judges of the High Courts. T should have been
glad, as 1 mid, if instead of this Bench of three Sewsions Judges the
matter was entrusted to at least one permanent High Court Judge. That
is what I said in my notioe. of amendment. Sir, persons depending upon
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the Governmeut for their promotion and favour, persons who think that
their whole future is in the hands of this Government, are the least fitted
to aot as Judges ; and after all I am only stating the case a little over
much because. the Bill as amended by the Select Committee does not give
the Sessions Judges the pogition of a Judge. It converts them into some
thing like a Commission, to make a report to His Excellency the Governor
General. There the matter ends. That is their position. Sir, I do fesl
that the Bill as amended by the Select Committee has made the Bill
much worse than the Bill as it originally stood, and both the Bills deserve
to be rejected on the floor of the House. S8ir, I may inform you that I
am not moving the amendment of which I gave notice for the circulation
of this Bill for eliciting public opinion as advised by my Party leader.

Mr. T. Prakasam : Sir, I rise (applause) to oppose the motion. 1
see some slight change—(Homourable Members : ‘‘ Speak up.’’) I am
sorry. you complain that I have a weak voice ; you will soon find that I have
a very big voice.—I see some change, Sir, in the Government represented
by the Honourable the Home Member inasmuch as it has evinced some
anxiety to meet the criticisms that were offered on the floor of this House to
the original Bill ; and I also feel that the Honourable Mr. Crerar possibly
would have been ready to agree to something more if my Honourable
friend, Sir Hari Singh Gour, had been courageous enough to give his advice
a little more frankly to the Select Committee. Sir, the only lawyer on the
Select Committee was my friend, Sir Hari Singh Gour, an author of a big
volume of criminal law that is intended to be read throughout the country
and digested by all the lawyers, and the prineiples of which are to be
applied in the courts of law ; but, Sir, I am sorry that this friend of mine has
become the vietim of the Government and been led to give advice like this
with regard to the recommendations made in the Select Committee’s Report.
I am unable to understand. Sir, that Sir Hari Singh Gour could have
made bold to advise the Select Committee to dispense with the publieation
of every piece of evidenee that might be placed by the Government, and
that such evidemee should be kept secret even from the arrested person.
It is unthinkable that one in his position should bave thought of giving
adyice like that in a case of this nature. However he has done it.

Now, what is the position so far as this Bill is eoncerned ! Against
whom is it directed ! Take sub-clause (i) (b) of clause 2,—the definition
section. It says :

*‘ who seeks to foment or utilise industrial or agrarian disputes or other disputes of &
m-mﬁ&mwijotuvaWemtthMh&
or with any object the attainment of which is to conduee to that result;’’

Note those words, ‘‘ seeks to foment or utilise industrial or agrarian dis-
putes or disputes of a like nature.”” What are the disputes which are con-
templated by this definition ! The agricultural population in India is
suffering the worst, at present, in the whole world. The agriculturists
of India have a debt of over 1,000 crores of rupees according to the Govern-
ment books, and the Government has got its own debt of over 1.000 crores
of rupees on which the people of India have to pay interest. The agricul-
turists of India have to borrow money even for cultivation purposes at &
high rate of interest, in some provinces at as high a rate as 75 per cent.
The least rate is that which they are able to get from a few co-operative
banks which are in existence. While the agricultural population of India
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has been borrowing at such a beavy rate, this Government has been keeping
its reserves in London, lending money at 3} and 4§ per cent. to the e of
England in the London market. Now, if the dispute relates to a matter
like thir between the Government and the agriculturists of India, and if
there are foreigners—good foreigners—here who advoecate the eause of the
enltivators and carry on a propaganda here, are they to be deported ¥ The
Soviet Government has recently published their loan manifesto. They have
stated in that communiqué that the loan was being raised by that Govern-
ment for the redemption of the agricultural populat ion of their own eountry.
You have floated n loan recently here, Sir. Have voun stated for what
purpose you are raising the loan ¥ Have you stated what you are going to
do with that loan ¥ Have you stated how the agriculturists and labourers
will be benefited by that loan ! Or how they have been benefited by all
the loans you have been raising in this country from time to time ¥ Is the
agitation on these lines of the Soviet Government or even of Communism
a had cne.? My friend Mr. Duraiswamy Aivangar has been talking in an
apologetic tone, as if Communism were a erime on this earth. Communism
has never advoecated murder ; Communixm has never advocated the over-
throwing of other Governments with violence. (An Homourable Member :
* Of course it has.”’) An interruption comes from there. I give you a
challenge. T shall show you that there are murderers in every commumity ;
I shall show you that there are murderers in every society ; there are mur-
derers among lawyers ; there are murderers among the biggest merchants ;
there are murderers among the best of people. And, Sir., would you say
that because there are some murderers in all grades and classes of society
that all clames of society should be desalt with in this particular manner 1
Will those who have dared to challenge me point out any instance of a Com-
munistic organization which has publicly advocated viclence and murder
and the overthrowing of other Governments with viclence and murder
Surely not.

Sir Hari QGour (Central Provinces Hindi Divisions : Non-
Mubammadan) : Point out one Communist who has not.

Mr. T. Prakasam . Sir llari Bingh Gour's knowledge, 1 am very
sorry to see, is limited. Here, I say, I challenge you and say that I am »
Communist. 1 tell you that. (Langhter and applause.)

Is there anything wrong in being a Communist ¥ Certainly not.

8ir Victor Bassoon (Bombay Millowners’ Association : Indian Com-
meree; : A Red Communist ? Third International '

Mr. T. Prakasam : Red Communist, redder than Sir Victor Sassoon.
80. Sir, I say that so far as Bolshevism and Communism are concerned they
are not crimes by themselves. You have seen, Sir, in China how certain
Communists or certain people who are said to have been Bolsheviks com-
mitted murders and the Soviet Government was i
The Soviet Government disowned them ; they anid that they were mot sent
?them for committing such erimes. What is the good of ignoring facts.

ou Lave to take good where it ia, and you have to reject the

Soviet Government or the Bolsheviks advocate murder, advocate violence,
with & view to overthrow the organised government in India, I will be the
first and everyone in this House and everyone outside also will be the first
to attaek them.

Sir Hari Singh Gour : That is just what they de.

£
;



Mr. T. Praloasam : 1. am sorry for the ignorance of my fribnd.
(Laughter.) There is something wrong with him. (Laughter.) Let us
take clause 2 (b). It is stated here ‘‘ with the direct object of subverting
organised government in British India.’”’ This is a very large eclaim that is
made in 1928, September 24th by the Government of India that this is an
organised government here. Is it an organised government, Sir { 1 shall
show that it is not by quoting to you an instance, a recent instance, in which
they never wanted any Regulation to deport a person in this country. My
friend Duraiswamy Aiyangar was referring to the Bengal Regulation,
Madras Regulation and Bombay Regulation and so on. There are at least
Regulations which they pretended to apply in those cases ; but I shall show
you a case in which no Regulation was needed to deport and it was not
in the case of an ordinary man in the street. They laid their band upon
the Maharaja of Nabha and under no Regulation. (An Homourable Member:
‘“ Nabha ? ") I know the prejudice tha¢ is in the minds of several people
when the word ‘‘ Nabha '’ is mentioned. 1 take it that he is one of the
worst criminals. Is he not entitled to the protection of law ! Is he not
entitled to the ordinary relief which ordinary men are entitled to ?
1 take it that the Maharaja of Nabha is a murderer of the worst kind.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Who says that 1

Mir. T. Prakasam : The Maharaja of Nabha has been deported under
no Regulation. The question could not be raised bhere in this House.
There was your ruling with regard to the matter on a point raised by the
Government. I had had the audaeity to go straight to the Maharaja of
Nabha who was confined at Kodaikanal and had an interview with him. I
asked bim for the order under which he was taken away. There was no
Regulation, no rule, no seetion, under which he was taken and could have
been taken. But Regulation II1 of 1818, which could never apply to him.
was quoted in the order as the one under which he was arrested. From
there T came over here and a question was raised with reference to the
same matter and you were good enough to ask Sir Denys Bray whether it
was true that he was deported under Regulation ITI of 1818 and he replied
*‘ Yes.”® Does the Regulation of 1818 apply to the Maharaja of Nabha ?
Admittedly it cannot ; it can never be applied to the Maharaja of Nabha.
Yet he was taken away. Where is the organised government in this land ?
How many people have been taken away without trial and how many have
been imprisoned ! Here is one of those friends of mine who has just come
after being detained for three years, Mr. Satyendra Chandra Mitra. the
Whip of our Party. Where is any honest Government in this land t Who
is to hear and who is to decide justice ¥ There is no honest organised
government in the land. As regards the agrarian disputes, I am telling
you, Sir, and every Member in this Housc that the freedom of this country
ean be seeured only through agriculturists and labourers. The independence
India that is advocated by Mr. Srinivasa Iyengar, the Deputy Leader of
our Party, can only be secured through the help of the agricultural popu-
lation and the labouring population of India. Now the aim of this Gov.
ernment has been somehow or other to do everything that lies in their
power to prevent the growth of nationalism in the labour and agricultural
maovements. ]| ean understand the real anxiety of this Government to
give protection to India. This Government cannot always protect India
with machine guns and aeroplanes alone, '_I’hey will have to protect and
govern the people of this country with their consent. By attempting to

2



ent the spreading of nationalisn and ideas and:ideals through such
mﬂion, the Government is only working against itself.

Now, 8Sir, coming to the new clauses 7 and 8, introdueed in the Bill by
the Select Committee, the Honourable the Ilome Member was telling us
that the High Court also had been brought into this Bill with a view to give
relief to the accused. The High Court is introduced in clause 8 snd that
only f‘;o:dthe pmdﬂgﬁdetlxoduo:themd%&
aggrieved person is an exce person and not on other grounds. '
definition in clause 2 is about excepted persons, and in sub-clause (2) the
definition is about the person to whom the Bill applies. All those clauses
(a), (b) and (¢) which define the particular offence cannot be brought
before the High Courts, and Sir Hari Singh Gour satisfied himself that that
was a great relief given to the deported persons. Omit elause 7, if you are
a consistent lawyer, and if you claim to be an authority in law by writing
bonks. Remove clause 7 and alter clause 8 in such a way that the High
Court is invested with the power to go into the whole matter and deal with
the man, judicially.

8ir Harl Singh Gour : Make an amendment. Why do you criticise ?

Mr. T. Prakasam : Amendments, there are ; 1 hope you will have the
good sensc to agree to them when they come up. Appointing a Bench
of three Judges ! Who are they ! Sessions Judges. And how are they
appointed ! They are appointed by the Governor General in Council for
this particular purpose. Not in their ordinary course of business while
they are sitting as Sessions Judges to hear eases that come before them,
but they will be taken out of their ordinary duties and be speeially ap-
pointed by the Governor (Qeneral in Council with the direction that they
should hear this case on certain information that will be placed before
them by the Government and dispose of it without telling the accused what
the information was. Why this sham, this farce ! It is more honourable
and straightforward to say, '‘* We do not care for the law, we do not
care for reason or judgment. We shall simply deport the man because it
pleases us.’’ That is the more straightforward thing to do than this
sbam and this fraud.

Why are Sessions Judges appointed ! May I know from the Honour-
able the Home Member, who is in charge of the Bill, whether the High
Court Judges have been approached in regard to this matter, whether
they had been asked if they were willing to become tools in the hands
of Government and hear cases like these in camera with evidence placed
before them only on one side and without giving an opportunity to the
man conccerned to rebut that evidence. Have those Judges declined to

ive their support to a Bill like this ¥ I would like to know whether the
vernment made any attempt, before they omitted to include the names
of judges of High Courts in clause 7, to ascertain the views of the various
High Court Judges. Why have the Government taken a fancy for
Sessions Judges. when there are the High Courts ! The High Court is the
one court which has got power to release persons when they have been
arrested without any notice and without any enquiry. Habeas corpus is
granted by them. What is the special reason for your i
Scssions Judges ! The Honourable the Home Member has given the
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reason that the High Court is the highest court in the land and that
they, as impartial tribunals, should not be drawn into party polities. [f
that is really so, that is one reason which should have prompted the Gov-
ernment to fix only the High Court as the mosat competent court before
which any trial of this nature could be had. The Select Committee in
dealing with elause 2 says :

‘‘ As regards the first of these amesdments, although we realise that it is am
ecmential feature of Communist propaganda to set elase against class, we coasider that
a person preaching that doctrine would alinoet imevitably bring himself under some other
provision of this clause whilst the retention of the words might result in action being
taken against persons other than thosc against whom the Bill is primarily directed.’’

Well, 8ir, the words, ‘* essential feature of Communist propaganda ',
are very wide. Anything done in India by anybody can be brought under
that clause for which we have already got provision in the criminal law.
Anything done by any community in regard to any special claim might be
brought under the existing criminal law of the land. But all those see-
tions have been dead letters until now when during the last seven or
eight years actual communal riote have been going on in this eountry.

Sir, I wish to say only one thing before I sit down. This attempt on
the part of the Government to prevent the spread of nationalism, to
prevent the spread of real genuine Communist ideas, or even Bolshevik
ideas or ideas of Soviet Government—the good and virtuous parts of those
ideas—will be a disastrous failure. Ideas can never be prevented from
germinating. That was once tried by the ancestors of the British when
they were losing ground every inch, day after day in the great American
War of Independence. For every inch of ground that they lost in that
great war, they fortified themselves here in India by building up the
so-called Indian Empire, by annexation or some other so-called conquests.
But for that consolidation of your. power by annexation or so-called eon-
quest of India during that period, there would have been no Indian
Empire, there would have been no British Empire in India or anywhere.
It is only India which you can call to-day as the British Empire upon
whieh the British people are prospering. What did the ancestors of the
British people do in America when they were defeated there ! What
did they do when the Americans chased them from post to post and from
ground to ground. After losing ground everywhere and meeting with
disastrous defeats in that great war, the British had had recourse to the
checking of the spread of nationalism to the neighbouring eolonies. At
that time, there was a big belt of wild forests that separated the different
colonies from America. By preventing the removal of these forests, and
the colonisation of these lands even by their own countrymen and by
allowing these forests to grow thicker the British thereby thought that
they would be able to stem the tide of nationalism and prevent its spread-
ing ull over the Colonies. Did they sueceed in their attempt ! They
failed miserably. Probably that method of trying to check the spread of
nationalism would have been all right at that time, but to-day after so
much experience and after so much knowledge that we have
the Government cannot entertain the idea that with the Trade Dusputes
Bill on the one side and the Bolshevik Bill on the other, with arrests on

one side and with deportations on the other, and with everything that
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they can possibly do they could kill the spirit of the people and’ then
march the Simon Commission throughout the land and have their report.

The Assembly then adjourned for Lunch till Ten Minutes to Three
of the Cloek.

The Assembly re-assembled after Lunch at Ten Minutes to Three of
the Cloek, Mr. President in the Chair.

Mr. 8. Srinivase Iyengar (Madras City : Non-Mubhammadan Urban) :
Mr. President, the claim has been made by the Honourable the Home Mem-
ber that very material improvements have been effected in Select Committee
in the Bill that v as originally introduced by the Government and therefore
that the Bill is entitled to the support of the House.

Now, 8ir, 1 propose in the first instanee to examine the improvements
which are alleged to have boen made before dealing with any general aspeet
of the Bill. In the first place, the provision whieh is made in clause &
of the Bill enabling the lligh Court on the application of an *‘ exeepted
person '’ to set aside the order on the ground that sueh person is an ex-
eepted person is really not an improvement for the very simple reason that
even if you strike out the whole of that, the High Court would have the
Jurisdiction to do il. The Bill applies only to eertain classes of persons and
persons to whom tbe Bill does not apply will, whether this Bill says so
or not, have a right to apply to the High Court for a writ of cerfiori, on the
ground that the Governor General, in a case beyond his jurisdietion, usurped
it. It ix therefore not a concession. There are numerous authorities in
the courts that decide that without any such provision an aggrieved per-
son can move High Courts where action which is wl/ira vires of legislation
of similar descriptions is taken.

In the second place, 1 want to examine the provisions of elause 7. S8ir,
I do not know whether the Honourable the Home Member made a slip—
probably he did—when he contended that the impartiality of Judges of the
High Court shonld be beyond cavil in political matters and that therefore
they were not made the Judges at this review which hag been given
to three Sessions Judges. 1 do not take advantage of what I consider really
an argument of despair. 1 would not press that into my service. I think
the real reason why the Sessions Judges have been preferred to the High
Court Judges is that which was maintained by Mr. Duraiswamy Aiyangar.
Por, Sessions Judges in political matters must be quite as impartial as
High Court Judges, if anything they should appear to be still more impar-
tial. 1 do not lay too much stress upon whether they should be High Court
Judges or Sessions Judges, though personally I should prefer that the High
Court should have jurisdiction over this matter. But it must be a judicial
enquiry. Now that is the whole gist of any amendment whieh should have
been made in the Select Committee if the view was that the Bill should be
improved in Select Committee. Is there a judicial enquiry ! The primary
condition of a judicial enquiry is that charges should be framed and the
aecused person should have notice of those charges and should bear the
evidence upon which those charges have been framed. Now it is perfectly
obvious that elause 5 does neither. The elause says :

4 Neither he (that is, the appcllant) nor any pleador appea-ing on bis behalf
be entitled to be made sequainted with any details or particulars of the facts or ¢
cumstanere

]

3k

txid before the Bemch by the Governor Gemera! in Counedl.’’
L182LA
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If it had stopped at that it would have been objectionable eno But
it might be said even though the appellant or his pleader may not have the
right to ask the court to give him information, the court in its discretion
might have had the power to give him that information. But that is also
prohibited by the second part of the sub-clause which says :
‘¢ The Bench shall treat all such facts

in every e ~ and circumstances as absolutely confidentisl
Now, if it had been confined only to this, that the names of the ns
who gave evidence or information to the Governor General in Council must
be kept secret, which is the usual excuse put forward in legislation of this
description, there would be something to be said in favour of that ; but
that is not the only protection Govornment get ; the protection that they
is that no details or particulars of facts or circumstances shall be disclosed.
It means excluding all evidence. At what meeting did the appellant speak !
At what place did he speak ! On what day did the person direetly or
indirectly advocate by foree or violence the overthrow of the British Gov-
ernment or of all forms of government ! At what hour did hedoso ! And
who were the persons present { What was the speech that he made 1 Or,
if it was not a speech, was it a mere conversation ! Nothing of the kind
can be divulged to him. If this is going to be the case, I really cannot under
stand how the appellant or his pleader is to meet anything of the
charges upon which the Governor General in the first instance came to the
conclusion that he was an undesirable person whose removal was proper,
and how in the second place, these three judieial advisers or assessors are
to arrive at a similar eonclusion. Therefore, I submit that this making
every fact connected with this review by the three Judges absolutely con-
fidential makes it a perfeetly futile proceeding. Nor can it be contended
that there is any very se‘ous difficulty in disclosing that information. The
Honourable Mr. Crerar said that the facts could not be divulged without
grave detriment to the public interest. Again he made the remark that
public interest must be protected. Now, Sir, the expression public inter-
est is a very convenient phrasc to use. Of course public interest simply
means ‘‘ my opinion '’; it means nothing more than that ; everybody uses
this expression without really understanding what it involves. Public in-
terest does involve that there should be a judicial inquiry. if a pernon is
charged with some serious offence of thix deseription, if the man’s reputa-
tion is to be taken away and his freedom of movement is to be restricted.
And what public interest is it that reguires that a man who is accused of
committing an offenee should not have the information ! Publie interest,
Sir, requires that it should also be made public to other persons, for it is
only by example, and the example set by open inquiry, that other persons
and members of the public can at all be deterred from doing similar acts,
assaming of course that the things which are complained of are offences of a
very serious description which the Government claims them to be. There-
fore, Sir, whatever view is taken, one of the foundations of all justice,
whether it is justiee of the full dress order or justice of the summary ex-
peditious order, whether it econforms to all forms of judicial procedure or
whether it has only the minimum forms of judieial proesdure, it is quite
obvious that the person who is put an inquiry for a certain offence
must be plainly told what are the offences which he has committed. what
is the evidener upon which the proseeution or what is equivalent to the
prosecution relies, what were the place, time and other circumstances.
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He must be told or hear all that ; if he is not given all that, what the
appellant or his pleader is going to do, exeept to throw themselves on
the mercy of these three Judges, 1 cannot really understand. Is it
contended that though these are made absolutely confidential, still the
three Judges will hold a sort of conversation, a teatable talk with the
appellant and his pleader and just give him a hint as to what the
things alleged against him arc and therefore that ought to be enough !
Really 1 cannot understand this attempt at eye-wash, which is really
what this so called improvement is. The Select Committee and the
Government say they are bound to give some sort of inquiry ; they are bound
to have some revising authority after the order of the Governor General in
Council. It is usually contended that the appellant should be heard. It
is usually contended that a pleader should be allowed to represent him.
All right, let him have some Judges and be represented by a pleader. But
the gist of my complaint consists in whether he ean represent his case, whe-
ther he will take the course which he ean, because he will not have the in-
formation given to him upon which he alone can act. Therefore, Sir, 1 say
this is really not an honest procedure ; it is not a fair procedure. 1 do not
suppose my Honourable friend Sir Hari Singh Gour will really defend
this and if he does defend this I should be surprised and 1 only permit
myself some condolences after that. It is quite obvious that nobody as a
lawyer, nobody having any idea of the difficulties which an appellant or
his pleader will have in explaining his ease to a eourt will at all agree that
if all the cirenmstances and facts are not disclosed to him he will still be
in a position to defend himself somehow and show that there was no just
and lawful cause upon which the Governor General in Council made the
order. Therefure, Sir, I submit on that short ground that this Bill has to
be opposed purcly from the aspect of ordinary justice, and from the point
of view of every constitutional and other propriety.

Then, 8ir, it is said that the duration of this Bill has been fixed for a
period of five years. Now, I do not know, when the objection is to the prin-
ciple of the measure itself, when the objection is to the repressive machinery
and the unusual machinery which is set up by this Bill, if you can get over
that by saying ‘‘ Oh, it is only for five years.”” No difference between a
bad law and a good law can be maintained by saying that a bad law is for
a period of five vears and a good law is for a period of two years. A bad
law is a bad law whether it is for two years or five years or fifty years. And
the Honourable the Home Member did not leave it very much in doubt when
he told us frankly—and 1 would ask the attention of the Honourable Mem-
bers through vou, Sir, to that admission which he made—that he does not
expect that in five years the trouble will be over and that he would have to
come to this Assembly or its successor, whichever it may be, for a renewal
of powers of tl.c same or of a similar nature in order to tackle this very
grave problem with which the administration of this country is confronted
at the present moment. Now. Sir, | submit that this is really an idle excuse
which is given on the other side. Five years should not delude any of
my non-official friends. Every one has got to make up his mind on this
independently of any Government obligations. They should see that five
years is no concession whatever. Whether it is five years or 30 vears, it
is a bad law and he should sternly set his face against it. I really have no
sympathy with smendments of the deseription which say it should be re-
dnced to two or three years and should not be for five years. Nor do I see
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that very material ehanges have been made in the principal clauses of the
Bill. Clause 2 of the Bill kecps the old vague and hazy language in defin-
ing the action, which is sought to be remedied by recourse to this new pro-
eedure for which legislative san~tion is asked. Now, Sir, you will find it
says that the person to whom this Act applies,
‘‘ means any person who ¥ or indireetly advocates the overthrow by foree or
violenee of the government esta by law in British India, or the abolition of all
forms of law or orgumised government...."'
Now, it is not in an ordinary court of law. What will the Governor
General and the three assessors do without any arguments ! How they
can make up their minds without hearing the other side, how they can say
that it is an indirect advocacy, or is not an indirect advocacy, I am unable to
understand. This expression ** indirect advocacy ' lets in a whole mass
of prejudice by which any man can be easily deported. Then, 8ir, **aboli-
tion of all forms of law or organised government''—these are rhetorical

phrases. | can understand the Government established by law in British
lndn., but ** the abolition of all forms of law or organised government '’
will be very difficult indeed to interpret. It will be hard to say how all
forms of government are destroyed or attempted to be destroyed by an in-
direet advoeacy of this deseription. Therefore, the speeches which are
made or the writings which are published by a person who is charged with
such advocaey will have to be carefully examined by the counsel and
Judges before you can show that-all forms of law are set at nought or
organised government brought into peril. Then again, we have got sub-
clause (b) of that clause which says—
¢ pocks to foment or utilise industrial or agrarian disputes or other disputes of a like
matore with the direct object of subverting organised government in British India or
with any objeet the attainment of which is intended to conduce to that result.’’
The latter part of that sub-clause is very wide indeed and it is im-
possible to understand what cannot be ‘‘ an object the attainment of which
18 intended to eonduce to that result ’', iz, subverting organised govern-
ment. If the clause had stated merely “ with the direct object of subvert-
ing organised government in British India ' it wounld be intelligible, but
this padding whu-h bas been put in, which has no sense whatever and under
which any kind of thing can be brought in, will make this Bill, if it is not
worked by a court of law and by an ordinary court of justice, an instru-
ment of monstrous oppression in the bands of a seeret authority, because it
all means that a man, without any arguments or any right of reply, being
told that his object is indirectly to subvert the organised government of
British India. The object may be far removed from the object of sub-
verting the organised system of government, but. Sir, any object can be
brought in. And ] am in entire agreement with my Honourable friend
Mr. Prakasam who pointed out that sub-clause (b) is _very dangerous be-
cause it really, under the guise of preventing agrarian disputes or in-
dustrial du-pmes or other disputes of a like nature, prevents the orderly
progress of agrarian reform and progress and the industrial welfare of
this country. [ submit, Sir, that it is inevitable that many movements,
agrarian and mdm:iml. must take place in this country and people must
be tolerant enough of these things unless they are attended with violence.
Unless people feel that their present eondition is very unsatisfactory they
are not likely to undertake any movement. But if the present position is
unsatisfactory, movements of this deseription, agrarian or industrial, can-
not be put down in this way, For it is repremive not only of the European

LISILA [
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British subject and the Asiatic Pritish subjeet, of the Asiatic foreigner and
the European foreigner, but, Mr. President, it is really an attempt made by
the Government, by means of this Bill, to suppress all wholesome and orderly
movements which will necessarily involve some industrial unrest, some in-
‘dustrial disputes, some agrarian disputes. For instance, supposing the
untouchable classes, who are represented by my friend from Madras, are
not given lands to cultivate, surely there will be some agrarian disputeg
between the untouchable classes and others. And is it to be said that the
untouchables are to be put down because there is agrarian discontent on the
part of these labourers or coolies in certain agrieultural districts 1 Any-
thing can be an industrial dispute: wages, hours, maternity benefits, the
failure to recognisc a union, any dispute between a capitalist and a labour
:lmion or even between different labour unions ean be called an industrial
ispute.
The object of this Bill, I say most advisedly, is not really to deport
Bolsheviks or Communists or anything of that kind. The object of
this Bill is really to put down all kinds of movements in this eountry,
agrarian or indusirial, which are intended for the purpose of relieving
poverty and unemployment and for the purpose of getting an advanee in
wages and material eonditions of labouring classes. 1 say this is the real
object of this Bill ; otherwise, it would have been perfectly made elear in
this Bill that it is only against Communists that it is intended. I do not
see why the expression ‘‘ Communist '’ itself should not be used in this
Bill. Everybody knows what a Communist is in international literature ;
evervbody knows what Communism is, what Spciakism is. There are
numbers of books, good, bad and indifferent, written' upon it. One would
use the expression ** Communism or Communist '’ if that were the objeet
of this Bill. 1 say it is not the objeet The plain objeet of this Bill is to
remove Englishmen and other persons coming to the help of the Swaraj
Party, or the Nationalist Party, or any Party in India which fights for the
freedom of this country and which fights for reforms—that is, nnder clauss
(a). (Cheers.) The abject of elause (b) is not to fight Communists but to
put down agrarian and other disputes. It is not really intended in favour
of Indian eapitalists. They may vote now with Government, but they
should know perfectly well how the Bill will be worked. 1 therefore sub-
mit that the whole of this mischievous clause remains intact. Generosity
is exhibited by saying that a certain provition is omitted, vic., the elause
which repeated section 158-A of the Indian Penal Code. But the thing
which remains is really the more offending thing. [ do not kmow that I
have any objection to the retention of those clauses if the Bill is otherwise
good. The retention of that clause would mean that eommunal riots and
disturbances would also be put down. Therefore that clause which relates
to communal and class quarrels is alone omitted ; at any rate, that is a fm
comment on my part when you omit only that portion of it without omitting

the rest of the section.

My main objection is to arming the Governor General in Co\mgil with
this authority. I have already stated on the last oceasion my detailed ob-
jeetions to that proposal, how the Governor General in Council means mere-
Iy that administrative link which makes itself felt and which tightens up
the ehain throughout its length. But whatever they may be, I submit that
it is not right that the Governor General in Council sho:ld be brought into
this aroma of international polities. For what will be the result!
If the Governor QGemeral in Council is to be made responaible
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for the purpose of deporting a Frenchman, a German, a Russian,
an Italian or a Chinaman, surely the Governor General in Council will
have a feeling against him in the countries from which those people come,
and my anxiety is, and the anxiety of the Treasury Benches should be, to
remove the Governor General in Council from the arena of controversy and
leave them in a safe dignified isolation. The only way in which this should
be dealt with is by leaving it to an impartial court of justice. Whether he
be a German, a Frenchman, a Russian or anybody else, he understands that
he has had his case tried by a court of law and therefore his Government will
not be upset, his newspapers will not be upset, unfriendly relations between
the Indian people and foreign peoples will not be created, and hostile feel-
ing between this Government and the Governments of their respective
countries will not be generated. Therefore, if 1 were in charge of the Gov-
ernment—of eourse, I will not be, I am sure—if I were in charge of the
Government I would certainly leave it to a fully trained judicial tribunal
and avoid the executive responsibility for thereby I bring upon myself
the odium of all the foreign countries and of their Press. 1 really cannot
understand how public interest is served by bringing in the Governor Gen-
eral in Council again and again into this arena, as I said, of a very violent
and bitter controversy. Therefore, Sir, that is a point of view which ought
to commend itself to experienced administrators on the other side ; but of
eourse they are past talking to.

Then there is one other matter which I have got to mention. It is said
that this anti-Communist legislation is necessary. We have, however, ex-
plained on this side in 8 variety of ways how it is not necessary. That argu-
ment has not been met at all: and to the extent to which it is now conceded
that some inquiry is neeessary, it is quite clear that the Government agree
with us that the ordinary law will suffice. Therefore, Sir, what is really
the point is that they do not want the ordinary tribunal to interfere; they
want an extraordinary tribunal constituted by the Governor General in
Couneil. It was perfeetly true in the days of the East Indian Company.
long before the Government of India came into the hands of the Crown.
that the Governor General in Council was the legislature, he was the judge
and he was cvervthing, but those were the old primitive methods of ad-
ministration : and I am astonished that this Bill could have been sanctioned
at all—I suppose it must have been to some extent administratively or
departmentally sanctioned by the Secretary of State—I really cannot under-
stand how that was done at all ; but any way my complaint remains that no
advanee has been made by the Select Committee on the question of judicial
inquiry. Sir. there is no judicial inquiry provided, and let every Member
be aware of it. It is not a matter of rhetorie; it is a matter of plain, honest
truth when I say that there is no judicial inquiry: and if you give your
adhesion to this Rill, why, then. any man who gives it must realize that there
is no judicial inquiry, and therefore let him really search his conseience and
let him give his vote with a very full realization of that fact.

So far as the High Court is concerned, T have dealt with the matter
and 1 do not propose to deal with other aspects. Mr. President, I will eon-
clude by sayving that all the parties in the country met at Lucknow ; they
have drawn up a constitution and made a very generous gesture and offered
to co-operate in the way in which that eonstitution is meant to work—for
to some extent that means co-operation. 1 may not agree to all parts of the
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constitution, but there is not the slightest doubt that it is a very us
.uture;mdnwfortheGovemmenttopersistinthillineo,mim,
takes my breath away. I cannot understand where a generous response to
this generous gesture is to be found. Of course I understand perfectly well
what the Government is after—I do not blame them for the time they take,
because they know perfectly well that so long as this Assembly is not wholly
elected, they can carry some of the measures in the way in which they have
done ; but that iy all the more reason when they themselves want the eo-
operation of Indians in various ways, Government should permit every

ember in this Assembly to regard himself as an elected Member and not
as a nominated Member, anid why, the Members of the Government should
also regard themselves as really elected Members holding their seats only
by the confidence of the Indian leaders if they ean. That is the only proper
way because we have been told that conventions were going to be established :
and I know that for ten years the convention is being established that we
are not to take anything into account except declared necemsity,—because
to-day we are not told what is the necessity for this Bill —how many (Com-
munists there are, how many speeches have been made, what aets of violence
have been carricd on, did they set the Ganges or the Hooghly or the Cooum
on fire ! And what is it that they have set on fire that nobody knows any-
thing about it ¥ But in that secretive way, charaeteristic of British ad-
ministration in India, we are told that if we are responsible men, we ought
to take whatever they say for granted and to vote whatever powers they
want. We are at liberty to criticise them oceasionally and say a thing here
and a thing there But they say, when Sir Hari Singh Gour is on the Seleet
Committee, how can any responsible man and lawyer get up in this Assembly
and oppose this Bill 1 I, Sir, with all the temerity that 1 am eapable of,
1 do oppose it, and most strongly : notwithstanding all the legal and other
talent that wax upon this Seleet Committee, and notwithstanding this pro-
duction of theirs. It reminds me, Sir, of that elassie quotation about the
labouring mountains producing a ridiculons mouse. I think that this
Bill is one which deserves the severest condempation from every section of
the House, not only from my side of the House but also from the nominated
Members. I cannot understand how the nominated Members ean claim to
vote with the (Jovernment on such a measure as this which affecta vitally
international relations. 1 can understand nominated Members differing
from the elected Members on the question of political reforms in this country.
But it is the duly of every nominated Member. whatever community he
represents or does not represent, to look at this Bill in the only way
in which such a Bill as this should be locked at. It is
a Bill aimed at the suppression of ideals and ideas; it is a Bill aimed at the
suppresion of movements which are perfeetly legitimate. movements which
have enabled other eountries to reach their full stature and to reach a state
of material and moral prosperity whieh they had never reached before.
The whale objeet of this Bill is to suppress those movements, to suppress
the empire of ideas. Whether this Assembly passes this Bill or not. I
give you this warning, that no ideas of the description against which it
is supposcd that this Bill is aimed can be prevented from travelling all over
the country and from taking root in India or in any other country if the
ideas themselves are nound. It is a question of the soundness of the ideas.
If the Communist ideas are unsound then the best remedy that you can adopt
is to allow those ideas to blow away like a wind. lesving ne harm behind.
But if the Communist ideas are wrong I am perfectly certain that they will



1368 LEGISLATIVE ASSEMBLY. ~ [34Tm Szrr. 1928

[Mr. 8. Srinivasa Iyengar.]

be suppressed by the people themselves and it is not necessary therefore for
this Assembly to arm the Government with these extraordinary powers
which it claims that it should have. Therefore, Sir, I oppose this Bill.

Sir Victor Sassoon: Mr. President, I do not propose to take
up the time of the House as long as I did on the previous occasion of the
socond reading. I do not propose to attempt to convert those Members,
like my Honourable friend Mr. Srinivasa Iyengar, who have decided to
vote against the Government on principle whenever it is proposed to give
that Government summary powers, irrespective qf the merits of any measure
that may be placed before the House. I do not even propose to
attempt to convert those Memberz who, in spite of the detailed account
I gave of the sitnation in China, still rock themselves in the sweet belief
that Bolshevism and Red Communism can never take root in India. I
shall eonfine my remarks to those Members of this House who have not
given their consciences and their judgments to their Party Whips and
who are prepared to use their intelligence and their intelleets to the best
of their ability and are also prepared to give their vote according to their
own considered judgment.

Mr. President, however, defective, however lacking in safeguards,
this Bill was in its first stage of appearance before the House, I venture
to affirm that as it now comes to the House it is a Bill that is by no
means a bad Bill, that it is a reasonable Bill and it does provide sufficient
safeguards to render it innoecuous to those to whom it is not intended
to apply. (Applause). T shonld like, Sir, here to offer a word of ap-
preciation to the Honourable the Home Member for the accommodating
spirit in which he met the eriticisms of the non-official members of the
Select Committee (Applause) and in spite of the fact that he was very
doubtful as to whether the Government was not giving too much away
he certainly did. wherever he eould, allow us to put in the safeguards
which we thought were necessary. 1 do not say that this Bill is a per-
fect Bill or that it eannot be improved by amendment. T think my
Honourable friend Mr. Srinivasa Ivengar did make a point on the
procedure hefore the three Sessions Judges, and I have this morning
tabled an shendment. which will no doubt come before the House in
due conrse, on elanse 7, which is intended to temper the wind to the
shorn lamb. But, 8ir, I do ask this House to approve the Bill as a whole,
that is to say, to throw ont any wreeking amendments that may be
brought forward. After all, let us examine the Bill from the opposite
point of view. let us assume that thin so-called Satanie Government
misuses these summary powers. What form of monstrous oppression could
it afford the individual ! DLet us take an individual who has got a stake
in the country, who has by remaining in this country for many years, by
carrying on his business interwoven his own economic interests with the
economic fabrie of this country. To bim a sentemee of deportation will
be a very serious hardship. But this individual under the safeguards
of this Bill is exempt and he may, if he wishes, like my friends on the
Benches here. become as ardent a Bolshevik or arch-Communist as even
Mr. Prakasam without coming within the seope of this Bill. The only

rson who is dealt with by this Bill is the casual visitor and even to
im it would only mean the ineonvemience of not being abhle to RO
over India and see its sights. In fact, the only monstrous oppression
that could take place with such an individnal is that he would be
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debarred seeing the Taj Mahal by moon-light, but on the other hand there
is nothing to prevent him from going further afield and visiti the
ruins of Ankor in Cambodia, then to China to see the Temple of Heaven
in Pekin and so on to that most picturesque eountry, Japan. That, Sir,
is the monstrous oppression which is going to affect anybody who comes
within the purview of this Bill.

Now, let us take the case of India. What is India going to lose if s
man is deported under this clause ¥ We will still assume that the Gov-
ernment is misusing its powers and that the individual who has been
deported by the so-called Satanic Government is one who has merely come
to India to help the Swaraj Party to gain Swaraj, the Nationalist Party to
gain nationalism and the Independent Party to gain independence.
(Applause). Sir, do Honourable Members here consider that Swaraj is
unattainable without ontside help ! Looking as we do on the brilliant
intellects on the Benches opposite, do their own followers under-estimate
the abilities of their leaders that they feel that there is no hope of the
speedy attainment of Swaraj without the help of foreign advisers ! 1Is
that really what Honourable Members think § (Feeble cries of *‘ No. '’)
I hear cries of ** No ', but they are not very strong eries, in fact they seem
rather atienuated criex. I am glad my Honourable friend, Mr. Prakasam,
does not believe that we must rely on foreign help if we are going to get
Swaraj. Well, if o, then if this House believes that Government will
misuse its powers, there will be only one caok the less to wpoil the broth,
80 that the loss to India even in that event will be nil.

So mueh for the debit side. Now let us take the credit side. Ad-
mittedly the Red elements in this eountry are uneducated, disorganised
and have not the henefit of the intelligentsia of India to help them. As
far as T understand, at any rate in this House, there is nc one here who
is willing to help Bolshevism or Red Communism, with the honourable
exception of Mr. Prakasam. Therefore if the counsel and adviee of
trained propagandists and organisers from outside is taken away, we
shall at any rate be delaying the development of Bolshevism and Red
Communism in India. That ix the main point, that is what this Bill is
trring toda. Itistrying to delay the development of the Red menace
in India. If these Red organisers get in. in spite of the Bill, we are not
worse off than we would be if there were no Bill. Onece they come in,
however, and are given time, it does not matter to them whether you
send them away or not. Their work is dome. It is no use sending them
away once they have organised the destructive forees of the country and
after they have worked up a revolution. not only against the present
Government but against the majority of the Members of this House, or
at any rate the classes which they represent. That is the reason of the
urgency of this Bill. It presents the same sort of difficulty that this
House was in when the first brick fell down near the Commander-in-Chief.
The House did not say, ‘‘ Let a few more bricks fall down.”’ but they
took action at once to prevent more bricks falling down.

Mr. M R. Jayakar (Bombay City : Non-Mubhammadan Urban) :
We saw the brick fall, and were not asked to take it on trust.

Sir Victor Samoon : T am surprised at Mr. Jayakar. He is one
of those who will believe nothing in this world unless they aee it for
themselves.  If that is so, may I ask Mr. Jayakar why he believes in
Swaraj in India because he certainly has not seen it here. (Laoghter).
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So it boils down to this. We are enabled by this Bill to delay the
development of Red Communism, not ordinary Communism, peaceful
Communism, but Red Coramunism. We are getting something and losing
nothing. If in spite of this Bill Red Communism gets into the country,
we are no worse off than if this Bill was not on the Statute-book. Some-
thing to nothing. Surely that appesls to the sporting instinets of my
friends opposite.

But there is one other point. It is said by some that if this Bill
were passed, it would create a precedent. T think that is true. Mr.
President, the precedent that the passing of this Bill would create is the
preeedent that the eleeted legislators of this country are prepared for the
sake of their country to sink all party feelings. (Cheers.) They are pre-
pared even to support an irresponsible Government and so prove to the
world at large that they can be statesmen as well as politicians. (Cheers.)
But if this Bill is thrown out, what will the world’s opinion be ! That
the elected legislators of this country are so wrapt up with their small,
petty political party considerations, that they are not only prepared to
cut their noses to spite their faces. but that they are prepared even to risk
deing damage to their country, mereiy to enable them to use the slogan,
‘“ We have defeated the Government once more.’’

Sir, I commend this Bill to the Members of this House, who boast a
little commonsense and who are prepared to use it.

Mr. N. 0. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I am glad that I have been able to take part at least in
the final stages of the discussion of this Bill, and I say so because I
really think, in all conscience, that it is a bad Bill and I do want to
turn it down if I can do so by my vote if not by my argument. At
one time 1 had hoped that the Bill would come back from the Select
Committee improved materially. But that hope has been frustrated.
1 find the Bill comes back absolutely untempered in its absurdity and
unshorn of its evil features. 1 have a double quarrel, one with the
Bill itself and the other with the Government who have introduced this
Bill. I bave a quarrel with the Bill for a number of reasons. In the
first place it gives arbitrary powers to Government and in the second
place it condemns the accused person unheard. Then the procedure,
even as it is amended in the BSelect Committee, is simply funny be-
eause the Governor General comes at the wrong end instead of at the
right end. The proceedings should really have commenced with a
notice to the accused person to show cause why he should not be pro-
zded with under this Bill. But here the Gove&or ‘ge;mul behgim

operation by his actually issuing an order, so that urther hope
of his prerogative heing used in favour of the accused, if necessary, is
lost. Then, we see that the materials of the charge are to be kept
secret, and absolutely no opportunity is to be given either to the
accused or to his pleader to rebut the charges brought against him.
The secope of the offence is absolutely vague and uncertain. Lastly, [
quarrel with the Bill because it penalises even tendencies and doctrines
and dogmas instead of actusl setion. Now, on that point, I would
just like to draw the attention of the House to a passage in Viscount
Morley's Book on ‘‘ Confpromise.”” He says that even for a Member
of Parliament who has taken actually the oath of allegiance, it is not
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illegal or treasonable to actually preach that the Crown should be
8nt into the melting nﬁot. That is allowed becaase it is only a doetrine ;
ut Government would step in and take action against him only when
he begins action, that is, only when he tries to bring hundgas into
actual operation, either by taking up arms or fighting against the
Crown. I have therefore a quarrel with this Bill on all these grounds.

Next, I will place before this House my ground for quarrel with
the Government who have introduced this Bill. First of all they have
shown in this Bill an absolutely morbid eraving for new powers. I
compare them in my own mind to the chivalrous knight of the fable of
old who, as I have read in the book. wanted to s0 complete his armour of
defence that he ultimately covered his own eyes so that he could not
sec where he was hitting or against whom he was hitting.
Like Don Quixote, the Government are going at full speed and tilting
at a wind mill, but just ax Don Quixote suffered in that hattle, I am
absolutely certain that whatever laws may be passed by this Assembly,
they will all come to ruin, if the Government do not take (Communism
seriounly and deal with it as it deserves really and not in the present
fashicn. Then, Sir, 1 want to make this point that mno satisfaetory
reply has been given to the charge that Government have beert un-
necessarily taking new powers to themselvex when they have ample
powers already under the existing law. There is the Penal Code,
and apart from punishing the offender in any manner you like
and awarding any term «of imprisonmcnt—apart from that—it gives
the man into your own power without letting him loose over other parts
of the world. Then you have got the Regulations, and under those
Regulations you can confine a man for as long a period as you like. And.
lastly, 1 see no reply has been given to the point made by the Honourable
the Burma Member. I think he stressed very rightly the faet that the
praetical purposes of Government in this matter woulgbe satisfied by the
Foreigners® Aect. 1 have not seen any reply to that argument that action
taken under the Foreigners’ Aet would abeolutely merve the purpose of
Government in this respeet. It can be said, 1 think. that a trial under
the Penal Code is a better method of dealing with these people. It is
more efficacious. But it has been said that our jails are not commodious
enough to accommodate these people. But after all how many such
people are in question ! At any time only a few persons of this kind can
come into India and be in India to be dealt with ; and certainly our jails
are spacious enough to accommodate these people. Why. I go further
than that and I say our jails are spacious emough to sccommodate even.
certain Members of the (jovernment on the Benches opposite, only we have
not the right to impeach them for maladministration.

My next point is that the Indian Lepixlature ix being unnecessarily
asked to take upon itself a res ibility which iz really due to Parlia-
memt. Now, who is the sort of man who will come under this Bill in
India ? T take it that he is a propagandist ; but nobody will be sent to
India for this object unlems he is a tried and experienced hand. That
assumes that he must have made up his mind, he must have learnt his
doetrines and he must have made speeches and learnt to organise in this
matter in England itaelf in the first place or in other countries. It is
not as if he becomes a full-blown Communist only after he comes to India.
Now let us smume that this propagandist has declared his views when
in England. Then the next question is. why should not England herself
deal with this man rather than leave him to be dealt with by this Bill
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here ! It was said by 'y plnlosopher that the best furnace is that which
consumes its own amoke ; and if this Communist propaganda is a nuisance
like smoke, why should not the furnace of England consume its own smoke
rather than pass it on to India to deal with here t Why is the British
Parliament asking the Indian Legislature to do this ! There is an adage
in Marathi, my own language, which says that the wily host often tries
to kill the serpent by the hand of his guest. The m and the ngni-
ficance of that is obvious. If the serpent is killed b t means,
get rid of the serpent ; but if instead of the serpent tie guest is
an unwelcome guest is by that means also got rid of !

I will now turn to certain special objections which I have got to urge

inst this Bill. Now this Bill I suppose aims at one of three things.
First of all, it is aimed against the Soviet. Then it is aimed againgt the
doctrines of Communism, and thirdly, it is aimed against the propagandists
of Communism. First let us take the Soviet. 1 suppose we are not at
war with the Soviet. I do not know whether actual! diplomatic relations
exist between the British Empire and the Soviet, but I do know that
something which is better than diplomatic relations does exist, namely,
exchange of commercial goods. They may have broken off diplomatic
relations, but they have not broken off commercial relations. My friend,
Mr. Belvi, has very eclearly proved to this House by a number of gquota-
tions—he might have read further—that the Soviet is not the monster
that it is depicted to be by intercsted parties. (An Homowrable Member :
‘“ Question.”":

Now, Sir. with regard to the theory of Communism, it is after all only
a theory, only a doctrine, a dogma at hest. All new theories and all new
ideas are like children. We know what a child is ; it is full of animal-
ism ; it has got abundance of energy and a little tendeney towards mis-
chief at times. So this new idea of Communism has got all these three
attributes : it is full of animal spirits ; it has got abundant energy because
n is concentrated on one point ; and also it has a little mischief. But
whkat T wish to say is this : there is nothing unusual with this particular
doctrine of Communixm. It has been the case with all doctrines and
theories, and therefore we should be able to treat this dogma or doetrine
as we have treated other doctrines in politics or economics. Take the case
of the Freneh Revolution. The original doetrine of Equality. Liberty
and Fraternitv must have been looked upon as very dangerous at one
time : and with some plausible reason because, as we know, the French
Revolution began its career with red ruin. But after a time this mis-
ehievons tendency, this energy. this animalism spent itself and ulti-
mately we see a peaceful and well organised republic was established in
France and indeed in many other countries in the world. Therefore what
looked at one time monstrous and very dangerous was ultimately found
to be very useful and serviceable to society and is now acclaimed and
welcomed by all the world. .. ...

8ir Victor Samoon : In their own country.

Mr N O. Kelkar : Even outside. What is Communism again 1 It
is only an advaneced doectrine, slightly advanced upon Socialism. In the
previous stages of the dehate Mr. Gavin-Jone« pointed out that there wax
8 diflerence between Socialism and Communism and I admit that there is a’
difference ; but it is very &xlight. In England, for instance, we see
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Socialists and Communists fairly mixed up together. (A4n Homowrable
Member : ‘“ No''.) No one knows who is a Socialist and who is a Com-
munist because there is a very thin line of difference between the two.

An Honourable Member : There is a world of difference.

Mr. N. O. Kelkar : Therefore, if Socialism which has been acecepted
thoroughly by England is not dangerous, I do not see why it should be
pretended that Communism which is only the next advaneced step should
be debarred as dangerous. As Mr. Aney says. it is after all a question of
time ; and howsoever rudely you may deal with new ideas and doetrines,
uitimately they assert themselves and triumph, and 1 am absolutely eer-
tain that this doctrine of Communism also, of course, so far as my wish
goes, inmiu best elements only, will ultimstely triumph and prevail in
the world........

Mr. T. Gavin-Jones (United Provineces : European) : Does the
Fionourable Member support the Third International 1

Mr. N. C. Kelkar : That has nothing to do with this.

I wish to advert to another point, Sir. It has been represented to us
in the first speech of the Honourable the Home Member that Communism
is something which ix entirely against the Indian religion and Indian eul-
ture. Now, let us see how far that is true. He says :

‘¢ The other items included in this programme are the overthrow of the feudal re-
lations of the nationnlisstion of hmtmnn. the coufiseation frem landlords of
¢hureh and monastrial lands, and na of all landa.’’

In the first place, I do not think that the Honourable the Home Member
has fairly represented the doctrine of Communiem. It does not go as
far as that. But taking things bit by bit, let us first eome to the feudal
relations. Now, Communism, it is said, deals very badly with feudal re-
lations. But what about capitalism iteelf ? [ will just quote to the
House a passage to show how Capitalism dealt with feudal relations. I
am quoting from '* Religion and the Rise of C(apitalism *° by Tawney.
This is what he says :

‘“ In a famous p.-tzoftheco-mluifmo.lmmumw

geovisie, wherever it upper hand, an end to all fewdel, patriarchal, idyllie
&“Jum’"ﬁuumm“um=um

relations,

superiors ', and left renunining no other boad between mas and man than naked self-
intereat and ealious eash payment.’’

That is the verdict of this author upon Capitalism. Now, what reeson is
there for the Honourable the Home Member to say that Communism will
ecome into India and deal injuriously with feudal relations ! Capitalism
has already done that in other countries, and it has done the same thing
in this country also............

Sir Vioctor Bessoon : By what methods !

An Honourable Member : By money.

Mr. N. O. Kelkar : With regard to the other poin: raised in the
Honoursble Mr. Crerar’s speech, I mean the nationalisation of large en-
terprises, 1 ask in all earnestness, what is wrong about it ! Are we not
already talking of nationalisation of large enterprises ! Take the Rail-
ways, for instance. Why did you go in for taking the Railways into
your own hands and running them as your own industrisl enterprise ¥
Why were you not content to leave the administration to the rnlyny: com-
panies That is nationalisation of one of the biggest industries in the
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éountry,mdonoeyonhvebegunwiththat, I do not see why you should
stop at other things within reasonable limits.

Then with regard to the question of the confiscation of lands from
hndlolr:l:,dll r?i: not think that Communism preaches confiscation of lands
from ords......

Mr. T. GavinJones : Of course, it does.

Mr. N. O. Kelkar : It does not. It only provides for common ad-
ministration for particular pieces of land under a particular system, for
tilling by different tenants grouped together. It does nothing beyond
that. Then come the church and monastrial lands. Don’t we see that
already there is a tendeney, an accepted tendency, an acknowledged
tendency, and an accomplished tendency also, to establish, if I may say
50, disestablishment between the Church and the State, a tendency to makes
the State and polities secular instead of being mixed up with religion t
And if we have to make politics and the State secular instead of mixing
them up with religion, we have actually to bring into operation the sepa-
ration of the churches and monasteries from polities and achieve dis-
establishment of their property. the churech and the monastrial lands.

Then with regard to charity, even in India, which is of course a con-
servative ecountry so far as public charity is concerned, don't we see that
the face of charity is actually turned by this time, and instead of endow-
ing monasteries and temples, charities have taken a new course providing
for only social service rather than those old methods of practical religion ¥
Therefore, 1 say that the points made against Communism by the Honour-
able Mr. Crerar do not hold any water at all. Government have simply
been hypoeritical in putting forward those points, and in telling us,
** Oh, Communism js such a bad thing that we are going to give you pro-
tection against yourself s0 far as Communign is conce ",
We have never asked for this protection. Why should protection bo
thrust upon us ! Sir, Communism we all know is not exactly a new
theory but it is as old as the hills. It is to be found in a form in Plato’s
Republic, in Sir Thomas More’s Utopia, and later on coming to the Corn
Law League days, we find many rhymes about these Crmmunists :

‘‘ What is a Communist ! One that hath yearnings

For equal division of unequal earnings.

Idler or burglar, or both, be is willing

To fork out his peany and pocket your shilling.’’

(The Corn-law Rhymer’s lines.)

That was the idea held about a Communist at that time. But in course
of time, by the march of time, Communism has triunmphed and it has ul-
timately commended itself to the world at large. Communism is now
eoming into its own and is an accomplished fact. Now, Communism,
we know, the Communists in Russia, for instance, show a new feature.
They show discipline, they show gelf-restraint. They show self-denying
ordinances. In my mind I can compare them with the Puritans under
Cromwell of old, who would impose self-denying ordinances upon his
followers. Now, take the case of these Communists. | have read in s
book thst Lenin, the President of the Rusian Soviet, actually lived upon
£22 a month. Now, if that be a fact, does it not prove that these Com-
munist people have got a lining of spiritualism and religiousness in their
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minds and that they are not as sordid as they are reyruenud to
&a Honourable Member : “° Anti all other religions. ’) Then,

Communists are not “xrrehgmm " in their intentions, and in
te that I will just read out a passage to you from another book :

‘¢ Thus, while the Communist Party opposes and isculeates its own phile-
sophy o!gn‘:ﬂul Materialism, it y:;eiuthe m"&'f."o f Social Bervice, and lives up
to it with a more than religious fervour, and with a discipline which is higher than that
imposed by any Church in the world apom its members.’’

Now if that be a fact, would you call Communism irreligious as it is said
to be t Then, with regard to its political tendencies, it is always repre-
sented that, like the French Republic of old, the Soviet is going to make
war upon the whole world. In that respect, I «hall read a passage from
a book about Russia :

¢¢ All over Ruswia I found a t uppnbension of war, and a passionate wish for
peace which the Russians think -ﬂfm ’

You will see from this that it is the other nations that are foreing war
upon Russia, not Russia which is forcing war upon other countries, and
that the intentions of the Soviet are therefore peaceful. After all, what
is Communism ? It is only aimed against Capitalism and not against
capital. You can easily make the dlstmetnon between eapital
itself and Capitalism. Even in Russia thing Lenin or his
companions were not so foolish as to suppose that npations
could live without wealth and economic goods, or that economiec goods and
wealth could be produced without capsfal. Therefore, you cannot sup-
pose that in Russia they do not want capital : what zhey do not want
this vieiqus system of Capitalism. And with regard to the viciousness
of Capitalism as a system I will just quote to you a very high authority,
than whom there is no greater,—Professor Keynes. This is what he says
about the capitalist system :

‘¢ Modern capitalism ls sbeolutely irreligious, without internal union, without mueh
publie spirit, often, though pot always, a mere congeries of possessors and pursuers.’’
Look at that deseription of Capitalism and let us see why it is wrong to
preach against Capitalism, why it is wrong for Communists to preach
their dootrines against Capitalism as such and not capital

Then there is one last point which | wish to make and then 1 will sit
down. That is a special point. That point is that apart from other evils
this Bill offends against the Indian senmse of hospitality ! 1 tell you
why. 1 have good reasons for it. What does this Bill want to do ¢ It
wants to penalise at our own hands visitors coming to India and tesching
us new ideas. May I ask the House whether India has definitely and
for ever set its face against the learning of new idess. and why shonid
we not show hogpitality to those people who, with a broader outlook than

ourselves, with a broader vision and ampler knowledge than ourselves,
come to India and teach new ideas ! This Bill wants to penalise such people
at our own hands. Therefore it offends agaum our sense of hospitality.
But what is the tradition of England iteelf in this reapect ? Go to the
history of the 19th eemtury and what do you find there ! England has
g:ven not only asylum but a hospitable home to republicans and revolu-
tionaires of the word (Am Homourable Member : ** Tc anarchists *'.)—
Mazzini, Garibaldi, Lounis Kossuth, Karl Marx. and Prince Kropotkin !
These people were avowed repnbhcm and revolutionaries who bad
achieved something in their own countries and then they went to seck
protection and asylum in England. England was a monarchieal country
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then, and if it did not want to spoil its monarchical ideas it should cer-
tainly have closed its doors against those people. But far from doing
60, England received those people, welcomed those people, and even lionis-
ed those people. And here by this Bill you want to shut our gates against
preachers of new ideas and thrust protection upon us when we are not
asking it ourselves. Now, take the case of even the present day England.
Do not Commaunists live and flourish there * Is there any law passed in
England even now against Communists as such ! Who is Mr. Saklatvala
who is a Member of Parliament ! I do not know whether he is called
a hrown, yvellow, red or green Communist, but he is a Communist all the
same, though he may be called by any of the colours of the rainbow.

Now, we have been told by the Honourable the Home Member that trade
unions are trying to purge themselves of Communism. It may be true,
but by what wethod—that is the question. Trade unions are perfectly at
liberiy to discuss the merite and demerits of Communism and reject Com-
munism if they like, but the method is not by the passing of a Bill like this.
Therefore, my objection is, leave us to our own common sense, and if we find
anything that is good in Communism we will accept it ; if we find that
Communism is ob)ectionable, of course, we will let it down ; we will not
accept it. Rut here you are thrusting protection upon us and that we resent
as an insult to the intelligence of the custodians of national common sense
and discretion. You must leave that to us. Let the visitors come, let them
teach us any doetrines or dogmas that they like, It js for us and not for the .
Government to sift and see which is to our good and which is not. So long
as we are not asking for protection ourselves, it is an insult to our intelligence
that this protection should be thrust upon us, as if we were children who had
no discerning intellect to see what was wrong and what was right. But what
is really at the bottom of all thix is that Communism runs counter to Im-
perialism. And with regard to Imperialism I will ask the House, are we in
favour ot Imperialism ! (Cries of ‘‘ No, no '’ from the Swarajist and
Nationalist benches.”’) We may hold allegiance to the Crown in a way—I
say in a way ; but are we really ‘' Imperial "', and enthusiastic ut
holding up Imperialism ! (Some Homourable Members : ‘‘ No, no.'’)
‘We are for breaking up that sort of Empire because the latest word in
world politics to-day is ‘‘ Commonwealth "', not ‘* Imperialism ’’. There-
fore, let that eommonwealth be established in this country, let us be
friends with England and the Colonies and......

Mr. President : Order, order. If the Honourable Member is going
to be long, he might continue to-morrow.

Mr. N. O. Kelkar : I will just finish Sir, by drawing your attention
to one small quotation : that is a kind of warning which Government
must hold before their eyes.

An Honourable Member : How many quotations will you give us ?

Mr. M. O. Kelkar : Any scheme of Communism is regarded as
devilish and Satanie, but here is what this author says :

¢¢ The Prince of Darkness has a right to s eourteous hearing and a fair trial,”’
—even a Prinee of Darkness, 1 say—

4 and those who will not give him kis due are wont to find that, in the Joug run, be
muumwmmduzmwwm Common sense and a respect
ot
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enterprise as yet another stratagem of Mammon, disabled them for the staff-work of
their campaign, which needs a cool head as well as & stout heart. Their obstinate re-
fusnl to revise old formulae in the light of new facts expoved them helples to 2

eounter-attack, in which the whele fabric of their philosophy, truth and fantasy alike,
was overwhelmed together. They despised knowledge, nnd knowledge destroyed them.’’

This is from ** Religion and the Rise of Capitalism *’, by Tawney. I would
draw attention to the concluding words, ‘‘ They despised knowledge, and
knowledge destroyed them *’.

Several Honourable Members : I move that the question be now put.

Colonel J. D. Orawford (Bengal : European) : Sir, it s with some
difidence that I rise after listening to the arguments of my old friend,
the Honourable Mr. Kelkar, whose lecture made me fecl | was back in
bis little room at Poona discusing and arguing on military problenss.
My IHonourable friend has been lond in his praise of Communism. I
asked my Honourable friend, Mr. Srinivasa Iyengar, the other day how
long he had been in Russia in order to enable me to judge how loug he
had had to make up his mind regarding the benefits of Communism.
It may interest the House to know that 1 myself actually held st one
time a temporary commission in the Red Caucasian Army and 1 also
filled the role of Food Controller to the Russian Government at Baku
along with my friend, Monsieur Roklin, who had been in Siberia for
20 years. Now these Communist leaders are admirable men but idealists ;
but, exactly an my Honourable friend Pandit Madan Mohan Malaviya
said the other day, their theories are impracticable. 8ir, it is nut
possible to make every man equal in health, culture and physical streungth.
These are matters that are beyond the reach of mere legisiation I re-
member, Sir, as an example of how unpractical their ideals were, that
one of the points raised was that the physieal beauty of Russian ladies
should not entirely at the disposal of the upper privileged elasses
but that it should equally be placed at the disposal of the proletarait ;
the necessary law was passed. However, there was a feminist move-
ment which ssid that what was sauce for the gander was sauee for the
goose ; and they said, why should not we, old and perbaps not pleasant
looking ladies, be cntitled to have our selection of the men t Needless
to say, the law wasx immediately rescinded. But really the crux of the
matter is, how do these men hope to arrive at their ideal goal of Com-
munism ¢ And they told me. Time and time again they said, ** Colonel
Crawford, the only way to build up a new world is to destroy the old,
to destroy all the civilizations that exist in the world and restart again.’’
And that is what they did in Russia. They destroyed their religious
inntitntions and they destroyed many thousands of lives. And that is
what they would do in every ecountry before thev started to build up
sgain. And after all that horror my Honourable friend Mr. Sn-
nivasa Iyengar comes back from Rumsia and tells us, they bave at Jast
poasibly arrived at a measure of political and religious freedom very
far behind what we bave in this country to-day. (An Homowrable Mem-
ber : ** What year were you in Rumsia 1’') In 1918. But the point is
that their idea of gettmg to their goal is to destroy all that existx
They are fanaties and idealists. You may go and talk to them and find
them very pleasant men. But they are not practical men ; they are
dangerons fanaties who would destroy the existing system of mociety.
There are many people in this House who cannot read the writing en
the wall ; yet for the last six months I think any man with intellect and

Li32LA
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a knowledge of India would have said to himself, ‘‘ What is at the
bottom of all this trouble going on ? '’ 1t is unlike Indians. You are
all non-violent, and yet there has been violence, a great deal of violenece
and umrest amongst the labouring classes, What is underneath all
that ¥ Men who have beem in touch with it say that there are behind
this movement Red Communists in India, men whose sole desire iy to
prolong strikes, to create and develop unrest whermer they ecan, and
those are the men you have to watch.

Another argument brought forward by the Opposition Benches is
one that appeals to me—it is that Government have already powers io
deal with this menace. Now I suggest that the very nature of the Bill
shows that the powers that exist, with the exception of Regulation 111,
sre not adequate to deal with the problem.

Mr. Jehang‘h' K. Munshi (Burma : Non-European) : What about
the Foreigners’ Act 1 '

Oolonel J. D. Crawford : The Foreigners' Act equally does not mest
the actual position,, What does (Government ocome to you and say !
They say, ‘* If we had the evidemce that we oould lay before a court, that
would be the natural ecurse for us to adopt ’>. We have had this argu
ment out on the floor of this House before. 11 you have any knowledae
of the sourees of information which rest in your hands—information as
to what i8 going on in the secret world—everybody must, I think. rea-
lize that if you. hndlc that information badly you expese your sources
of mfom.hon.

Mr. Jehangir K. Munshi : Have you read the Foreigners’ Act?

Oolonel J. D. Orawford : I heard the Honourable Member expound
the Foreigners’ Aet the other day. The point is that you are not in a
pogition to place your evidense before a ecourt of law. If you do wo, yeu
expose your sources of information. But the answer always ecomes from
that side that the sources of information which the (jovernment have
are tainted and unrelinble. Now, Sir, if any gentleman in this House
had had any experience of intelligence work he would know that
an intelligence officer gets a bit of information from one souree but
he does not immediately aecept that as fact. He places it on re-
cord as an interesting item, and it is not until that partieular
item has been confirmed from other sources entirely unconmnected
is he prepared to say that that is a fact. And surely the Judges
that you are now providing for in the Bill will be able to tell
whether those sources of mformation which Government has are such
as to confirm the fast or whether they are tainted and therefore un-
reliable. Surely you cannot expeet that those sourees of information
should be disclosed to Members here. My friend Mr. Joshi appears to
have no partieular reason for voting agaipst this Bill ; hix real reason
appears to me % be ome......

M. l' M. Joshi (Nominated : Labour Interests) : Where did you
learn this
Colomel J. D. Orawford : 1 am giving you my appreciation of your

position. It sppears to me to be considered mainly with the fands
eoming to India from Russia and he weuld very much like to have those
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funds available to him for the very excellent work whieh he is deing on
behali of labour. Were he to declare himself on the floor of thiy Liouse
that he is definitely frightened of the Red agents now working with him,
naturully the funds from Russia would dry up ; and 1 quite appreciate
his position. Unfortunately that is so. But there is the point. You
have to-day a menace in India which, from what Sir Victor Sassoon has
told us of China, is an insidious disease. There you had the old system
of ancestor worship which many believed could resist this mensee of
Bolshevism. China used the Communists for their own ends bui have
found that they have destroyed a good deal of their country and that
they had to destroy very many lives to check the movement ; and even
to-day the movement has not stopped. The same may happen in lndis
and 1 think will happen unless we¢ take the necessary steps to remove
those whose sole idea is o crecate unrest and to destroy the existing
atructure in order to build a new world out of the ruins.

There is only one point and tbat is one made by Sir Purshotamdas
Thakurdas with which I am in eympathy. le said that the European
British Communists are only a portion of the menace. You have already
Indian Communists in India. He asked what Government was geoing to do
with them. That iy a reasonable argument. Don’t deal with it half-
- heartedly ; deal with the whole of it ; and 1 would like very much to kmow
what (Government are proposing to do with the Indian seetion of Com-
munists. But because Government are not bringing their detailed
scheme of that porion in front of uy, it appears to me no reason why we
should turn down the half that is there which is not oppressive. It will
g0 a long way to save India from very real trouble in the future. Jf
these men cowe here from Bugland let us tell them to go and comduct
their propaganda in countries where it ijs more acceptable and let us
then deal with Indian Communists mside India. Co

1 therefore trust, now that adequate safeguards have been added
to the Bill, that the House will accept the Bill. |

(Some Honoursble Members moved thst the guestion be put.)

. Mr. Aswar-ul-Axim (Chittagong Division : Mohammadan Rural) :
8ir, I confess that it is not possible for me at this late stage to reply seria-
tim to the speeches of my Honourable friends opposite ; and 1 feel, Sir,
however right and logical they might appear to me from a certain stand-
point they perhaps will not fit in with the ideas and ideals of my friends, and
as sueh I ghall not quarrel with them on that account. It seems to me, Sir,
that what has been troubling my friends opposite is sheer zsd. 1 personal-
Iv bave grest respect for many gentiemen sitting on the opposite side and
1 feel at times that they must have some soft corner for the good of their
country in their heart. The Homourable the Leader of the Bwaraj Party
opmed that they are fighting this Bill on prineiple. But the Honourable
Pandit very conveniently forgets that when the question of *‘‘ Moslem
and other minority representation '’ ocomes in, his principles fly
out by the back-door. He is not fighting for any principle but for pavin,
the way for revolution in this country with ** cutside ' help.
am certain any responsible Government will take notice of this threat.
He at times behaves like a child, and we feel absolutely bewildered at it.
Perhaps this might be dhe to my young age that I feel s0. 1 find him talk-
ing like a child on veryviulmciimpoﬂmtnntm.tﬁm
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Some of us who have followed {he debates here calmly and dispas-
sionately feel that the passage of this Bill by the Legislative Assembly will
not in amy way injure our prestige or complicate our relations with any-
body in this world. An Honourable gentleman on the opposite side has
just said that if we stop this sort of hospitality by legislation, perhaps
our friendly relations with others in this world might be jeopardised. Of
course I am not a believer in that kind of thing. If, as you say, Sir, that
we are the inheritors of great traditions, if the time comes, perhaps as the
result of peaeeful evolution, we shall be able to come to our own. But
to brjng arguments in a childish manner as is being done by some of onr
friends opposite passex my comprehension, and my respect for them dimi-
nishes in that proportion.

Mr. Duraiswamy Aiyangar calls this measure a very repressive one.
Whom does it repress ! I do not know what love, what ideasx hc has of
other places beyond the frontiers of India. I am certain he has not taken
the trouble, on account of his caste prejudice, to cross the kala pawi. If
be had an idea of the things prevailing after the European war all over the
Continent of Europe and other parts of Asia he would not have called
this measure repressive. Pray may 1 ask him, whom does it affect !
Here we have been listening ad nasseam to the speeches on this Bill, which
provides that it will stop the coming into this eountry of people who are
not the inhabitants of this land and are hostile to its peaceful evolution.
Evidently the Government of India have in their possession information
which they, for ressons of State, cannot bring forward for the public
gaze—eogent reasons which have caused them to bring in a measure of this
nature.

Mr. Srinivasa Iyengar has very great objeetion with regard 10 clsune
8, or some other clause, in which the offender has the privilege of being
tried before three Semsions Judges, and later on on questions of law
and fact Lbefore the High Ceurt. Of course I do not know if he, as an
eminent lawyer, had taken this plea before a trying court, what wonld
have been the result of it. He is of dpinion that the District Judges
ave recruited by the Government of India and being a subardingte ageney
will not be in a position to give impartial verdicts on a guestion of this
dimension. I would refer him to the ‘‘ Lost Dominion '’ where the anthor
opines that Indianisation of the higher services ** have run mad '’ and as
sueh rolitically minded Indian agitators should not fesr for the decisions
of political cases by them in the future.

One Honourable Member has ealled the Government timid. ¥ think
1 agree with him there absolutely. To my mind these messures are over-
doe. {(Ironieal Cheers from the Opposition Benehes). 1f this' Bill had
bosu on the Statute-book six or seven months before, [ ean awsure you,
Sir, there would not have been any instance of the sabotage that iv going
on in Southern India and in my part of the country. Thousands have lost
their lives, and Mr. Joshi brags that he had money from Moscow in con-
neetion with these labour troublea. S8ir, certainly any semsible man woul
blame the Government of India on this score. It does not pay, Sir, to have
hunger and strikes at one and the same time.

Mr. Kefkar in the last part of his speech said that it will violate the
canons of Indian hospitality if some of the undesirable foreignars are kopt
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off from their mischievous activities in this country. Of course, as one
who hus seen a little bit of this world, I can aswure you, Sir, that really
Mr. Kelkar did not have that idea in his mind at all. On the whole
what secms to me is this, that my Honourable friends have not got ‘the
courage of their convictions to stand on their feet and say we defy you.
It is simply ex:monflage all round. They bring in all sorts of absurdities
by way of arguments whbich would carry no conviction to any unbisssced
mind. They have no courage to say that they can do without the British.

Mr. Jamnadas M. Mehta : Do not teach courage to these Benches ;
lsarn it yourself.

‘4r. Anwar-ul-Azim : The Honourable gentleman, Mr. Kelkar, tried
his best to give us a niee picture of that demon which is known as Com-
munism. Though it is a nice picture, it will not deceive anybody in the
House ; perhaps it has deceived Mr, Kelkar himself. We here, fortunately
or unfortunately, have got to live. If most illogically and in seanon and
out of reasom yon go on quarrelling with the Government established by
law, 1 do not know what will be our position in the years to come.

Some gentlemen have also questioned the necessity of this Bill in the
public interest. They do not know even from their own wtandpeint
what the public interest is. May I not ask the Opposition whether it is
not the duty of a Government to see that life and property are saved, to
?i?that property is not looted and burnt and that there is no danger to

e.

Mr. Jamnades M. Mebta : Can property be legally burnt and lives
taken away ?

Mr. Anwar-ul-Asim : If this is the mentality which my Honourable
friends opposite are obsessed with and if they eontinge in this obsession,
then this country of ours will go to rack and ruin, and 1 wish them luek.

Mr. Jamnadas M. Mehta : | move that the question be now put.

Mr. President : | had allowed Honourable flembers to discuss
this Bill for four days on the motion for relerence to the Seleet
Committee and the House has discussed this motion for the whole day.
It ix time now that the House should come to a decision. The question
in:

“* That the question be now put.'’
The motion was adopted.

The Honourable Mr. J. Orerar : Mr. President, as you, Sir,
pointed out, the debate has already been very prolonged and at this
stage it is not my intention to prolong it further to a very connider-
able extent. I have a very few obwervations to make, which before
the House proceeds to vote, | would ask it to take into very grave
consideration.

It appears to me that the criticisms which have been made upon the
motion which I moved to-day fall, broadly speaking, into two categories.
First of all there ix the category of criticisma which, in my humble judg-
ment, is unwilling to face the facts. The other category of criticism is
that which attacks the Bill because it isx not what it does not purport to
be. With regard to the first of these two categories of objections | have
the following obscrvations to make. The Honourable and learned gentle-
man from Mudras alleged that the Bill bad the effect of penalising ideas
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and ideals which are perfectly legitimate. Well, Sir, in the first instanee,
I have to point out that the Bill does not penalise ideas or ideals at all,
There are certain ideas underlying the activities defined in clause 2 of the
Bill. There are no donbt ideas underlying those movements and . those
activities ; but if the definition which is attached to each of thewe clausesis
carefully considered I venture to say there ix nmo Honourable Member in
the House who can return a fair verdict that thosc ideas are legitimate.
Moreover, what the Bill is intended to eheck is not mews propagatien of
doctrines but also the attempt to put them into active operation. It is
idle to say, as I think was the burden of Mr. Kelkar's argument, hat
Communizm is all a matter of theory. On the contrary it has been over
and over again avowed by its advocatcs that it scts out on perfectly de-
finite lines to produce perfectly definite results commonly expressed in
the phrase : ‘‘ The destruction of the bourgeois State and the dietator-
ship of the Proletariat ’>. Those, Sir, are perfectly definite designs.
They are accompanied by perfectly definite activitics and they are in-
tended to arrive at a perfectly defmite end which is by no means com-
patible with the rosy views expressed by some of the Homourable Mem-
bers apposite.

Now, Sir, as regards the nature of the measure itself I have been
criticised on the ground that I represent that thix simple and restrietive
measure is going to have consequences out of all proportion to ‘its
provisions, that this simple and restricted measure iw going 1o be g.jom-
plete panacea for all the dangers which I pointed out at greater length
in my opening speech. It is not intended to be a panacea. It sets out
to deal with a certain limited aspeet of the question. That aspect of the
question is one of immediate and pressing importance. It has been ob-
Jjected to the Bill that it does not set out a regular judicial procedure. Asx
I bave already pointed out, and as has. been ::iptinthdl out . by sbveral
Honourable Members who have spoken very ably in support of my
motion, the Bill relates .quite definitely, quite avowedly, to a form of
executive action and although the Select bonmiwu imported eertain
safeguards against the summary or misguided exercise of those powens,
the Bill in its essence is a measure giving the Execulive Government
certain executive powers ; and the criticism that it does not follow all
the regular methods of judicial procedure really is an entirely irrelevant
eriticism. . '

Sir, I will not detain the House any forther. 1 ask all Honoursble
Members to look at this question in & strictly and severely practical
spirit. 1 ask them to weigh the arguments and evidence 1 have laid before
them to prove the existence of a state of affairs which is dangerous in
itwelf and which contains even graver potentialities for the future. That
part of my position, ] submit, has not really been effectively controverted.
Nor indeed do 1 consider that the criticism which, as I said, has been to
a large extent irrelevant, is such as to disturb the views which the Gov-
ernment after the greatest deliberastion have ventured to lay before the
House in to the nature of the powers which are essentisl to deal
with the pesition. I ask Honourable Members to give the greatest
weight to those praetical considerations and to vote for the motion whieh
I have moved.



'*. ¢HB PUBLIC BAVETY (REMOVAL YROM INDIA) BILL. 1383
Mr. President : The question is :

"‘l‘hatthoBmtoyroﬂdotwthorml!tomBWlldhhmuhcmof
rscns not being Indian Brithh nlbj«u or subjects of States ia India, as reported
y the Beloet Commiittee, be taken fnto comsiderat ion."

The Assembly divided :

(Afrer the division papers hul been handed in 1o the See-
retary of the Asembly and while they were being scrutinised by
him, Sir James Simpson came into the Chamber through the aute-doer
behind the President’s Chair and app roached the Secretary’s table.)

Mr. President : It is very wrohg for the Hongurable Member to
come mtothm(,.hambermﬂmway 1 think the Government should see

to this. It is entirely wrong for Hemourable l[enben to come through
another door after the lohby doon ‘have been elosed

AYES--81.
Abdul Asziz, Khan Bahadur Miaa. : Jowahir Singh, Sardar Behadur Sardar.
Abdul Qaiyum, Nawab Sir Sakibzada. " King, Mr. C. M.
Abmad, Khan Bakndur Nasir-ud-din. MeWatters, The Hanoursble Mr. A. C.
Abmed, Mr. K. Mitu, The Homourable 8ir Bhupendra
Alexander, Mr. William. Nath
Aawar-ul-Azim, Mr. Mubammed Nawaz Khan, Sardar.
Ashrafuddin Ahmed, Khan Babadur | Mukberjee, Mr. 8.C.
Nawabsads Saiyid. Parsous, Mr. A. A. L.
Bajpai, Mr. G. 8, Rafiue, Mr. Mohammad.
Bharucha, Mr. 8. M, Raghavayya Pantuls Garn, Diwan Baha-
Bhuto, Mr. W. W. Miahibaksh, dor T.
Bower. Mr. E. H. M. Rehimtulla, Mr. Fasal Ibrakim.’
Bray, Sir Deays. Rainy, The Honourable Rir George.
Chalmers, Mz, T, A. - Rajuk, Rao Babador M. Q.0
‘ Clhaatterjod, The Bevd. 3. Q Joe, Mv. H. Bhanksr.
Coatman, Mr. 3. ¢ e Reogres, Mr. P. Q.
Coeke, Mr. H.- G : o Roy, Mr. K. C.
*{rawford, Colonel:-J. D. ey, Mr. 8 N.
Crerar, The' Homoursble Mr. J. Rey, Rai Bakadur Tasit Bhustn. -
Dakban, Mr. W. M. P. Ghulam Kadir | Sassoon, Bir Vietor.
Khan, 8hah Nawnz, Mian Mobammad.
Dalal, Kardar Sir Bomanji. Bhamaldhari Lall, Mr.
QGavinJones, Mr. T. Bhillidy, Mr. J. A.
Ghazanfar Ali Khan, Mr. Singh, Rai Bahadur 8. N,
Ghuznavi, Mr. A. 1L Singh, Raja Raghunandan Prasad.
Gidnoy, Lieat.-Colonel H A. J. Btewart, Mr. J. A.
Ooyr, 8ir Hari Singh Suhrawardy, Dr. A,
Graham, Mr. L. Bykes, Mr. . F.
Heslett, Mr. J. Webb, Mr. M.
Hira Sisgh, Brar, Sardar  Bahadur, Yakub, Maulvi Muhammad.
Honorary Captain. Yamin Khan, Mr. Muhammad.
Hyder, Dr. L. K. Young, M¥. G. M.

Tsmail Khan, Mr. Zuliqar Al Khan, Nawad Bir,
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NOES—61.

Abdul Matin Chaudhury, Maulvi. Malaviya, Pandit Madan Mohan.
Aiyangar, Mr. C. Duraiswawy. Mehta, Nr. Jamaadas M.
Aney, Mr. M. 8. Miara, Mr. Dwarka Prasad.
Ayyangar, Mr. K. V. Rangaswami. Mitra, Mr. Batyendra Chandra.
Ayyangar, Mr. M. 8. Sesha. Moonje, Dr. B. 8.
Belvi, Mr. D. V. Mukhtar 8ingh, Mr.
Bhargava, Pandit Thakur Das. Muunshi, Mr. J. K. ;
Birla, Mr. Ghanshyam Das. Murtusa S8aheb Bahadur, Maulvi Salyyid.
Chetty, Mr. R K. Bhanmukham. Naido, Mr. B. P.
Chunder, Mr. Nirmal Chuander. Nehru, Pandit Motilal.
Das, Mr. B. Neogy, Mr. K. C.
Das, Pandit Nilakantha Paadya, Mr. Vidya Bagar.
Dutt, Mr. Amar Nath Prakasam, Mr. T.
Dutta, Mr. Srish Chandra. Purshotamdss Thakurdas, Sir.
Farookhi, Mr. Abdul Latif Sahcb. Ranga Iyer, Mr. C. 8.
Gulab Singh, Sardar. Rao, Mr. G. Barvotham.
Haji, Mr. Sarabhai Nemchand. Roy, Mr. Bhabendra Chandra.
Iswar Saran, Munshi. Sards Rai S8ahib Harbilas.
Iyengar, Mr. A. Rangaswami. Shafoe, Maulvi Mohammad.
Iyengar, Mr. B. Srinivasa. Shervani, Mr. T. A. K.
Jayakar, Mr. M. R Biddiqi, Mr. Abdul Qadir.
Jogiah, Mr. Varahagiri Venkata. Singh, Kumar Rananjaya.
Joshi, Mr. N. M. Singh, Mr. Gaya Prasad.
Kartar Singh, Sardar. Singh, Mr. Narayas Prassd.
Kelkar, Mr. N. C Singh, Mr. RBam Narayaa.
Kidwai, Mr. Rafi Ahmad. Sinka, Kumar Gangenand.
Kunzru, Pandit Hirday Nath. Sinbs, Mr. Bajivaranjan Prassd.
Lahiri Chaudhary, Mr. Dhirendra | BSinka, Mr. Siddbeswar.

Kanta. Tirleki Nath, Lala.
Lajpat Bai, Lala. Tok Kyi, U.
Lalehand Navalrai, Mr. Yusuf Imam, Mr.

Mr. President : _There is an equality of votes : 61 aguinst 61. My
own opinion is that, if any Party or any individual Member seeks to put
such an extraordinary messure on the Statute-book, he must persuade
the House and get a majority in his own favour. The Honourable the Home
Member has failed to secure a clear majority in his favour and cannot
expect the Chair to give its easting vote in favour of the motion. 1 there-
fore give my casting vote for the ‘‘ Noes '’ and deelare :

AYES—8].
NOES—62.
The motion was negatived.

The Assembly then adjourned till Eleven of the Cloek on Tuesday, the
25th September, 1928.
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